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825 1826
SABHA The Deputy Minister of Agriculture
LA (Shri M. V., Krishoappa): (a) Recom-
Thursday, February 19, 1989 /Magha mendations of the Agrncultural
30, 1880 (Saka) Administration Committee with which

The Lok Sabha met at Eleven of the
Clock

[Mr Speaxzs in the Chair]
ORAL ANSWERS TO QUESTIONS

Agricultural Administration Committee

+

" Shri Rajendra Singh:
Shri Vidya Charan Shukla:
Narayan Das:

*418 ( Bhri

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
giwven to Starred Question No 450 on
the 1st December, 1858 and state

(a) whether any decision has been
taken 1n regard to the recommenda-
tions of the Agnicultural Admunistra-
fion Committee with which Central
Government aie concerned,

(b) 1if so, the details thereof,

(c) whether the views of the State
Governments on the recommendations
of the Agricultural Adminstration
Committee have since been received,

(d) whether Central Government
will give any financial assistance to
the State Governments to enable them
todxmplernent the recommendations,
an

(e} if so, the extent thereof?
341 LSD-—-1

the Central Government are concerned
are closely interlinked with the recom-
mendations concernung State Govern-
ments It was decided at a Conference
of State Ministers of Agriculture on
the 6th and 7th February, 1959 that
the recommendations concerming the
Centre should be examined in the Light
of the conclusions reached with
regard to recommendations concerning
the States Necessary action m this
connection i1s being taken

(b) A statement 15 placed on the
Table of the House [See Appendix I,
annexure No 115]

(c) The views of the State Govern-
ments were conveyed to the Centre at
the Conference of State Mmmsters of
Agnculture referred to

(d) While the State representatives
agreed to implement as far as possible
the recommendations mvolving no
financial implications, they made 1t
clear that as the resources of the State
Governments during the balance of the
Plan period, are already commutted,
recommendations wnvolving financial
implications could be given effect to
only if the Centre agreeg to meet the
full expenditure outside the plan pro-
vision of the States The State Gov-
ernments are, however, prepared to
treat the expenditure as committed
during the Third Five Year Plan. The
question how State Governments could
be helped financially in the light of
the views expressed at the Conference,
15 under examination

(e) Each State has agreed to work
out the financial implications and com-
municate the same to the Central
Government
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Shri Rajendra Simgh: May I know
the axtent of the departure from the
main recommendations of the Com-
mittee and the reasons therefor?

Mr. Speaker: First of all, he must
sscertain  whether the recommenda-
tions have been implemented

8hri M V. Krishumppa: They have

not been implemented The States
have made 1t clear thst on such recom-
mendations where there 15 no financial
expenditure they are prepared to go
ahead They have not gone ahead to
implement those recommendations
which 1mply financial expenditure and
in those cases they want help from the
Centre The Centre 1s going into the
question as to how far it could help
them

Shri Rajendra Singh: That is not
the point A lhist of recommendations
of the Comrmittee has been given to
us I wanted to know whether there
hat been wny departure made from
the mam recommendations of the Com-
mittee and if there has been any
departure the reasons therefor

Mr Speaker' Departure by whom?

Bhri Rajendra Singh: Departure
from the recommendations

Mr. Speaker: Departure must be
done by somebody

Shri Rajendra Singh: By the Gov-
emment

Mr. Speaker: Which Government’
The hon Members must think out
what exactly they are asking The
hon Hmute:r’hls said that these are
recommendations which have to be
implemented by the States The States
are willing to implement those recom-
mandations which do not involve any
financial commitments Regarding the
financial commitments and expend:-
ture, the Central Government 13 con-
sidering the best way of enabling the
State Governments to find out the
means That 13 what the hon Minis-
tor smid

Shri M. V. Krishnappa: That 1s
correct

Mr, Speaker: What is the doparture?

Mr. Speaker: Then, put that ques-
tion What about the recommenda-
tions which relate to the Central
Government®

Shri M V. Krishnappa. There are
no such recommendsations, for, every-
thing has a bearing on the BState
Governments, beeause agriculture 1&
primarily a State subject, every
recommendation has a bearing on, and
18 wnterlinked with, the States

Shri Rami Reddy: The Andhra Pra-
desh Government has recently revised
the scales of pay in regard to the staff
of the Agricultural Department Has
the Central Government any ntima-
tion about 1t and has this Government
been approached for any financial
assistance and, if so, the reactions of
the Central Government m regard to
the request for asmstance?

Shri M. V. Krishnappa: Many State
Governments are revising the pay-
scales of the employees of their Agri-
cultural Departments The Andhre
Pradesh Government have made 1n
the course of the last two or thres
months some changes in the pay-scales
They have not asked any money from
the Central Government If they ask,
we will consider

Shri Subbiah Ambalam The Com-
mittee has observed that due to gross
lack of co-ordination between the Irm-
gation and Agricultural Depariments
both in planning and in execution, the
nrrigation resources are not being fully
utilized It has also recommended that
irrigation departments should have a
special agricultural officer to serve as
a haison between the agriculturists
and the State Departments of Agricul-
ture and that the feasibility of the
portfolio of ugriculture and irrigation
being held by one Minister should be
connidered. May 1 know the views of
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the Central Government on these re-
semmendations and the resction of
thas Btate Governments on these re-
cammendations?

Shri M. V. Krishasppa: This ques-
to States mostly because,
tes, they feel that wrrigation
agmculture should go together
question was discussed thread-

5g
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5

of the Conference will be con-
the State Governments, be-
when two Minstres are con-

i

nction So, we will forward the re-
eammendations of this Conference to
the State Governments

Shri Thirumala Rao: May I know if
the Central Government have agreed
with the finding of the Committee
that the lack of higher emolumants tn
the personnel of the Agricultural De-
partments in the States as well as in
the Centre was the main reason for
slackness in the food production m
the country and, if so, whether the
Central Government have recommend-
ed to the States that the emoluments
for the cadre of these officers should
be umproved with a view to achieve
greater production in the countyy?®

Shri M V. Krishnappa: We do not
agree that that is the only reason,
but we fully agree that the emolu-
ments of the agricultural staff should
be put on a par with those in other
departments

Shri D. C. Sharma In the statement
1t 15 saud that there 15 going to be a
division of functions between the
Agricultural Department and the Co-
operative Department May I know
whether any Commuttes 18 going to mt
mn order to divide these functions in
the States and at the Centre and, if
0, when will the recommendations of
the Committee be available?

Shri M V. Krishnappa: There 15 no
need for a separate Committee What-
éver the Agriculturs]l Administration
Committee has recommended in its

Oral Answers 1830

report 15 being examunad in our Min-
istry, apart from the recommendations
made at the Minusters’ Conference

Whatever 18 necessary, the Ministry
will do

oft wen T siwe, # ag WA
wrg ¢ e vw Rt o foald & s
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Shri Jaipal Singh: In the report,
a very emphatic mention 13 made of
the dead-wood 1n the departments of
agniculture May I know whether
the Minister can give us any quan-
titative information on this subject?
Is 1t conterminous with the figures,
where the Directors of Agnculture
would hke to replace somnething hke
30 to 40 per cent of the agricultural
staff? Is there so much of dead-wood
in the departments of agriculture®

The Minister of Food and Agricul-
ture (Shri A. P. Jain): I do not thunk
the two concepts are the same Of
course there i1s dead-wood which has
got to be cleared It differs from State
to State There may be a little dead-
wood n the Centre also

Shri L. Achaw Singh: In view of
the fact that there i1s a speafic recom-
mendation of the Commuittee shout the
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recornmendation of schemes in the case
of Union territories, namely, that it
should again be referred to the
administrative departments and that a
second reference 15 not necessary to
the Government of India, may I know
whether the Government of India
would like to implement from the next
financial year, the recommendation of
this Commuttee that a second reference
to the Government should be dropped?

Shri M V. Krishnappa: We general-
ly favour that report As far as the
Union territories are concerned, the
representatives of the Home Ministry
were also present at the Conference
and they will take whatever action 1s
necessary in this matter

Shri 8. M. Banerjee: In the stale-
ment 1t 15 said “The Committee 1s of
the view that a programme which
seeks to encourage the farmer to adopt
better and improved methods of farm-
ing should be matched by & suitable
credit programme” May I know whe-
ther this Committee has also taken
note of the growing indebtedness
among the farmers, and, if so what
methods have been suggested in this
matter?

Mr. Speaker: Was this 1eport placed
on the Table of the House”

Shri M. V. Krishnappa Yes, Sir

Mr Speaker. The hon Member mav
look into 1t

Shri Panigraa The committee has
recommended that the payment of
interest charges on fertiliser loans
advanced to different States should be
deferred May I know which of the
States have been advanced fertiliser
Joans and what is the interest charges
due to Central Government?

Mr. Speaker: The hon Member may
iable a separate question

Shri Panigrahi: Sir, they have made
a recommendation

Mr Speaker: Order, order This 1s
the rule that I will adopt m regard

to such questions. The recommends-
tions of the Committee are many. If
any hon Member wants a discussion
on this report, I will certainly allow
a discussion I cannot, during the
Question-Hour, go on allowing a
hundred supplementaries relating to
that practically amounting to a dis-
cussion

Shri Panigrahi: The hon Minister
submitted that the Centre has no con-
nection with the recommendations of
the Commuttee.

Mr, Speaker: On the other hand, I
understand the hon Minister to have
said that 1t 13 primanly the responsi-
bility of the State, but the Centre also
comes in Therefore, if the State takes
the mitiative the Centre will come 1n

Shri Jadhav: May I know the com-
position of the Commuttee, and whether
the agnculturists were consulted
before arriving at the decisions?

Shri M V Krishnappa. The Com-
mittee was headed by Raja Surendra
Singh, Adviser in our Ministry He
himself 15 an agriculturist There were
a number of other experts also in that
Committee

Shri Rajendra Singh: Su vou were
pleased to observe that Members
should not put too many supplemen-
taries and take the time of the House,
and that you will allow a discussion
on the report if necessary I had
tabled a motion for raising a discus-
sion

Mr Speaker The hon Member may
put his guestion

Shri Rajendra Singh: This i1» a very
importiant subject, Sir, and I think that
a discussion should be allowed

Mr. Speaker: If any hon Member
tables a motion in the proper form and
according to rules, I will then consider
if anything more has to be said If
1 consider 1t necessary, I will allow
that motion
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Timber from Andamans

+
Shri 8. C. Samanta:
v419, J Shri Subodh Hansda:
© ") Shri B C. Majhi:
( Shrl Morarka:

Will the Minister of Food and Agri-
culture be pleased to state

(a) the names of varieties of timber
that have been exploited in North
Andamans by Messrs P C Ray & Co
up-to-date,

(b) amount of output up-to-date,

(c) hgw much of the output has
been exported,

(d) what 1s the amount of royalty
due from the Company up-to-date,

(e) how much 1s In arrears at
present,

(f) whether this monopoly of exploi-
tation of forests in North Andamans
by Messrs P C Ray & Co will
continue, and

(g) if so, for how long”

The Minister of Agricultare (Dr.
P S. Deshmukh): (a) to (g) A state-
ment 15 placed on the Table of the
Lok Sabha [See Appendix I, an-
nexure No 116]

Shri §, C Samanta: From the state-
ment I find that during the last eight
years 20,000 tons have been consumed
by the company in their mills May
1 know whether their products were
brought to Calcutta or mny other place
for sale? May I also know whether
the demands of railway sleepers,
which are so much i demand, have
been met?

Dr. P. 8. Deshmukh: Yes, Sit, they
are brought to Calcutta and sold there
Thev are also sometimes exported

Bhri S. C. Samanta: The agreement
was finalised 1n 1851 May I know
why the royalty on hard and orma-
mental woods has not been fixed, and
why there 15 so much of arrears on
that account?

Dr. P. S. Deshmukh: What 1s not
fixed refers only to the first three

MAGHA 30, 1880 (SAKA)
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quarters of the year 1958-59 Other
arrears have been fixed and given.

Shri Subodh Hansda: From the
statement it appears that the assessed
amount due on timber exported from
1st September, 1851 to 31st December
1958 1s Rs. 48,09,34225 May 1 know
whether any royalty has been charged
on the timber consumed by the com-
pany in their mlls?

Dr. P S. Deshmukh. We executed
the agreement, and the charges are
made according to the provisions con-
tained therein

Shri Morarka: Is it a fact that over
and above this amount shown as
arrears in the statement a sum of
Rs 21 lakhs and odd 1s recoverable
from this party as this party has failed
to extract the mimmum timber
guaranteed under the agreement”?

Dr. P S. Deshmukh: 1 am not sure
about the exact amount, but there
have been defaults on the part of this
company and certain penalties are due
from them

Shri Morarka: Is it a fact that thus
amount is not recovered because the
Government contemplates to revise
this agreement retrospectively?

Dr P. 8§ Deshmukh: No, Sir, that
1s not the 1cason why we have not yet
recovered the amount We are
anxious to i1ealise everything we can,
but we have also to take into account
the difficulties of the firm In extract-
ing the timber

Shri Jalpal Singh: In view of the
fuct that this firm has been noforious
in the past 1n regard to payment of
wdges to its workers, may I know whe-
ther Government are satisfied that the
position m regard to this particular
matter has improved?

Dr P. S. Deshmukh: Yes, Sir, we
dwd take action to improve the situa-
twon, and I think 1t 1s satisfactory

Shr1 B. K Gaikwad: May I know
whether the timber forests of Anda-
mans are sold by public auction as it
15 being done in India?
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Dr. P. 8 Deshmukh: No, 8ir As is
apparent from the statement we have
a contract with this company and they
are extracting it on our behalf

Shri B. K. Galkwad: Our dificulty,
Sir, 1s that copies of the statements are
not supplied to all hon Members, and
we are not able to find out the infor-
mation that 1s given there Only one
copy 15 placed m the Notice Office,
that 15 the difficulty

Mr Speaker: All hon Members can
go and see that

Shri B K Galkwad: Only hon
Members who have tabled the question
are supplied with copies and not
others

Mr. Speaker. I shall see that a
dozen copies are placed there

Shri Naushir Bharucha: We find 1t
very difficult to see the copy placed

there

Mr Speaker: It 13 not possible to
distribute <0 many copies

Shn Naushir Bharucha. We do not
get » copy placed in the Notice Office

Mr Speaker: 1 think only a dozen
hon Members would like to see at any
particular time I shall have a dozen
copies of the statements kept there

Shri V. P Nayar: The hon Minister
stated that timber 15 being brought to
Calcutta and sold In view of the
difficulties expenienced by Railways in
the procurement of wooden sleepers,
may [ know whether Government have
any information about the quantity of
sleepers supplied by this firm to the
Railways?

Dr P. §. Deshmukh: I cannol give
the exact number, but I can assure the
House that we are doing our best to
supply as many sleepers to the Rail-
ways as possible

Shri Ramanathan Chettiar: What 1s
the amount of outstandings that 18 due
from this firm to the Goverpment?

Dr P. 8 Deshmukh: It has been
given in the statement

FEBRUARY 19, 1689  Oral Annoers
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Shri Morarka: May I know whether
Government also propose to revise the
Period of 25 years of monopoly when
they revise this agreement”

Dr. P, 8 Deshmukh: We cannot
revise 1t, we can terminate the agree-
ment 1f we are not satisfied

Own Your Telephone Schems
+
Shri Subodh Hansda:
*420. { 8hri 8. C. Samasta:
{ Shri B. C. Majht:

Will the Minister of Transport and
Communications be pleased to state

(a) whether ‘Own Your Telephone'
scheme 1s still in force,

(b) 1f so, the names of the places
where 1t 18 still 1n force,

{¢) whether 1t 15 a fart that the
mitial deposit under this scheme has
been reduced,

(d) if so, since when
reduced, and

te) whether this has encouraged the
<ubserbers and applicants?

‘The Minister of Transport and Com-
mynications (Shri 8 K. Patil): (a)

Yeg

tb) (1) Delm (2) Bombay (3)
Madras and (4) Ahmedabad and 1n a
relaxed form in Calcutta, Amritsur,
Nagpur, Hyderabad, Bangalore, Kan-
Pur and Verawal A relaxation has
alsp been made 1n some areas of Dethi,
Madras and Bombay

tc) Yes, at Kanpur only
td) September, 1957
(e) Yes to some extent

8hri Subodh Hansds: May I  know
whether there is any loss due to this
relaxation®

Shri 8. K Patil: I do not think We
have not yet worked out the loss |
require separate notice if the hon,
Member wants the exact information

Shri Subodh Hansda: May I know
how many fresh applications have
betn received by Government after
the relaxation was given’

this was
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Shri B. K. Patil: The relaxation 1s
fnade because the situation has im-
proved, and if the situation improves
guy*;.her, there would be nothing like

Pandit D. N, Tiwary: May I know
how many applications are still pend-
ing under this category and  since
how long?

Shri 8. K. Patil: In which particular
town?

Pandit D. N. Tiwary: In Dell:

Shri 8. K. Patil: The situation 1
extremely acute in Delhi, and except
in Karol Bagh Exchange the demands
cannot be promptly supplied I have
not got the number here of pending
cases, but it must be quite a large
number.

Shri 8. C, Samanta: May I know
whether there is any other scheme to
allure subscribers for telephones

Shri 8. K. Patil: This OYT scheme
15 not really intended for that It is
not a question of money alone; it 1s
a question of having the equipment
and also exchanges. They have got
to be arranged first and that takes
fime.
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Shril 8. K. Patil: I do not know the
technical difficulties exactly. One
difficulty can be the availability of
cable; another is the exchange. In
Karolbagh, there is an exchange After
we decide that there ghould be an
exchange, the land has to be acquired
and so on. Sometimes it takes a long
t'me and that has not been done 1mn
manv places In Karolbagh, there 1s
a relaxation possibly because there
& an exchange
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Shri 8, K. Patil: In Karolbagh, there
15 an exchange and so probably there
15 a relaxation.

Shri Ramanathan Chettiar: Even
after paying Rs. 2,000 under the “Own
Your Telephone” system, in places like
Calcutta, Bombay and Madras, one has
to wait for six or seven months to
get the telephone Is it on account of
the priority list being prepared in
those cities?

Shri 8, E. Patil: I thunk there s
sufficient relaxation n  Calcutta, but
in regard to Bombay, Delhi, Ahmeda-
bad, etc, 1t may be true. That is be-
cause when there are a large number
of people, priority is the only basis
by which one can function
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Indo-Pak Canal Waters Dispute

+
{ Shri Ajit Singh Sarhadi:
[ Shri Ram Krishan:
Shri Rameshwar Tantia:
Shri Shree Narayan Das:
Pandit D. N. Tiwary:
Shri §. M. Banerjce:
Shri Sadhan Gupta:
*421. ) Shri Ram Garib:
Shri N. R Munisamy:
Shri Vajpayee:
Shri Mohan Swarup:
Shri Pangarkar:
Shri Assar:
Shrimati Mafida Ahmed:
Shri Shivananjappa:
| Shri D. C. Sharma:

Will the Minister of Irrigation asd
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Power be pleased to state;

(a) the cutcome of the talks being
held at Washingten between the repre-
sentatives of India and Pakistan under
the auspices of the World Bank on the
Canal Waters Dispute, and

(b) how long the talks are likely to
continue?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) and (b)
The negotiations between the repre-
sentatives of India and Pakistan,
through the good offices of the World
Bank, which were resumed 1n
Washington on the 2nd December,
1858, are still continuing It 13 difficult
to say, at this stage, how long the
talks are hkely to continue

SBhri Ajit Singh Sarhadi: In view of
the announcement of the Minster of
Irmgation and Power fixing a target
date for the supply, may I ask whe-
ther that constitutes the basis of the
talks®

Shri Hathi. That date cannot be the
basis of the talks The baus 1s the
proposals given by the World Bank

Shri Ajit Singh Sarhadi: Before the
talks started, was a demand made
about the settlement of the disputed
claims and the payment of the admit-
ted claims®

Shri Hathi The disputed and un-
disputed claims had been categorised
in 1848, very much before the negotia
tions started

Shri Ram Krishan May I know
whether the World Bank has made
any new suggestion and if <o, the
reaction of India and Pakistan to that?

Shrl Hathi. The World Bank has
not made any new suggestion

Pandit D. N. Tiwary: Mav [ know
whether Government can give an idea
about the expenditure incurred up to
this time in these negotiations?

Shri Hathi: I have not got the
figures of the actual expenditure, but
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it only includes expenditure for pas-
sages of our officers who are staying

Shri 8. M. Banerjee: May I know
the approximate time within which
these negotiations are lkely to be
finalised?

Shri Hathi: That I have answered
m the mam reply, 1t 1s difficult to say
at this stage

Pandit D N. Tiwary: May I know
whether the hon Deputy Minister s
aware that last year the Prime Minus-
ter saud that so great expenditure 1z
mcurred wmn these negotiations and
conferences that much of works could
have been done May I know whether
the Government have any idea as to
what has been the expenditure®

Shri Hathi*+ I have not got the
figures

The Prime Minister and Minister of
External Affairs (Shri Jawaharisl
Nehru) The expenditure i1s naturally
of people travelling chiefly to the
United States or elsewhere for this
purpose and staying there for months
and months If 1t 1s added up for 8 or
9 vears, 1t 1> a ver) considerable figure
1 am not sure but I think in answer
to a question m this House the figure
has been given

Shri N R. Munisamy: Will the
hon Minister tell us the real data and
the details put forth for the fabulously
astounding figure of Ry 300 crores
which the Pakistan Government want-
ed for the construction of the canals?

Shri Hathi It was not for the con-
struction of canals There was some
report and that amount was for the
plan which they have submitted

Shri Jaipal Singh. Ilave Govern-
ment mdde 1t clear that we would
strictly adheie to the dead-line of
1962, when supplies to the Rajasthan
canals would commence and supplies
to Pakistan would be stopped?

Shrli Hathi: We had informed the
World Bank and Pakistan that by 1962
we shall be ready to withdraw the
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waters and then it will be difficult for
us to wait,

Shrli Ram Garib: May I know whe-
ther our Government would contribute
for the construction of link canals in
Pakistan and if so, to what extent?

Shri Hathi: That depends on the
ultimate result of these negotiations
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Shri Hathi: These are details of the
plan which it would not be possible
to disclose now.

Shri D. C. Sharma: Is the hon.
Minister aware that the continued sup-
ply of this water to West Pakistan
constitutes a life and death problem
for some of the districts of East
Punjab and if so, what 1s being done
to solve this problem as early as possi-
ble, so that there is no death problem
to the agriculturists of East Punjab?

Shri Hathi: We look to the needs
of our country also while every year,

we enter into agreements for deliver-
ing waters

Shri Hem Barua: May I know whe-
ther the attention of Government has
been drawn to a New York Times
report to the effect that although talks
are being held in Washungton and else-
where for over 11 years, the officials
of the two countries privately acknow-
ledge thenr inability to settle the issue,
and 1f so, whether Government pro-
pose to turn to the International Bank
for Reconstruction and Development
for a solution acceptable to Karachi
and to New Dellu”

Bhri Hathi: I think the World Bank
itself is using 1ts good offices to bring
both the parties together.
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Irrigation and Power Potential of
Indian Rivers

+
{ Shri BEam Krishan:
422, Shri Ajit Singh Sarhadi:
Shri D. C. Sharma.

Will the Mimnister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No 132 on
the 21st November, 1858 and state:

{a) the progress made with regard
to the work of overall study of the

irrigation and power potential of
Indian rivers; and

(b) the total amount spent so far
upon this work®

The Deputy Minister ol Irrigation
and Power (Shri Hathi): (a) A state-
ment containing the requisite informa-
tion i1s laxd on the Table of the House.
{See Appendix I, annexure No. 117.}

(b) Rs. 2,07,200 approximately, up
to the end of January, 1959

Bhri Ram Krishan: May I know if
the study work on some of the rivers
has been completed what is the esti-
mated irrigation potential of these
rivers?

Shri Hathi: These details have not
vet been worked out. We have only
collected the data relating to the
11Vers,

Shrli RBam Krishan: May I know the
power potential of Brahmaputra niver,
«hich has been worked out.

Shri Hathi: The potential of the
Brahmaputra river in Indian territory
1~ about 13'3 million kilowatts.

Shri Ajit Bingh Barhadi: May we
have an idea about the recommenda-
yons that might be given in  the re-
port about the exploitation of the
irrigation potential?

Shri Hathi: It is not going to be
uny report; this is actually investiga-
‘tons being carried on by the Central
Water and Power Commission to as-
gess the power potential in the country.
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Shri Jadhav: May I know whether
the potential of &ll perennial rivers
will be taken into consideration?

Shri Hathi: Investigations of all
rivers will be made.

Shri C. R. Pattabhl Raman: Is there
any scheme for linking the various
rivers by canals?

Shri Hathi: There is a scheme for
lhinking the wvarious rivers wherever 1t
is possible

Shri V. P, Nayar: May I  know
whether the Government have studied
the master plan relating to the power
and irrigation potential of the peren-
mal nmnvers in Kerala and, if so,
whether they are directing the othe:
State Governments {0 prepare similar
master plans®

Shri Hathi: Yes, 1 have seen the
master plan prepared by the Kerala
Government. The other States are
also preparing master plans. In fact,
Assam has prepared such a master
plan for flood control.

Shri Rami Reddy: May I know the
irrigation potential of Krishna and
Godavari rivers and also how much of
it is utilized by the State Govern-
ment?

Shri Hathi: I have not got the
figures in this particular case but the
power potential for the east flowing
rivers m Southern India is 6-8 millon
k w.

Shri Panigrabi: May I know whe-
ther any assessment of power poten-
tial in Onsss, including that of
Mahanads, has been measde and, if
30, what is the power potential?
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Shri Eathi: Investigations in respect
of Mahanadi have been completed in
some respects but not yet fully.

Shri P R. Patel: May I know whe-
ther the power potential of Narbada,
Tapti and Sabarmati have been investi-
gated”

Shri Hathi: The power potential has
been nvestigated in those cases.

Traffic Survey of Buckingham Camal
+
Shri T. B. Vittal Rao:
=425, Sardar Igbal Singh:
Shri Subbiah Ambalam:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No 888 on the 12th December, 1958

and state-

(a) whether the traffic survey report
of the Buckingham Canal has since
been received,

{b) if so, whether Government have
completed the examination of the
report, and

{c) what 15 the nature of decimion
arrived at?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir

(b) and (c¢) Do not arise

Shri T. B Vittal Rao: It was stated
some time ago that the traffic survey
report would be received by the end
of October May I know why there
has bcen this delay?

Shri Raj Bahadur: The traffic officer
appoimnted for this has taken hus own
time He has finalized his report and
1t 18 expected soon.

Shrl T. B, Vittal Rao: May I know
when the report i1s expected o be
received by the Government? [s theie
any firm date?

Shri Raj Bahadur: I cannot give any
firm date, because it depends upon
how soon the officer is able to finalize
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it But I think in the next two months
it will be ready.

Shri T B. Vittal Rao: From the way
we are going on regarding the Buckin-
gham Canal, i¢ cannot be taken up
during the whole of the Second Plan
period

Shri Raj Bahadur: I think the hon
Member 15 aware of the advice that
has been tendered to us in this behalf
by the Planming Commussion that
before we embark upon any schemes
about this particular canal full invest:-
gations will have to be made about
the traffic because the rail as well as
road competition 1s high Both of them
are running parallel to it and unless
proper traffic emanates from this
particular route the expenditure mught

not prove an economic proposition on
this line

Shri T. B. Vittal Rao: May 1 know
whether 1t 1= a fact that the PWD
Minister of the Madras State has stated
a few days ago that the Madras Gov-
ernment have submitted their plans
for deepening of this canal regarding
their portian?

Shri Raj Bahadur: The plans are
there Ar the House knows very
well the <chemes are there But the
thing 1s that the traffic survey has
got to be done through first

8Shri Thirumala Rao: The hon
Mimster just now tells us that when
the canal 15 completed i1t will adverse-
ly be affected by the rail and road
competition Was it also one of the
terms of reference to the experts who
were asked to report on this scheme®

Shri Raj Bahadur: That was not
one of the terms But the survey 1s
one of the essential conditions which
the Planning Comnussion has imposed
whule making allocations in the Plan.

Bhrl V. P. Nayar: May 1 know
whether the Government has com-
municated to the investigating officer
the fact that mn assurance has been
made to this House that the report
will be submitted by October and, 1t
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so, why 1t has not been possible for
him to present the repert accordingly?

Mr. Speaker: That s the same
question which was put by Shn T B
Vittal Rao

Shri V. P. Nayar: Some time ago
we were given an assurance that jt
wil! be ready by October

Mr Speaker: I am not concerned
with that The same guestion was
put by Shri Vittal Rao and the hon.
Minister has stated that it i1s not
possible to present the report earlier

Shri N. B. Munisamy: May I know
how much time the officer has asked
and what are the reasons for the
delay?

Shri Raj Bahadur: He was appoint-
ed 1n March By the end of Apnl
he got the technical staff, because
they are n short supply Then 1t
took lum some six months He has
finalized the report One Mr Sarathi
has been specially deputed so that he
may get the report expedited

Consumption of Wheat in Southern
Zone

vaze, { Bhri Nui Reddy:
{_Bhri.matl Parvathi Krishnan:

Will the Minister of Food and Agri-
cultare be pleased to state

(a) whether there has been any
improvement in the consumption of
wheat in the South, and

{b) what were the steps taken to
popularise wheat in the Southern
Zone?

The Deputy Minister of Food and
Agricuiture (S8hri A M. Thomas): (u)
Yes, Sir

(b) Distmbution of imported wheat
has been hiberalized and full requare-
ments including those of the roller
flour mills are being met

Shri Nagl Reddy: May I imow
whether the Government has recelved
any reports regarding the high prices
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that are ruling in the south for mada
and other wheat products?

Shri A, M. Thomas: The price of
maids produced out of wheat supplifed
by us has been fixed and now the
various State Governments have been
asked to tske over distribution 8o,
with that system of distnbution I
think the consumers will get maida
at the price fixed by the department

Shri Nagi Reddy: Is the Govern-
ment saware that a number of letters
are appearing in the newspapers m
the South that the price now ruling
there i Rs. 74 per bag of 150 lbs
mnstead of Rs 42 per bag of 150 lbe
whach was the price fixed in the whole
of the South, especially in the districts
of Ramnad and Madurai®

Shri A. M. Thamas: There hav
been some such reports But the)
probably relate to malda manufactur
ed out of indigenous wheat It mav
also relate to wheat products smug
gled from the North to the South

Shri Nagi Reddy: I am talking of
the wheat that 1s supphied by the Civil
Supplies Department I am referning
to the news items that are regulari
appearing for the past three months—
it has appeared even yesterday—that
even the wheat that 13 supphed by
the Civa] Supphes Department 1s being
sold at Rs 74 per bag of 150 1bs
instead of at Rs 42 per bag of 150 1bs

Shri A. M. Thomas: There has been
some abuse, I concede That 15 why
the State Governments have becn
asked to take over the distribution and
the various Collectors have been ask
ed to 1ssue permufs to the consumers

Shri V., P. Nayar: Is 1t not a fact
that the hon Deputy Minister hymself
had an  experience of maida being
offered at twice the controlled rate?
May I know whether the increased
price for maida 1n the southern States
¢ due to the fact that there 1s not
enough of grinding capacity because of
the absence of mills*

Shri A M, Thomas: A separats
question has been tabled on that—
the prices prevailing »n Coxmbatore

Shri V, P. Nayar: But there must
be an answer fo this question
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TELCO Locomotives

..].
Shri 8. M. Banerjee.
Shri Tangamanl:
Shn A. K. Gopalan
428 Shri Nagi Reddy

Shrimati Parvathi Krishnan:
Shri Vasudevan Nair

"Shrl D C Sharma

L Shri Parulekar

Will the Mimister of Rallwaysw he
pleascd to refer to the reply given to
Starred Question No 2B8 on the 2Tth
Noivember, 1958 and state

ta) whethe:r the Arbitrator has
~tnce given his award regarding the
mites of Teleo Locomotives for the
period tommencing 151 Apnl 1958,
and

ib) if so the main fedatmes of the
avard gnen by him”

The Deputy Minisier of Rallways
(Shri Shahnawaz Khan) (a) The
abitrition prociedings are still n
pagress

tb) Docs not aris:

Shri § M Baperjee. On 27th
November, 1958, the hon Minister, in
reply to a question, saad “No, Su"
and “doeg not arse” Today also the
same reply 1s being given I want o
know when the matier was referred
to arbitration and what 15 the tima
that will still be taken for finalisation
of the award®
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Shri Shahnawas Khan: In the first
instance, the date fixed was about the
middle of February this year They
have asked for an extension of four
months Both parties have agreed to
the extension I think the award will
be forthcoming by about the middle
of June

Shri 5. M Banerjee: My submission
1s that TELCOS are asking for more
price They want to delay the whole
thing So, I want to know whether
there 1s any intentional delay on their
part

Shri Shahnawax Khan: There 15 no
intentional delay Both the parties
have submitted written stalements
and very shortly the case will be
argued before the arbitrator

Shri Nagi Reddy: May I know the
number of engines that have been
purchased during the period when
the arbitrator has not given h's
award?

Shri Shahnawas Khan: The number
of locomotives purchased during the
fourth price period 1s 200

Shri 8§ M. Banerjee: I want to know
whether there has been a decrease in
the price of TELCO locomotives and
how i1t compares with the imported
ones

The Minlster of Railways (Shri
Jagjivan Ram): All these questions
were discussed in the House It was
considered nccessary when the parties
did not agree to refer the matter to
arbitration The arbitrator will take
all those factors into consideration
and will give his award Whatever
the award of the arbitrator be, the
price will be according to that

Shrl Bimal Ghose: What was the
reason which actuated the Govern-
ment, which I believe 13 one of the
parties, for agreeing to the delay?

Shri Jagjivan Ram: As the arbitra-
tor wanted some time because he has
to go through the case of both the
parties—statements have been sub-
mutted by both the parties and the
arbitrator felt that in oider to study
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the case he will require some more
time—it was thought necessary to
agree when we received this request

Mr, Speaker: Shri Pande

Shri 8. M Banerjee. There 1s a

contrediction The hon  Deputy
Minister said that both the parties
agreed

Mr Speaker: I will allow hm

another opportunity When I have
callea another hon Member, he

should not ask a question

Shri C. D Pande: In view of the
fact that price of locomotives manu-
factured in Chittaranjan has consi-
derably gone down, 15 it not possible
that correspondingly there should be
a reduction in price of TELCO loco-
motives? Will the award, if 1t comes
two years later, be retrospective®
Wil] these supphes be covered by the
pervious price?

Shri Jagjilvan Ram: I think all
these questions were raised in the
House

Shri C. D Pande: This 15 a very
important question

Shr1 Jagjivan Ram: The 1ssue refer-
red to the arbitrator 15 whether the
price should be higher than what
the Government has offered or
whether it should be lower than what
the company has offered The two
hmits are more or less fixed ‘The
arbitrator has to decide a figure mn
between the two prices that have
been offered Whatever figure is given
by the arbitrator will be the price
for the fourth price period We have
paid the price for the thurd pnice
period according to the award of the
Tanff Commiussion The price of the
locomotives supplied during the fourth
price period will be according to
what the arbitrator awards

Shri 8. M. Banerjee: The hon
Deputy Minister saud that both the
parties agreed that they wanted some
time The hon Mimster says that the
arbitrator wanted some time. May I
know which statement is correct?
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Sbrl Jagjivan Ram: That is exactly
what I said. The arbitrator said that
he wil] require some more time and
naturally both the parties, that is,
tl'le1 Government and TELCO, agreed
to it.

Shri T B. Vittal Bao: May I know
if there 15 a proposal under the con-
sideration of the Railway Board to
take over TELCO as recommended by
the Public Accounts Committee some
time ago?

Mr. Speaker: How does it arise out
of this queation? Whatever else hap-
pens in TELCO, apart from arbitra-
tion, is not covered.

Shri Nagi Reddy: When there would
not he any arbitration at all

Mr. Speaker: Many things can
happen

Re-Employment of Retrenched
Employees

.f
429, S Shri 8. M Banerjee
| Shri Tangamani
Wil] the Minister of Rallways be
pleased to state.

(a) whether some of the workers
retrenched on account of closure of
some coach building factorles in
UP have been provided with alter-
native jobs in the Integral Coach
Factory at Perambur, and

(b) if so, the number thereof?

The Deputy Minister for Rallways
(Shri Shahnawaz Khan): (a} No Sir

(b) Does not arise
ghw @ wfafx

*Ylo. St WA W : W7 W
war gfw ot ¢y fawme, teve &
Aoy 9@ deqy Ylec ¥ IAT N
Te § g TR W FOr w49 fr qrw
¥ qdliy @ F s weed urw-
frd srr £ & qure 3 ¥ fed

18532

forer yeber @b afirfar oY Forgfoer oY or€ o,
I3 v @iw wqdt wrt F sy ofy
oy

ohrandslt (st sfte §o gowreay):
oot ¥ e 9 oF farowr < fen
™}

fawow

3¢ formaz, teus & giw o
wfafe N semeelt & 39¢, wrew
TR 1 AT T, Foraw) srm-ax i
fear mar &, ot &ft Tow qoere
R A R Y &

TR 3 THRCETR, W TG T BN
wegg 73 & fird R v v
WA, texe & gut gw A WA
far X 1

N wew wiw : w fayre @ W
D1 & f v sfufe & eoer gefs
giw 7 gu & @ fY, it A% ¥
T w1 @ &Y 9T § W ww
& QR arar & 1 F wne g g e
oY grer F aw, ug IT A% o Frd
T w7
, oY Wl ¥o pwwrw :gw wiafAaw
% g ff O aaAdze & qe B
6 oy yu T £ aOETT B g w3
oY T FTET) A w9k Iwe Aw T
£ 1 ww 7 gTeTT WY A ey A
iR s fe g Mot &
Felt wen FwT AR 1 afafa ¥ 27
w71 %1 o ffawm w7 FAar £

st wer ¥ : dan fe wfafe &
zwt T W § e g § W
¥ qg qu1 T § fs W e Wt
arerares & W & wrew-Prde aamn
a wwa § ar o, @ v g g e
W weefi Sy miiee o oy e g
fir 2 xd w} fern ot seew Wit



1353

n fowr Wk, wrer-frde off ff awir §
W gt ot e wel aed i agt agwrd
Aoy’ s e
U o w1 wt W v F A
¥ gwre fd ar < & A IEH W T
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e ey f it (wfrere s LL))
w4 § fag ary o ofw F3 ¥ FoT
sgrard g v Sk ¢ @A e
W e wrew-frdT &Y awer § @r
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Shri Jadhav: May 1 know the total
population of the inaccessible areas

in the Umon Terntornes and in the
States?

Shri A. P. Jain: I have not got those
figures at the moment

ot we Wt : Wt AT W o
% g 5 @l e W Sk
T AT WXAT R 1 /R AT AR
fe w1 el ot o & T T W@
usw femr § 31 o e g e
gax § Wt o qddry fy A} A®
gt w1 @1 @1 st w1 @,
fify o giewi ¥ aramw & ad |
WTH-FriT A § wwar §, AT AW g,
WAy gaear 39 4N W o) ¢ e agr
T ¥ EAT U PR WS
fwgr o ? qut feafr 3 & o wgen
g e x@ afafa ) @ ot § Hf fiw
@ o’

ot wo o AN : AV aFE AT AW
§ d e ¥ worer avw-fne @Y awar
v Qawmd wH at @&
foqr w1 few & oy oFf wen
wigw g fs wardt o7 o @t A%
A & yEw t
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fom wtw sfcden

*uat. ot v ey : v fewrk
vite fegy it o7 ¥} & o ¥
fir

(%) wav ag I e Fgry aw
afrgioey & srg #7 wqATT 2ey3 &
1Y FOT 61T 3] AT T § A &7
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(@) afz a1 1 o= 3fg w wT
wreor g °

fewrf ot fegy Il
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T 8§ —

(1) wo™ oM@ $ W™ 9T g

¥ FEr a1 (gmv g
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¥

() wiy & g N "
¥ T

Some hon Members: In English as

Shri Hathi: (a) Yes, Sir

(b) The reasons for the increase

are—

(1) Adoption of higher unit rates
based on actual cost

{2) Increase in the cost of cement
and steel

(3) Increase in the cost of com-
pensation of land

Wt gty T & Seem e
g fv xfs fre dw @ o aon &
afEgo fro F Ry ar i § wod
S et ¥ feeelt vt ¥
" @ e sfew § wr g Ay
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wfy o § 1 ¥ ey s wgn
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t wo To of® : ¥ T
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8Shri Hathi: There 1s no difficulty
about foreign exchange for Rihand

Shri 8. M. Banerjee: The hon Muus-
ter has given the causes for the
increase to Rs 46 crores What por-
tion of this amount has been given
to UP by the Centre?

Shri Hathi: Loan assistance 1s given
by the Centre

Shri S. M Banerjee: The Chief
Minister of Uttar Pradesh

Mr. Speaker: The hon Member 1s
interested i1n textile, labour, irrigation,
dams etc I must distribute the time
in Question Hour evenly

Shri Hathi: I can give the figure

Mr. Speaker: the hon
Member's interest

Shri 8 M. Banerjee: The Chief
Minister of Uttar Pradesh has called
a vonference of all the MPs of Utta:
Pradesh to place before them his diffi-
culties about this particular project
and other projects, May I  know
w hether he has demanded any addi-
tional amount from the Centre for this
particular project and, 1f so, whether
that amount has been given”

Shri Hathi: The loan assistance 1+
heing regularly given to the State
Government by the Central Govern-
ment as they require 1t

I admire

¥ wwm fag . & e I g 5
fgrg tw & Qe v AW Q@ AW
 w R 7

W g 2eet ww

lighterage Port near Quilon

*432 Shri Kodiyan: Will the Minls-
ter of Tranwort and Communications
be pleased to refer to the reply given

to Starred Question No. 1118 on the
10th September, 1858 and state:

(a) whether the report from the
Poona Research Station for construct-
ing a hghterage port near Quilon
(Kerala) has since been received; and

(b) if so, with what results®

The Minister of State in the Minls-
try of Transport and
(Shri Raj Bahadur): (a) Yes, Sir

(b) The repert 1s under considera-
tion of the Government of Kerala.

Shri Kodiyan: What are the main
recommendations of the Report?

Shri Raj Bahadur: As the hon
Member might be aware, the chowce
18 between the two sites, that s, the
Neendakara site and the Thangasser
site The report pertains to these
and will be examined by the Kerala
Government

Shri V. P. Nayar: The hon Minister
has said that the choice 13 between
two sites I want to know whether
the Neendakara site has also been
specifically studied or whether thev
have just submitted the report

Shri Raj Bahadur: It has been
specifically studied As amatter of fact
estimated costs have also been put up
to show that the Neendakara site wall
mvolve an expenditure of Rs 85
lakhs more

Delective Ship constructed at Hindus-
tan Shipyard

*433, Shri Morarka: Will the Mims-
ter of Transport and Commanications
be pleased to state

{a) whether a passengei-cum-cargo
vessel constructed for the Eastern
Shipping Corporation at Hindustan
Shipyard (Private) Limited, was
found to be defective,

(b) whether the defects were set
right and delivery made to the Cor-
poration, and

(c) if so, the amount involved in re-
moving the defects?
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The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadar): (a). Yes; the
vessel M. V. “Andamans” built for
the Home Ministry was found to be
deficient in stability.

(b) and (c). Yes, the vessel was
delivered to the owners after the
defect was set right temporarily by
placing a ballast of the value of
Rs. 57 lakhs on board the vessel

Shri Morarka: May I know whether
our technical consultants were paid
full fec for the construction of the
ship or whether any deduction was
made for the defect in the ship?

Shri Raj Bahadur: The question of
deduction has not arisen so far be-
cause the report ha; not pinpointed
the responsibility on the consultants.
Of course, the advice was not found
to be sufficient, that is obvious.

Shri Morarka: May I know when
this investigation for pinpointing the
responsibility was started and when
the report is finally expected?

Shri Baj Rahadur: The report has
been submitted. As a matter of fact,
the Board has considered it, as reso-
Jution has been passed, and the res-
ponsibility or liability or whatever it
is for the fault has also been fixed.

Shri Morarka: May I know on whom
this responsibility is finally fixed and
how that person or that party is
being penalised?

Shri Raj Bahadur: In the resolution
of the Board Mr. J. C. Campbell,
M. Paul Maertin, Shri J. G. Patel and
M. Guitart have been specifically
mentioned.

Mr. Speaker: He wanted to know
the amount also. What is the amount
and what is the action?

Shrl Raj Babadur: The loss to the
shipyard will be Rs. 5,70,000, the cost
of the ballast, plus whatever is spent

341 (Ai) LSD-—2.
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on removal of the defect if any ac-

ceptable proposal is made in that
behalf,

Mr. Speaker: That steps have been
taken to recover—that is the question.
I am not putting a question myself.

Shrl Raj Bahadar: As I said, I do
not know whether the ‘legal responsi-
bility for that defect can be properly
pinpuinted. That is the thing.

Shri C. R. Paitabhi Raman: Is
there not a penalty clause in the
agrecment for recovery? Would there
not be any clause for recovery?

Shri Raj Bahadur: I do not think
there is a penalty clause like that.

Shri Joachim Alva: What is the
slate of technical examination of
these ships? Why are these constant
caompdiunts  coming up? Do these
technical personnel go at least for a
periodical check and for instruction
abroad?

Shri Raj Bahadar;: We have to
depend upon forcign consultants and
exports, and wve took the services of
ACL. a French concern, in this
behalf. Now there are Indian techni-
cians who have taken charge of this
function, and they are assisted by
a German expert, Mr, Theissen.

Shri Morarka: May I know whether
this is the only ship about which a
complaint has been received, or are
there other ships about which similar
complaints have been received?

Shri Raj Bahadur: There are two
other vessels also. One is a survey
vessel, Haldia, and the other is a
customs launch known as Vidyut.

Shri Ramanathan Chetliar: Are we
to understand from the answer given
by the hon. Minister that this amount
of Rs. 5'70 lakhs is to be written off
by the Hindustan Shipyard Ltd.?

Shri Raj Bahadur: I do not exactly
understand what he means. It is an
additiona] cost which will be included
in the price of the ship, if the ballast
has got to be maintained in the ship
Ppermanently.
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Mr Speaker: That is the same thing
as that.

Fight against Epidemics

*435 Shri L. Achaw BSingh: Will
the Minister of Health be pleased to
state:

(a) whether the attention of the
Government has been drawn to the
statement of Dr Cockburn of the In-
ternational Co-operation Administra-
tion that fronters hamper the fight
against epidemics,

(b) whether 1t 18 a fact that he has
suggested the setting up of a regional
council of medical experts from India,
Pakistan, Burma and Ceylon for the
eradication of epidemic diseases, and

(c) if so, the steps taken by the
Government in thig regard?

The Minister of Health (Shri Ear-
markar): (a) Yes, Sir

(b) Yes, Sir

(c) Before the question of setting
up a Regional Council for the control
of diseases like smallpox and cholera
13 taken up, 1t 1s essential that in the
first instance the different neighbour-
g Governments initiate programmes
for the control of these diseases with-
in their respective areas The Gov-
ernment of India have already taken
steps 1n this direction

In regard to Malana Eradication
Programme the Government of India,
in collaboration with the Government
of Burma, held two inter-country
border meetings un January, 1957
and December, 1958 respectively The
Government of India have already
vrequested the World Health Organisa-
tion to arrange similar inter-country
conferences with East and West Pakis-
tan, Nepal and Goa which have com-
mon border with India

Shri L. Achaw Singh: May I know
whether smallpox, cholera and mala-
ria are the only specific diseases for
which this co-operation between the
neighbouring countries is absolutely
necessary?

TEBRUARY 19, 1080
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Shrl Karmarkar: Yes, Sur. I have
uidthat co-operation is necessary,

and steps are being taken in that re-
gard.

Shri L. Achaw Bingh: May 1 know
whether there are other diseases for
which also such co-operation is neces-
sary”?

Shri Karmarkar: These are the
prominent ones

Mr. Speaker: What is thig academuc
1ssue about?

Bhri Hem Barua: May I know
whether Government are aware of the
fact that the epidemic of smallpox
that broke out in East Pakistan along
the Indo-Pak border added to the
intensity of the outbreak n West
Bengal through immgration of sus-
ceptibles, if so, what steps were taken
to seal the frontier and stop the
disease from spreading into our areas?

Shri Earmarkar: May I read the
answer? Under (c) there 15 a reply.
Shall I read it again?

Mr. Speaker: Is it very long”

Shri Karmarkar: It 15 a longish
reply It will take half a minute or
more.

Shri Hem Barua: I asked this be-
cause this 13 a very important thing;
at the same time 1t led to the death
of some people m Goalpara District
in Assam and it added to the intensity
of the outbreak in West Bengal be-
cause the East Pakistan people died
1n thousands, and that 1s why I am
concerned

Shri Karmarkar: He Is giving rea-
sons for our action

Mr. Speaker: If the hon Minister is
gomng to read only what he has al-
ready read in the House, he will save
himself the trouble and the trouble to
the House, but if he is going to add
anything more, then he may say #80;
otherwise he need not,

Shri Karmarkar: Because the hon.
Member did not hear it obviously,
otherwise
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Mr. Speaker: Very well He need
not. Let him take the care.

Shri Hem Barua: No, 8Sir. My
guestion 18 what specific steps were
taken in this connection. Then he
read out, he read out a general thing.

Mr, Speaker: The hon. Member
must understand what exactly the
hon Minister is saying

Shri Hem Barua: I am trying to.
I have applied all the grey matter in
my skull,

Mr Speaker: If I understand, I ex-~
pect every hon, Member to under-
stand The hon Minister has sad
that he is gomng only to read that,
and then I suggested to lum that if
he has anything more to do, he may
do so. He kept quiet and said that he
had read 1t What 1s the good of
pressing hum? If the hon Member
did not hear him, he may go to him
and Jook into it or look into the pro-
ceedings

Shri Hem Barua: I mentioned a
specific case, and he made a general
statement about it

Mr Speaker: No, no He 1s not in
a position to say Is he in a position
to answer any specific case here”

Shri Karmarkar: Specific cases of
smallpox having spread from that
border to this border? His question
was that he has information that
some cases of smallpox from the
other border led to some cases of
smallpox on this side That I sup-
pose was assumed m the question
itself, because unless that i1s there, no
efforts need be made I said we are
taking steps m the matter and also,
with your permission I may repeat
what 1 read:

“In regard to malaria eradica-
tion programme, the Government
of India, 1n collaboration with the
Government of Burma, held two

inter-country border meetings in
January 1957 ..”

1 gave that information.

Oral Answers 1862

Shrl Hem Barua: I am afraid it has
not explamned anything I made refe-
rence to a specific incident, the out-
break of smallpox n East Pakistan
last year.

Mr. Speaker: Order, order There iy
no good pursuing it If the hon.
Member 1s particular about a specifie
question, he will put the question, and
as far as possible, specific questions
must first be addressed This 15 a
huge country from end to end, from
Cape Comorin to the Himalayas. On
specific questions I cannot spend the
time of the House With respect to
specific questions either about the
railways or malaria or any other epi-
demic, hon Memberg will write to
the Ministers and 1if they refuse to
answer, or even if the answer 18 in
their possession, then they may come
to this House, otherwise not.

frraw AW & wt € it
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Shortage of Doctors in Delhi Hospitals

*441. Shri D. C. Sharma: Will the
Minister of Health be pleased to
refer to the reply given to Starred
Question No, 140 on the 21st Novem-
ber, 1058, and state:

(a) the steps taken to overcome the
shortage of doctors and staff prevail-
ing in the Government Hospitals in
Delhi; and

(b) the results achieved?

The Minister of Health (Shri Kar-
markar): (a) and (b). The authorities
concetned of the different hospitals
were requested to take urgent steps
to fill the vacancies. In  November,
1958, theie were 33 vacancies in the
posts of Medical Ofhicers At present
the number of such vacancies 15 30
out ¢f which appnintment letters have
been 1ssued In re-pot of 8 sclected
candidetes Reguisitions  have been
sent to the Uniwon Public Service Com-
mis.ion in respect of 8 posts and the
Delhi Admunistration aie taking steps
to fill 12 posts One post of Staff
Surgeon (Medical Examinations) s
not to be filled.

Shri D. C. Sharma: May 1 know
how long 1t will take the Union
Ministiy to fill and all the vacancies
since tnere 1s urgent need?

12 hrs.

Mr. Speaker: e wants to know
how long it will take far the Union
Ministry to obtain details. But what
details?

Shri D. C Sharma: 8 are there al-
ready; 13 are yet 1o be advertlised,
and 12 are yet to come,

Shri Karmarkar: I said that ap-
pomntment letters have been 1ssued 1n
respect of 8 selected candidates. Re-
quisitions have been sent to the UPSC
in respect of 9 posts, and the Delhi
Adminstration are {aking steps to fill
12 posts. One post is not to be filled.
I gave the whole details.

Dr. Sushila Nayar: Is the hon.
Minister aware that it takes nearly
eight to nine months or even a year

before the formalities and technicali-
ties of selection are completed by the
Delhi Administration and the

and by the time the candidate is sele-
cted and the letter of appointment
goes, there is a gap of five to six
months, and very often, when the
letter of appointment is sent, the can-
diates are already appointed clse-
where.. .

Mr. Speaker: What is the question?

Dr. Sushila Nayar: What steps
have Government taken to simplify
this process and shorten the period
between the selection and the issue
of the letter of appolntment?

Shri Karmarkar: It 15 a fact that
1t takes some lime after we sent the
1equisiton to the UPSC  to make
sclections  In this  pairticular field
of medical personnel, it does take
time, because suitable candidates are
not always available.

Reparding the second point  which
mv hon friend has stated namely
that 1t takes about six months’ time
after the selection 1s made, for them to
make appwniments, I am afraid
neither the Delhi Admamistration nor
the Government of India are as
lethargic a. that They take prompt
step. to make appointments,  With
regard to medical personnel of a res-
ponwuible nature, naturally, the posts
have to be referred to the UPSC

Shrimati Renu Chakravarity May
I know the number of applicants for
these 33 posts?

Shrl Karmarkar: I should hike to
have notice of that.

SHORT NOTICE QUESTION

Strike Notice by Manipur Siate
Transport Employees
SN.Q. 2. Shri L. Achaw Singh: Will
the Minister of Transport and Com-
munications be plcased to state:

(a) whether it is a fact that Mani-
pur State Transport has been declar-
ed a '‘public utility service' under
section 2 (vi) of the Industrial Dis-
putes Act, 1987T;
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(b) whether any strike notice has
been served by the employees of the
State transport;

(¢) if so, the main demands of the
employees; and

(d) steps being taken to meet the
demands of the employees?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a). Yes.

(b) Yes.

(c) and (d). A statement giving the
information required is laid on the
Table of the House.

SrremenT

(c) The main demands of the em-
ployees of the Manipur State Trans-
port are:—

(i) Reinsiatement of former

Manager of the Manipur State
Transport.

(ii) Setting up of an Appoint-
ments Board and a Promo-
fions Committee in the Mani-
pur State Transport and in-
clusion of a representative of
their Union on the Board.

(iii) Grant of Trip Allowance,
(iv) Grant of Weekly Holidays.
(v) Grant of Overtime Allowance.
(vi) Provision of Running Rooms.

(d) The demands of the employees
were considered at a meeting held on
the 5th February, 1859 by the Mani-
pur Administration with the repre-
sentatives of the Manipur State
Transport Workers’ Union. Some of
the demands have been accepted by
the Administration while the remain-~
ing have either been rejected or are
under consideration.

Shrl L. Achaw Singh: May I know
whether it is a fact that the services
of the permanent incumbent holding
the post of manager of the Manipur
State Transport had been terminated
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without notice, and that this action
I the Government has created a sense
of insecurity in the minds of all the

eémployees of the Transport Depart-
ment?

Bhri Ra] Bahadar: In 1955, it came
10 notice that there were defalcations
.’ the tune of about a lakh of rupees
It the funds of the Manipur State
Transport, and this particular officer
Was found to be the head of that depart-
Ment, and, therefore, he was not cap-
able of being maintained on that post.
Hence, temporary arrangements were
Made, and a retired military officer
has now been appointed for one year,
Pending selection by the UPSC of the
Permanent incumbent,

Shri Jagdish Awasthi: Shall I be
able to catch your eye for putting sup-
Plementary gquestions?

Mr. Speaker: He would not catch
My eye. Why should he put this
Question? If he gets up, he should
wait and see whether he catches my
€ye or not.

Shri Jagdish Awasthi: No. . . .

 Mr. Speaker: Order, order. What
i this kind of behaviour in the House?
The hon. Member will kindly resume
his seat. If any hon. Member gets up,
he does not say "Will I catch your eye,
will I catch your eye?. My eye is
8lways rolling about, here, there and
everywhere,
st s sEeR o 8§y
wgrey & am awm e afge @
grarE afe & el i & Sy wi
SEE ¥ & I AT H OF Wi g A
g fr 97 ¥ wagd Foe faer e
qu%; &< f&ar T ar, A gt
Y Sy W afe gf oY 5 avaew §
e W R T @ g 7

ot Trr wgrge : A7 Wit Ia) faar
fr &=, veuy & ag wew gt e s
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ww qTYw T s I s § fagar
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wfrw # I
Shri L. Achaw B8ingh: The hon.
Minister stated that some cases were
pending against him, May I  know
whether some specific charges were

r.amed against him or whether this
po-t has been abolished on account of

the abolition of the post of the
manager?
Mr. Speaker: He wants to know

w bhether any charges have been fram-
¢1 1 vhether proper steps have
e o * ken to find out the posilion or
tn pumsh him, or whether mere'y the
post was abolished and he was dis-
missed and sent away.

=t Tw WY : 7 i fR
frar 5 ®rf ¢ A w90 ST TAA a7
QUUAT 4T | IS % IFRT Z2747 4T |
NMITARITAAA AT G TS
IZ FTT AA4AC N T e ad
T

Shri L. Achaw Singh: I could not
follow the reply.

Mr. Speaker: He wants to know
whether the charges have been fram-

ed. That is the simple question, and
that requires a simple answer.

oft orwr Wy @ ot @, AR frlker
oY feay fix el o dmgwe |

Shri L. Achaw Biagh: I could not
foliow the answer.

Shrissati Renn Chakvavarity rose—

Mr, Speaker: I have allowed a suffi-
cient number of questions already.

Shrimati Remn Chakravartly: I do
not want to put & question on this, but
I want to make & submission. We had
also given some short notice questions
on very urgent matters. For example,
I gave notice five days ago ...

Mr. Speaker: I am not going into the
details of that now The hon. Member
knows fully well that all short notice
questions must be accepted at short
notice by the Mimster, and as soon
as ..,

Shrimati Renu Chakravartty: A
short notice question ghould be repled
to at short notice too. For five days
we¢ have waited patiently. The only
other alternative for us 1s to bring n
adjournment motions

Mne Speaker: That means that short
notice 1s not accepted.

Shri 1. Achaw Singh: I could not
#l the reply The hon Mimster has
mven the reply in Hindi, and I could
not follow 1t Wall you please ask the
hon Mimister to give the reply in
English?

Mr. Speaker: Other hon. Members
wanted the reply m English, but not
th's hon. Member who asked the ques-
tion,

Shri Sampath: No, he put the qucs-
tion 1 English, and, therefore, he
wants a reply in English.

Mr. Speaker: Other hon. Members
need not help him,
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WRITTEN ANSWERS T0
QUESTIONS

Vaccination

Bhri Ramesshwar Tantia:
*423. { Shri H N. Maukerjes:
Shri Mobhammed Elias:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that the
West Bengal Government has asked
the Union Government to make vaceci-
nation compulsory; and

{b) it so, what steps have been
taken in this respect?

The Minister of Health (Bhri Kar-
araarh: {a) and (o) Pnmary vaco-
nation is compulsory all over India
except Madras State where conscien-
tious objectors have been granted ex-
emption from taking vaccination. The
Government of West Bengal had sug-
gested for the consideration of the
Central Council of Health a sug-
gestion for making re-vaccination
compulsory for selected groups of
persons The Council recommended
to the State Governments to consider
the feasibility of introducing compul-
sory re-vaccimation m sclceted groups
of the population from thc ages of §
to 7 years or at the time of admission
to schoots.

Conference at

Mayors’ Hyderabad

*324 Shrl Shree Narayan Das: Will
the Minister of Heaith he pleased to
lay a statement on the Table <howing:

(a) whether the i1e¢commendations
made by the Mayois' Conference
held some time back at Hyderabad
have been considered by Government;

(b) 1f so, with what result;

(c) what are the 1mportant features
of such recommendations;

(d) whether there 1s any proposal
to amend the Dellu Corporation Act;
and

(e) it 30, when the amending Bill
is likely to be introduced?
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The Minister of Health (Shri Kar-
markar): (a). Yes, Sir.

(b) and (e). A statement showing
the recommendations and action taken
thereon is laid on the Table of the
1.0k Sebha. [See Appendix I, sn-
nexure No. 118.]

(d) No, Sir.
(e) Does not arise,

Indo-Pak Canal Waters Dispute

*427. Shrimati Na Palchoudburi:
wWill the Minister of Irrigation and
power be pleased to state:

(a) whether attention. of the Gau-
ernment of India has been drawn to
statistics recently published in the
pakistan Press which reveal that
large areas in Pakistan have been
prought under cultivation of major
crops—such as wheat, rice, sugar-
cane, cotton and jute—which requre
ynmense irrigation supplies;

(b) whether the Government of
India's attention hag also been drawn
to the fact that the major crops in
Pakistan dependant on canal water
irngation have bLorne better yields
last year than at the time of parti-
yon, and

(¢) i s0, the steps taken or pro-
posed to be taken to counter the con-
ynuced malicieas Pakistanl propaganda
that India 2 tiying to starve the
prople of Pakistan by culting off
canal water supples to that country?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
Yes, Sir. Pakistan press reported in
November last that due to India's
policy of gradually diminishing supply
of water to the Pakistan canals there
bad been an appreciable reduction in
the production of foodgrains, cotton
etc. Similar allegations were also
proadcast from Radio Pakistan. At
the same time reports appeared in the
Pakistan press that there had been
gn increase in the production of food-
grains, cotton etc, in the wvarious
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divisions irrigated by waters from
India and it was said that one of the
causes of this incresse was sufficient
supply of canal water at the time of
sowing. .

(c) As Pekistani reports of in-
creased production in canal irrigated
areas in Pakistan constitute the most
telling contradiction of Pakistani
propaganda that India is trying to
starve the people of Pakistan by cut-
ting off the canal waters, the Gov-
ernment of India do not propose to
take any action in the matter.

Raural Electrification in U.P,

*434. Shri Vajpayee: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) whether the UP. Government
have requested the Centre for any aid
for rural electrification in the State;
and

(b) if so, the action taken by the
Centre in this regard?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.

(b) Does not arise

Paddy and Rice in Orissa

*436. Shri Kumbhar: Will the Minis-
ter of Food and Agriculture be
pleased to refer to the reply given to
Starred Question No 1135 on the 17th
December, 1958 regarding procure-
ment of paddy and rice in Orissa and
state:

(a) the amount of financial help
given to Orissa, if any, to purchase
paddy and rice for the State and the
Centre;

(b) the quantity of paddy and riee
purchased by Orissa State so far; and

(c) the quantity of paddy and rice
purchased by the Centre and other
States, State-wise, so far?

The Minister of Food and Agricul-
tare (Shri A. P, Jain): (a) An initial
advance of a sum of Rs. 50 lakhs has
been made to the Government of

Orissa for making purchases of rice
and paddy on behalf of the Centre,
Additional funds will be placed at the
State Government's disposal as and
when necessary.

(b) About 16,000 tons of rice and
4,000 tons of paddy have so far been
purchased on behalf of the Central
Government, besides about 10,000 tons
of rice purchased for the Government
of West Bengal.

(c) A statement is laid on the Table
of the Lok Sabha. [See Appendix I,
annexure No. 119.]

Development of Minor Ports

*437. Shri Vidya Charan Shukia:
Will the Minister of Transport and
Communications be pleased to refer
to the reply given to part (b) of
Starred Question No. 451 on the lst
December, 1856 and state:

(a) whether the committee recom-
mended to be set up by the National
Harbour Board to consider in detail
the different aspects of the develop-
ment of minor ports has been formed;
and

(b) the decision taken on the Board’s
recommendations relatmg to the
Central Lighthouse Department imple-
menting all development plans per-
taming to lghthouses in minor ports
and maintayming all local hghthouses
on an agency basis at the cost of the
States?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir. A
decision is expected to be taken
shortly.

(b) The Lighthouses and Lightships
Department of the Central Government
are now 1n touch with the State Gov-
ernments concerned to settle the hst
of works to be executed on this basis.

Research oa Cotton

*438. Bhri Wodeyar: Will the Minis-
ter of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Raichur
District in Mysare State has been
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selected as a Regional Centre for
research on cotton; and

(b) f 30, what are the main
features of this Research Centre?

The Minister of Food and Agricul-
tare (SBhri A. P. Jaln): (a) Yes;
Dharesgur in Raichur District has been
selected for a regional research centre
on Cotton and Khanf Jowar.

(b) The main feature of the
research station 1s that it is situated
in the heart of the tract growing
cotton and kharyf jowar. This station,
besides undertaking research work on
these two crops, will co-ordinate the
work being done at the research
stations under the control of the State
Governments of Mysore and Andhra
Pradesh, in this region.

Kurduwadi-Miraj Railway Line

*440. Shri Sonavane: Will the Minis-
ter of Rallways be pleased to refer to
the reply given to Starred Question
No, 985 on the 5th September, 1958
and state the progress since made mn
regard to the conversion of Kurdu-
wadi-Mira) Line into broad gauge?

The Deputy Minister of Railways
(Bhri 8. V. Ramaswamy): The Survey
Reports are expected to be received
shortly.

Food Aid from US.A.

*442. Shri Sampath: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) whether any fresh request for
food a:d from US A 1s being made by

the Government of India for the year
1959; and

(b) if so, the details and the pro-
gress of the talks thereon”

The Minister of Food and Agricul-
ture (Shrl A. P. Jain): (a) and (b).
It is not in the public interest to dis-
close the information.
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Central Dairy Farm in Delhi

*443. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) when will the Central Dairy
Farm at Patel Nagar, Dell start func-
tioming; and

(b) what will be its daily mulk
supply capacity?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) The hon.
Member presumably refers to the
Central Dairy under the Delhi Milk
Scheme which 1s being built near the
Patel Nagar Raillway Station It is
hoped that it would start operating
m September, 1958

(b) 7,000 maunds per day; with
capacity for expansion for handlng
12,000 maunds daily

Rice and Paddy Stocks in Tripura

*444. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what 1s the present stock posi-
tion of paddy and rice 1n Tripura pro-
cured locally,

(b) whether any disbursement was
made during the year 1958 out of the
stock procured locally;

(c) 1f so0, the quantity disbursed so
far, and

(d) what steps are being taken to
introduce price support policy on rice
and paddy in Tripura?

The Minister of Food and Agrical-
ture (Shri A. P. Jain): (a) About
10,800 maunds of paddy and 15,700
maunds of rice on 31st January, 1959.

(b) Yes, Sir.

(e) About 19,500 maunds of paddy
and 4,300 maunds of rice.

(d) The Tripura Administration are
making local purchase of rice and
paddy m areas where market prices
fall below Rs 18 per maund for rice
and the corresponding price for paddy.



Bhri A. K. Gopalan:
*445. ! Shri Kunhan:
Shri Keshava:

Will the Miruster of Rallways be
Jpleased to state:

{a) whether the survey of the
Tellichery-Mysore Railway has been
<ompleted;

(b) if so, what will be the cost of
the project;

(c) how long it will take to bwld;
and

(d) when is the project proposed
to be taken up m hand?

The Deputy Minister of Rallways
(8hri 8. V. Ramaswamy): (a) The
fieldwork of the survey has been com-
pleted and the reports are under
<compilation

(b) to (d) It is too early to say

Assam Rail Link

*446. Shri Hem Barua: Will the
Minister of Rallways be pleased to
refer to the replv given to Starred
Question No 679 on the 28th August,
1958 and state

(a) the progresy of work so far
made 1n the ¢xcoution of the stabilisa-
tion ptoject on the As-am Rail Link,
and thc trme by which the work 1s
expected to be completed, and

(b) the extent to which 1t 15 expec-
ted to increase the trafic capacity
when the project 1s completed®

The Depuiy Mimster of Railways
(Shri B. V. Ramaswamy): (a) The
wolk “strengtheming of Assam Rail
Link Route” pumarily consists of
rebuilding of bridges with deeper
foundations andjor additional water-
ways, additional protective works,
regarding, etc with a view to mni-
mise the incidence of breaches and
washouts and consequent interruption

tinuity of movement throughout the
year.

Bridge on River Mahanadi

*447, Shri Panigrahl: Will tne Minis-
ter of Transport and Communications
be pleased to state*

(a) whether the Government of
India have sanctioned the construction
of a bridge over the river Mahanadi
in Orissa at an estimated cost of
Rs 155 lakhs,

(b) whether all prelimmnary surveys
in this connection have been com-
pleted,

(c) %f <o the site where this bridge
I» proposed to be constructed, and

(d) whether thc construction work
1~ expected to start during the Second
Five Year Plan period?

The Minister of State In the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b) The
work of constructing the bridge over
the river Mahanadi on Nat onal High-
way No 5 (Madras-Cuttack-Balasore~
Baharagora Road) has been recently
sanctioned at an estimated cost of
Rs 15512 lakhs after completung
survey etc

(c) Near Cuttack downstream of
the existing Raillway Bridge;

(d) Yes, 8ir.
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Draft Plan ea Reads

Shri Ram Krishan:
*449. ! Shri 8. M. Banerjee:
Shri Bhakt Darshan:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No 572 en the 4th December, 1958
and state:

(a) whether the draft plan on roads
has since been finalised m the Light of
the suggestions made by the General
Body of Chief Engineers,

(b) it so, details thereof, and

(c) whether a copy of the plan will
be laid on the Table”

The Miniter of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes The
Chief Enginecrs have since submutted
their Report on Road Development
Plan for India (1961—81) which is
now “win  exam ned 'n econsultation
with the State Governments.

(b) A staterent 1s laid on the Table
of the 1ok Satta [See Appindix I,
anrcaune o 1701

t¢) Yeo., 1n due course
Ferulizers

*450. Shn Rameshwar Tantiz: Will
the M uster of Food and Agriculture
be pleascd to state

(a) whither fertilizers were alloited
for agricultural purposes during 1958
at concessional rates,

(b) whether Government have kept
an account of actual allocation and
consumption; and

{¢) whether it 1s a fact that some
of them have been sold to Tea Indus-
try at higher rates?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) The rates
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charged for sulphate of ammonia sold
to the cultivators are not conceasional
but cheaper than those charged to
other users.

(b) The Union Government keep
an account of the allocations and the
supply made against the allocations,
The State Governments waintain
account of consumption of fertilizers.

(c) Although no specific instance
has been reported, it has been brought
to the notice of the Central Govern-
ment that some such transactions
have taken place.

Delhl Electricity Power Control Board

*451. Shri Shree Narayan Das: Will
the Mmister of Irrigation and Power
be pleased to refer to the reply given
to Starred Question No. 446 on the 1st
December, 1958 and state:

(a) whether Government have since
taken any decision on the request of
Delhi Corporation to abolish the Delhi
Electricity Power Control Board; and

(b) if so, the nature of the decision
taken?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The Government have decided that
the existing arrangements, pertaining
to the exercise of Control over the
supply, distribution and use of elec-
tricity in Delh), should continue till
the power supply position improves
to meet the entire demand on an
unrestricted basis.
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" Tourist Trafc

*453. Shrimati @a Palchoudhuri:
Will the Minister of Railways be
pleased to state:

(a) whether it 1s a fact that tourist
traffic on railways during the months
of December, 1958 and January, 1959
showed considerable increase as com-
pared to the preceding months; and

(b) 1f so, the nature of steps taken
to meet the situation and to provide
facilities and comforts to tourists by
the railway authorities?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Statistics
are not mamntained separately of
tourists travelling by raillways.

(b) A statement is placed on the
Table of the Lok Sabha.

STATEMENT

The more important steps taken
to mecet the demands of tourist trafic
and to provide facilities and comforts
to tourists were—

(1) Running of special trains.

(2) Strengtliening of regular trains
by attaching extra ecarriages;

(3) Provision of tourist cars;
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(4) Issue at concessional rates of
rail-cum~road, rail-cum-air,
and standard circular tickets
generally and of Air-condi-
tioned class tickets to foreign
tourists.

(5) Running of 3 first class hotels
by the Railway Admmstra-
tions at Ranchi, Puri and
Aurangabad, and

€6) Provision of Retiring Roons
at important tourist centies
on a programimed basis

Water Supply Schemes in Kerala

*454. Shri Kodiyan: Will the Minis-
ter of Health he pleased to state

{a) whether the Keiala Government
have asked during 1955-59 for finanral
aid from the Centre for fiesh water
supply schemes in the slate,

(b) if se. the nature and detail of
the awd asked for, and

(¢) whether any aid has been given
to the State so far?

The Minister of Ilealth (Shri Kar-
markar): (a) Yes

(b) Loan at 100 per cent for
approved uiban water supply and
drainage ~chcmes and grant-in-aid at
S0 per cent for approved rural water
supply and sanitation schemes

{c) Yes, the following amounts
have been allocated to the Govern-
ment of Kerala for 1958-59—

“ Urban schemes Rs. 60.0 lakhs

Corporation schemes Rs. 2.0 lakhs

Rural schemes Rs. 90 lakhs

Qut of the above allocation, 34th
amount has already been paid to the
State Government as ways and means
advances up to 31st December, 1958.
The final adjustment sanction will be
issued before the end of the current
financial year on the basis of actual
expenditure incurred by them.

Strike by Delbhi Taxi Drivers

*455. Shrl §. M. Banerjee: Will the
Minister of Transport and Communlea-
tions be pleased to state:

(a) whether tax: drivers of Delhi
went on: a strike in January, 1959;

(b) if so, the reasons for the same;
and

{r) the steps
dcmand«”?

{faken on their

The Minister of State in the Minis-
try of Transport and Communications
(Shri Ra3 Bahadur): (a) Yes

(1 e ke w1, apainst the deci-
<y o f tle Authonitees to allow only
¢ Lt unst to be perked at the stand
oppe e the KHegul C.nema in New
D& Ull

(+) Th ¢ mand of the taxi drivers
o whow 1hem to paith more than 8
taxi. at the Rcgawsr Cinema Stand was
ronut icred urguetthed and wac, there-
fore. not conceded  However, two
ad iitional taxs stind~ 1in the vicinity
of that stand have bern provided A
propesas for the provision of a third
«tdnrl 1n  that area s al-o bemg
esamantd 10 coasultation with  the
State Tiansport Authority, New Delhi
Mun ¢'pal Committee end the Traffic
Police

Hindustan Shipyard

*456. Shri Morarka: Will the Minis-
ter of Transport and Communications
be pleased to -tate.

(a) whether 1t 1s a fact that the
Eastern Shippng Corporation had
cancelled then order for construction
of a ship placed m June, 1856 with
the Hindustan Shipyard;

{b) if so, what 1s the financial loss
suffered by llindustan Shipyard in
this regard; and

(c) the reasons for the cancellation?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes;

(b) Nil.

(c) The cancellation arcse as a
result of the deficiency in stability
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noticed on MV. “Andamans”. Since
thus vessel was a repeat of “Andamans”
the order was cancelled.

New Delhl Municipal Commitiee
Arrears
*457. Shri Singh: Will the
Minister of Health be pleased to state*

(a) whether 1t 1s a fact that arrears
of New Delli Municipal Commuttee in
respect of electricity and water supply
have recently mounted up consider-
ably,

(b) 1f so, the total amount of arrears
accumulated, and

(c) the reasons for such outstanding
arrears”

The Minister of Health (Shri Kar-
markar): (a) and (b) Yes, Sir The
New Delhi Munmicipal Committee have
reported that arrears on account of
electricity and water supply due on
the 31st December, 1958 stood at
Rs 33,20,000

(c) A statement 1s laid on the Table
of the Lok Sabha [See Appendix I,
annexure No 121]

Conference on Industrial and
Occupational Health

*458 Shri Tangamani. Will the
Mimuster of Health be pleased to state
the steps, if any, takcn to implement
the decision of South East Asian
Regional Conference on Industrial and
Occupational Health?

The Minister of Health (Shri Kar-
markar): The recommendations of the
WHO ILO Confercnce on Industrial
and Occupational Health held 1n
Calcutta 1n November-December, 1958
are awaited and will be considered on
receipt

Nagarjunasagar Project

’ { EBhri Ramam:

Will the Minister of Irrigation and
Power be pleased to state

(a) the number of tunnels that are
to be constructed for the right bank
canal of the Nagarjunasagar Project,

(b) what would be the capacity of
the tunnels;
(c) the estrmated cost of the same;

(d) whether the Government of
Andhra Pradesh have suggested bigger
tunnels with a capacity to carry 21,000
cusecs of water, and

(e) 1f so, whether the Centre has
accepted the same?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Three.

(b) One of 11,000 cusecs and two of
10,000 cusecs each

(c) Rs 146 crores approximately
for all the three tunnels

(d) Though the jomnt project report
submitted by the Andhra and Hyder-
abad Governments 1n 1954 provided
for a head-discharge of 21,000 cusecs,
the project as acccpted by the Gov-
ernment of India 1n 1955 for inclusion
in the Plan provided for a head dis-
charge of 11000 cusecs only The
Government of Andhra Pradesh have
not since suggested any increase in
the s12¢ of the canals,

(¢) Does not arise
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(w) osr dewdfa gt &
wrrhy, A o e s gfi
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Crop and Cattle Insurance

*4§1. Shri E. V. K. Sampath: Wili
the Minister of Food and Agricultare
be pleased to refer to the reply given
{0 Unstarred Question No 55 on the
18th November, 1957 and state whether
there 1s any proposal to implement the
scheme of Crop and Cattle Insurance
as formulated by the Indian Council
of Agricultural Research”

The Minister of Food and Agricul-
ture (Shri A. P. Jain): Due to finan-
cial stringency it 1s not possible to
implement the scheme on Crop and
Cattle Insurance during the Second
Five Year Plan period The guestion
of including the scheme m the Third
Five Year Plan 18 under consideration.

Rice in Tripura

‘162 J' Shri Dasaratha Deb:
| Shri Bangshi Thakur:

Will the Minuster of Food and Agrl-
culture be pleased to state:

(a) whether it 15 a fact that large
quantity of rice 1s lying in the open
at Churaiban in Tripura;

(b) if 50, what steps are being
taken to protect rice from bewmng
wasted, and

(¢) whether Goverrment propose to
construct a godown at Churaibari
(Tripura) for stocking mce”

The Minisier of Food and Agricul-
tare (Shri A. P. Jain): (a) and (b).
16,000 Maunds of rice were lying in
the open at Churaibamn on 23nd
January, 1959, but temporary thatched
sheds have since been constructed to
afford protection against inclement
weather.

{(c) A proposal to this effect
under consideration of Tripurs
Adminustration.

Overbridge at Kozhikode

. Shri A. K. Gopalan:
463. {sm Kunhan:

Will the Minister of Transpori and
Communications be pleased to state:

(a) whether the Government of
Kerala have requested the Government
of India for financial aid to Kozhikode
Municipality for construction of an
overbridge at Kozhikode; and

(b) if so, whether the Government
of India have granted the aid?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). A
statement 1s laid on the Table of the
Lok Sabha

STATEMENT

In December 1958, the Government
of Kerala asked for a loan of Rs. 3
lakhs to enable the Kozhikode Muni-
aipal Council to meet its share of the
cost of the scheme As no specific pro-
vision for loans to State Governments
for meeting the road authority’s share
of cost of construction of under|over
bridges in place of existing road-rail
crossings had been included m the
current 5-year Plan, the State Gov-
ernment were informed that the Gov-
ernment of India had decide that all
such schemes should form part of the
State Plans and that, after obtainmg
the prior approval of the Planning
Commuission, the road authority’s share
of the cost might be met from the
loans which the Ministry of Finance
(Department of Econormuc Affairs)
might grant to the State Governments
for miscellaneous development schemes
under the State Plans. It was added
the State Government should take
necessary action if they wanted to
take up the scheme under the current
5-year Plan.
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Incidence of TB. in Assam

*464 Shri Hem Barua: Will the
Minister of ~Health be pleased to
slate:

(a) whether 1t 15 a fact that the
incidence of tuberculosis 15 register-
1ng a sharp increase of late ;n Assam;

{b) if so, the steps Government
have so far taken in the matter,

(¢) whether this matter was  dis-
cussed with the Health Depaitment
of the Goveinment of Assam  when
the Union Hcalth Minster 1ccently
visited the State, and

{(d) 1if 40, the outcome of this dis-
cu-sion

The Minister of Health (Shri Kar-
marhar): (a) to (dY In the b e
of statisties, 1t 15 not posuble 1o say
if the inciden.e ot TB 15 on the 1n-
create In Assam  But the  Haalth
Minister of Ascam  at the meeting ot
the Central Council of Heolth  held
at Shil'ong 'n Januarv, 1959 jeferied
to the high moudente of TB m hi
State  The Council reviiwed  the
progress of the National TB Contro!
Progiamme and pas~ed a resolution,
a copy of whih i1s placed on the
Table of the Sabha [See Appendix
I, annexure No 122]

Express Cycleways

*465 Shri Ram Krishan: Will the
Minuster of Transpert and Communi-
cations be pleased to state

(a) whether 3t 1s a fact thai Gov-
ernment 1s considering a proposal for
providing express cyclewavs to en-
able cyelhsts to reach therr  work-
spots around the Central Secrtamat
and return to their reidence with-
out obstructing the gencral pattern
of traffic; and

(b) 1f so, at what stage the prpo-
posal 18?

The Minister of State in the Minis-
4ry of Transport and Communications
{Shri Raj Bahadur): (a) and (b) No

such proposal is under the consider-
ation of Government, The Dell
Town Planning Organisation 1s
however, making a detailed
study of the posstbiity of providing
the following two cycle-tracks to the
Central Secretariat:
(1) From Najafgarh road along
Patel Road and Shankar Road,
(1) From Yusuf Sarai along

Kushak Nalla and Race
Course

Indian Airlines Corporation

" Shri Rajendra Singh:
“466. Shrimat; Il1 Palchoudhurl:

7 Shri Pangarkar-

[ Sardar Igbal Singh:

Will the Mimister of Transport and
Communications be pleased to refer
to the rrlv given to Starred Ques-
tion No 284 on the 27th November,
1958 and “tate

() whether the enquiry com-
mittee 1o examune the cost stiucture
of Indian Anlhne< Corporition has
since been constituted, and

(b) if «0 the terms of reference
and composition of the engquirv com-
mittec?

The Deputy Minister of Civil
Aviation (Shri Mohiuddin): (a) Yes,
Sir

(b) T lay a statement on the Table
of the Lok Sabha [See Appendix I,
annexure No 123 ]

fratas g3 ®) swEr-vine § fewsh
*vgs st o0 aw  wy Tewf
oYT ‘mgy T TY @R Y FO A
v
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dr smat, Wi

(@) 7 Fro v g g ?
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Pouliry Pevelopment n Punjab

489 Shri Ram Krishan Will  the
Minister of Food and Agriculture bc
pleased to state the amount allotted
during the year 1958 59 <o far to the
Punjab State for the e tablishment of
Extension cum-Development Centres
under the All India Poultry Develop
ment Scheme?

The Minigier of Food and Agnceunl-
tore (Shri A P Jan) A sum of
Rs 231 lakhs comprising of R~ 178
lakhs as grant and Rs 053 lakhs a

loan has been approved as cintru
asvistance
Deaths from TR
290 Shri Ram Krishan Wil the

Mmuster of Health be plia ed to  tat.
how many people died in India fron
TB dunng 1958 59 ~o far

The Mhinwster of Health (Shri Kar
markar) The regured informa yom
being collected from the State Gov
ernments and will be placed o1 the
table of the Sabha as woon 2 1* 1
avallable

Facilities for Keeping Luggage at
Stations

291 Shn Ram Krishan Wil the
Minster of Rallways be plcaed to
state the names of Stations where
facilities, for kecping luggage exist
mn Bikaner Division of Northern
Railway”

The Deputy Municter of Rallways
(Shri Shahnawaz Khan) Cloak rooms
for keeping luggage have been pro-

wided at Bikaner, Sadulpur Jn,
Hanumangarh Jn, Sriganganagar
Churu, Delha Cantt Sardarshahr

M1 (A LSD
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Gurgaon, Hansi, Hissar, Bhatmda, Kot
Kapura, Sirsa, Rewan and Bhiwam
staftons on Bikaner Division

Even at the other stations on that
Division, where no cleak rooms as
such have been provided facilities
exast for leaving luggage 1n the cus-
tody of the railway as staff have in-
structions to accept luggage for cus
tody on recovery of the usual charges
as leviable at stations where cloak
1ooms are provided

Amount Missing from Post Offices

J bt Ram Knshan
Sardar Iqgbal Singh

Will the Minuster of Transport and
Communications be pleased to state

492

(a) the amount reporied missing
from diffcient post offices in Punjab
arcle during 1957 58 and 1958-59 so
far and

(b) the steps taken by the Govern-
ment to check such losses”

The Mnister of Transport and
Commumcations (Shm § K Patil)

(a) 1957-58 1958-59
R« 2886 11 Rs 62074
b) Pumitive acuon was taken

aganst the officials guilty of contn-
butory  neghgence and a sum  of
R 3076 84 as against the loss of
Ry 3506 85 has since been recovered
fiom the officials at fault Besides,
instructions for strct observance of
the rules and for tightening supervis-
1on have been 1ssued bv the Post
master General to all his subordinate
units

Tube-Wells in Punjab

493 Shri Ram Krishan Will the
Munuster of Food and Agriculture be
pleased to state the amounts allotted
to Punjab State dunng the Second
Five Year Plan period so far year-
wike for the construction of tube-
wells for irmgation purposes®

The Minister of Food and Agriocml-
ture (Shri A P Jain' The funds
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sllotted for the purpose to the Punjab
State (including the erstwhile State
of Pepsu) are as follows'—

Year Rupees

1958-57 160 87 lakhs
1957-58 126 00 lakhs
1958-50 7800 lakhs

Indian Airlines Corporation

494, Shrl Ram Krishan Will the
Minuster of Transport and Commum
eations be pleased to state

(a) the total number of passengers
carnied by Indian Airhnes Corpora-
tion during 1958-89 <o far, and

(b) total income carned during the
above period?

The Deputy Minister of Civil
Aviation (Shri Mohiuddin): (a)
4,19,251 upto November, 1958

(b) Rs 688471 lakhs

Sileru Hydro-Electric Project

Shn Nagi Reddy:
s {sm Ramam

Will the Minister of Irrigation and
Power be plcased to refer to the
reply given to Starred Question No
1092 on the 17th December 1958
and state

(&) the salient fcatures of the re-
port on Sileru Hydro-Eleciric Pro-

Ject,

(b) whether it has been
approved,

{¢) if so, whether the work has
begun, and

(d) 1if not, the reasons thcicfor?

The Deputy Minister, of Irmgation
and Power (Shri Hathi): (a) Under
stage 1 of the Upper Sileru Hydro-
Electrnic Project 1t 15 proposed 1o
econstruct a diversion weir across the
Bileru niver at Guntawada, 50 mules
down-stream of Machkund The

finally

FEBRUARY 19, 1989
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water at this weir will be diverted in-
to a forebay, from which two pen-
stocks would lead 10 the power
station, where 2 sets of 60,000 KW
each will be installed to generate
120,000 KW of power at a head of 310
ft  The total estimated cost of the
project together with the associated
transmussion and distribution les
15 Rs 927 58 lakhs

(b) Not yet
(c) Does not arse

(d) Stage I of the Project has been
considered by the Advisory Com-
mittee on Irmigation and Power Final
approval will be 1ssued by the
Planming Commission after examin-
ation of the financal aspect of the
Scheme

Machkund Project in Andhra Pradesh

456, [ Shri Nagi Reddy:
" " Shri Ramam:

Will the Minister of Irrigation and
Power be pleased to state

(a) the total generating capacity at
Machkund Hydro-Electric Project n
Andhra Pradesh at the end of 1858,

(b) thc additional generating capa-
caty at the end of the plan period,

{c) the woiks of additioaal 1n-
stallation now 1n hand and how much
additional capacity would it add, and

(d) the target date of 1ts completion
and whether the work 1s proceeding
according to plan?

The Deputy Minister of Irrigation
and Power (Shri Hathl)- (a) 51,000
kw

(b) and (c) Work on the erection
of turbines as well as three addiional
generating units Nos 4, 5, and 6 of
21,250 kw each, is 1n hand When
these three generating units are
commissioned, there will be an
additional generating capacity ot
83,750 kw
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(d) The target dates for the com-
pletion of erection of units Nos 4, 5
snd 6 were August, 1958, October,
1958 and February, 1958, respectively
The work 13 somewhat behind
schedule

Major Irrigation Schemes

497 Shri Nagi Reddy: Will the
Maruster of Irrigation and Power be
pleased to state

(a) the amounts allotted tu various
States (State-wise) towards major
wrrigation schemes in the year 1958-50
po far, and

(b) the amounts utilised so far”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b)
A statement showing the outlay a-
agreed for the year 1958 59 and tue
amount exapecied to be utihized as
mdicated 1n the revised estimates for
1958-58 of the States 1s placed on the
Table of the House [See Appendix
1, anncxure No 1251

Pochampad Project in Andhra
Pradesh

Shri Nagi Reddy:
e {Shﬂ D V. Rao

Will the Muuster of Irmgation and
Power be pleased to refer to the re-
ply given to Starred Question No 1854
on the 26th April, 1858 and state

(a) whether any investigation re-
port of Pochampad project in Andhra
Pradesh has been forwarded to the
Central Water and Power Commussion
Izdthe Andhra Pradesh Government,

(b) if so0, what are the details of the
report?

The Deputy Minisier of Irrigatien
aad Power (Shri Hathi): (a) The
snswer is mn the negative

{(b) Does not anse
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Irrigation Works in Bombay  State

499 Shri Pangarkar: Wil the
Minuster of Irrigation and Power be
pleased {0 state the amount allotted
for Bombay State for irrigation works
during the year« 1957-58 and 1958-59
so far?

The Deputy Minmster of Irrigation
and Power (Shri Hathi): The outlay
igreed to for the major and medium
1ngation projects in Bombay for the
Years 1957-58 and 1858-59 was Rs 14 60
crores and Rs 13 85 crores res-
pectively

Bridges Damaged Due {o Rains

501. Shri D C. Sharma Will the
Minister of Railwavs be pleased to
state

(a) the number of bridges damaged
due t0 heavy rnins on Northern Raxl-
way during 1958 on the following
sections —

(1) Pathankot to Jullundur e
Mukerian,

(i) Jullundur to Ho~hiarpur
(111) Pathankot to Amritsar, and

(b) the amount spent for reparing
them?

The Deputy Minister of Rallways
(S8hri 8. V. Ramaswamy). (a) Nil

(b) Does not arise
Slum Ciearance in Dethi

502 Shri D C Sharma: Will  the
Minaster of Health be pleased to state

{a) the amount allotted to Uniom
Terntory of Dellu for slum clearance
under the Second Five Year Plan;
and

(b) the amount taken by the Dellu
Admunustration® so far from the
Central Government 1n this regard?

The Minister of Health (Shri Kar-
markar): (a) and (b) No specific
allotment was made for slum clear-
ance schemes 1n Delln 1n the Second
Fwve Year Plan Ad-hoc allotments
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of Rs 38 lakhs and 150 lakhs were,
however, made during 1857-58 and
1958-59 respectively as loans to the
Dell: Development Authority for thus
purpose Actual expenditure during
1957-68 was Rs. 38 lakhs while for
1858-58 the estimated expenditure i»
Rs 112 lakhs Suitable provision 1is
also being made in the budget esti-
mates for 1959-60

Second Bridge Across River Jamuna
in Delhi

503. Shri D. C Sharma: Will the
Minister of Transport and Communi-
cations be pleased to refer to  the
reply given to Unstarred Question
No 2010 on the 15th September 1958
and state

(a) whether the scheme for a second
bridge across the river Jamuna at
Delhi has <ince been finalised; and

(b) if sn, what progress has  bhoen
made so far?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir

(b) A preliminarv design and Ul
tnate for the bridge have been pice
pared The question of inviting fen
ders for the work s under aclive
consideration

Cooperative Societies

[ Shri Nagi Reddy:
1 Shr Ramam:

Will the Minister of Community
Development and Cooperation be
pleased to refer to the reply given to
Unstarred Question No 216 on the
21st November, 1958, and state

(a) whether drafting of the district
and general report. has been com-
pleted;

(b) if so, what 15 the main aseess-
ment regarding income, indebtedness
and reliance on cooperative socletiex
of the peasants;

S04

{c) what are the mawn recommen-
dations, and
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(d) 1f the drafting is not yet
completed when is 1t expected to be
completed”

The Minister of Community De-
velopment and Cooperation (Shri 8. K.
Dey): (a) Not yet

(b) and (c) Do not arise.

(d) The drafting of the general
report 1> expected to be completed in
about four months and the detailed
distriet repotls, two months there-
after

Manures and Fertilisrs

505 Shri Jadhav: Will the Minster
of Food and Agriculture be pleased to
state

(a) what 1~ the availability of the
indigenous manures and fertilizers;

(bY what 1< ous total requirement;

(c) what was the 1ate of all variet-
s per ton 1n the year 1958-59,

(d) what gquality of the above
varichies was imported last year,

tel what was the foreign exchange
mvohved 1n the  nport

(f) what varnties of manures were
exported and to what countries, and

"(g) what wa~ the foreign exchange
ecarntd thereby?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (g) A
statement giving the required infor-
mation 1s placed un the Table [See
Appendix I, annexure No 126]

Level Crossing at Jabalpur

506 Shri Vidya Charan Shukla: Will
the Minister of Railways be pleased
to state

(a) whether any representations
were made to Railways for construc-
tion of an overbridge at the railway
level crossing near Gorakhpur locality
of Jabalpur on Central Railway in
Madhya Pradesh;

(b) if so, whether the matter was
examined, and
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(e) with what results?

The Deputy Minister of Railways
(8bri § V. Ramaswamy): (a) Pre-
sumably the hon'ble member refers
to the road overbridge near
Madan-Mahal at rmile 614 of Ttarsi-
Allahabad S ction on Central Railway
and if so, the reply is in the affirma-
tive

(b) and (¢) It appears the State
Government consider this scheme of
low priority and have, therefore,
sponsored no proposal so far indicat-
ing when they aie hikely to have
funds avallable for meeting their
share of the cosis

Movement of Foodgrains from Punjab

507. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state

(a) the quantity of foodgrains
moved out from Punjab State during
the last s1x months, and

(b) the quantity of foodgrains sent
to Punjab State to mcet the food
situation during the same period”

The Minister of Food and Agricul-
ture (Shr1 A P. Jain): (a) and (b)
During the period August 1958 to
January, 1939, about 20000 ton< of
seed wheat and 54,000 tons of rice
moved out from Punjab State on Gov-
ernment account Fipures of move-
ment through trade channel. are not
available

During the <ame per.od, 47000 tons
of wheat and maize were supplied to
the Punjab Government

Telephone Exchanges

Shri Subodh Hansda:
508. { Shn 8 C Samanta:
Shri R. C. Majhi:
Will the Minister of Transport and
QOemmunications be pleased to state-
(a) whether the proposals for ex-
panding the Telephone Exchanges dur-
ing 1058 have been implemented,
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¢(b) 1f so, the number of new lines
added to each of them, and

{¢) the number of new Telephone
Exchanges proposed to be opened m
otper big cities during the remaining
pefiod of the Second Five Year Plan?

fhe Minister of Transport and Com-
mgnications (Shri S. K. Patil): (a)
Yes: to the extent funds were avail-
abl®

¢(b) A statement 1s placed on the

Taple [Sec Appendix I, annchure
Ng 127]

(¢) 20°

Rat Extermination Campaign

Shri Subodh Hansda;
509 Shn § (. Samanta:
Shri R C. Majhi.

Will the Minuster of Feod and Agri-
cultare be pleased to state

(a) which States had declared war
agamﬁt field rats, in connection with
thé rab1 production drive,

(b) how long this
cofttinued, and

(dMPdIgn  Was

(¢) whether Govuinment have made
apy assessment of the percentage of
rats Killed in this campaign?

The Minister of Food and Agricul-
tafe (Shri A. P. Jain): (a) States of

Andhra  Pradesh, Bihar, Bombay,
madhya Pradesh, Mysore, Punjab,
Ralasthan, Uttar Pradesh and the

ynion Terntory of Delh: have launch-
ed extcrmination campaign agamst
rats

(b} The campaign has been launched
¢rOm September, 1958 and for the
present would continue throughout
tnhe Rab: Season

{¢) It » not possible to make any
agsessment

*Forming part of the existing tele phone Systems involving generally,

replacement of Manual Exchanges by new Asto Exchanges
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Family Planning Officers

Shri B. C. Majhi:
“"{sm Subodh Hansda:

Will the Minister of Health be pleas-
ed to state:

(a) whether whole-time Family
Planning Officers have been appoint-
ed 1n all the States; and

(b) if not, the names of such States
where Family Planning Officers have
not yet been appointed?

The Minister of Health (Shri
KEarmarkar): (a) No, Sir

(b) Assam, Madhya Pradesh, Orissa
(the officer has been selected by the
State Public Service Commission and
the appointment letter 1s likely to
issue shortly), Delh1 and Jammu and
Kashmir

Central Medico-Legal Advisory
Committee

511. Shri Subodh Hansda: Will the
Minister of Health be pleased to state

(a) the present composition of the
Central Medico-Legal Advisory Com-
mittee;

{b) how many times and where this
Commuttee met during the last two
vears;

{c) whether the recommendations of
the Commuttee to establish Forensic
Science Laboratories will be imple-
mented soon; and

(d) whether at present any help 1=
recetved from the Central Forensic
Science Laboratory of the  Ministry
of Home Affairs?

“The Minister of Health (Shrl Kar-
markar): (a) The Central Medico-
legal Advisory Committee at present
consists ofi—

1 Dr. K V. Venkataraman,
Serologist & Chemical Ex-
amuner to the Government of Chawrwas
Iodi. (e8-Officie
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Legal Adwiser,
g‘f“glw. Government
3. Dr. N. K. Iyenger, Director,
Central Forensic Science

s . . »

4. Shn G. C.Dutt.ll's De-

E:?cn,m“' 1e|h|!nec

Affairsy

s Dr.A.R Nnta.rmm, Chemncl.'l
Examiner to the Government
of Madras and Professor of Che-
mustry, Madras Medical Col-
lege, Madras . . -

6. Dr. P. D Dalvi, Chemucal
Examuner to the Government
of Rajasthan -
%. The Chemical Examuner to
the Government of Utar
Pradesh :

»

8. Dr. N. K. Sen, Director, Fore-
nsic Science Laboratory, West
tta, . ”»
9. Dr S K. Roy, Profcssor of
Forensic and State Mediane,
Medical College, Calcutta
10, Dr. I. Bhooshana Rao, City
Police Surgeon and Professor

of Foremsic Medicine, QOs-
mane Medical College, Hy-
derabad . "
l; The ?Ollt:c Surgeon Bom-

', »”
12. DK N B h:.l’nncnpnl
and Professor Organic and

Biochermstry, National Medi-
cal College, Calcutta "
:3 Dr. H § Mechta, Retired

'olice Surgeon, Bombay, 127,
cﬂmuu- Huil, Bombay-26 "
14. Dr. K. C Jacob, Profcwsor
of Forensic Medicine, Kas-
turba Medical College,
Mangrlore . -

(b) The Committee met twice
during the last two years us indicated
below'—

Date Place
18th-20th March, 1957  New Delhs
1oth-12th March, 1958 Calcutra

(¢) The recommendations of the
Committee were forwarded to  the
State Governments for implements-
tion. The Governments of West Ben-
gal and Bombay have already estab-
lished such laboratories. Laboratories
are being et up in Utm
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Pradesh and Assam. The question of
setting up laboratories by the Gov-
ernm.nts of Andhra Pradesh, Madras
and Rajasthan is under the considera-
twon of the State Governments con-
cerned. The Government of Orassa
do not propose to establish such a
laboratory. Information in respect of
the other State Governments 1s not
available

(d) Yes

‘Gangowal Hotlines Crew’ Tralning
Centre, Bhakra

512. Shrl Ajit Singh Sarhadi: Will
the Minister of Irrigation and Power
be pleased to state

(a) the number of the trainees n
the “Gangowal Hotlines Crew" train-
ing centre, at Bhakra,

(b) the annual expenditure there-
en and the contribution of the US A
for the purpose; and

(c) whether 1t 1s proposed to in-
crease the number of the tramnees in
the institute?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Fourteen
trainees were admitted to the first
batch of the training programme at
Ganguwal which commenced on the
23rd June, 1958, and concluded on the
24th  December, 1958 Eleven
trainees were admitted to the second
batch for which the tramung pro-
gramme started on the 26th December,
1958, and 13 m progress

(b) The rupee expenditure to be
borne by the Government of India for
the entire scheme 1s Rs 788 lakhs
COMPrising @ NON-recurring expendi-
ture of Rs 346 lakhs and a recurning
expenditure of Rs 22 lakhs per
annum for a period of two years for
the two Centres, one at Bangalore and
the other at Ganguwal US contr-
bution 18 $2,93,500 towards the cost of
all the tools and equipment to be 1m-
ported from the US.A and also to-
wards the services of two Iostructors
for a period of two years for the
*wo traning centres
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(c) With the equipment and facilit-
1es avallable at Ganguwal, it is possi-
ble to train 16 trainees at a time.
Subject to the readiness of the State
Electricity Departments/Boards to
depute the tramees, the strength of
the Ganguwal Training Centre can be
wncreased to 16

Research in Agriculture and Animal
Husbandry

S Shrl Ajit Singh Sarhadi:

513 { Shn S. M. Banerjee:

Will the Munister of Food and Agri-
caltare be pleased to state

(a) whether it 13 & fact that the
Government body of Indian Counecil
of Agricultural Research has sanction-
ed a large sum for implementing =
large number of schemes for research
i various problems of agriculture
and animal husbandry, and

(b) if so, the nature of such schemes
and the details thereof (State-wise)?

The Minister of Food and
ture (Shri A. P. Jain) (a) and (b) A
statement giving the requusite informa-
tion 1s placed on the Table [See Ap-
pendix I annexure No 128]

Supreme Court Bar Cooperative
Housing Soclety Limited

514. Shri N. Keshava: Will the
Minister of Health be pleased to state:

(a) whether there 1s a proposal to
acquire any land nearby the Supreme
Court Building in New Delh1  for
purposes of allotment to the Supreme
Court Bar Cooperative Housing
Society Ltd, and

(b) if so, the detals thereof’

The Minister of Health (Shri Kar-
markar): (a) There 12 no such pro-
posal under conuderation of the Gov-
ernment of India

(b) Does not arise
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Minor Irrigation Schemes

515. Shri Naigi Reddy: Will the
Minister of Food and Agriculture be
pleased to state the amounts allotted
to various States (State-wise) towards
munor irrigation schemes in the year
1958-59 so far?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): A statement
giving the required nformation i1s
placed on the Table. [See Appendix
I. annexure No 129]

Vestibuled Trains

516, Shri Ram Krishan: Will the
Minister of Railways Dbe pleased to
state:

(a) whether 1t 15 a fact that Govern-
ment propose to convert bi-weekly
vestibuled air-conditioned trains into
daily trains between  Delhi-Boribaw,
Delhi-Madras and Delhi-Calcutta, and

(b) 1f so, from which date”

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b)
There 1s no proposal to increase  the
frequency of the bi-weekly aircondi-
ttoned Expresses runming  between
New Della on the onc  hand and
Howrah Madras Central and Bombay
Central on the other into daly ser-
vices

tulu‘twm
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Eapenditure on Conferences on Canat
Waters Dispute

518, Pandit D. N. Tiwary: Will the
Minister of Irrigation and  Power
by pleased to state:

{a) the amount spent so far from
the bemnming of Confercnces and
Djscussions held in connection  with
the Canal Waters Dispute with Pakis-
tan; and

{b) the forcign exchang: component
ut gt?

The Deputy Minister of Irrigation
and Power (Shri  Hathi): (a)
Ry 2048772 (approximate)

ib)y R 1543777 (Approximate)
rreay § wraa afced
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All India Institute of Medical Sciences

52l Shri V, P. Nayar:
Shri Easwara Iyer:

Wil the Minister of Health be
plensed to refer to the reply given to

gtarred Question No 275 on the 20th
August, 1958 and state

(&) whether the awr-condiioning
umt has been installed in the All India
institute of Medical Smence- for pur-
pvits Of enabLng iesaicn on modern
nnes, and
o

(b) 1f 50 the capacity of such umt®

The Minister of Health (Shri Kar-
warkar)- (a) No

tb) Does not arise

Absorption of Retrenched Staff of
Hirakud Dam Project

522 Shri Supakar: Will the Minus-
wr ol Yroguon andl Tower ‘pe pleas-
td to tate

va) how many persons of different
tategonies of omployees working n
the Hirakud Dam Project have been
emploved so far in othcr projects of
the Central and State Governments
and how many ptrsons have been
finally retrenched and

{b) how many employees working
in the main dam dand canals  have
been tran<ferred to work m the sub-
wdiary dam at Chhiplima”

The Depuly Minwister of Lmgation
and Power (Shri Hathi} (a) A state-
ment gving the information 1s placed

on the Table (See App~ndix I, an-
neaure No 130]

(by All the staff working in  the
Subsidiary Dam at Chipphma has
been transferred from the Main Dam

and Canals The total strength 15 as
under —

Skilled Unskilled Total
363 375 738
Potato Crop

523 Shri Bishwanath Roy: Will the
Minister of Feod and Agriculture be
pleascd 1o state whether in view of
umprovement m cultivation there was
any rise in polato yield last year in
companson with 19577

The Minister of Food and Agrical-
ture (Shri A. P. Jaim): According to*
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she All India Final Estimate of Potato
1857-54, the production of Potato for
that year was placed at 19,81,000 tons
a8 against the parhally revised esti-
mate of 16,98,000 tons for 1856-57.
‘This shows an increase of 2,883,000 tons
er 16.7 per cent in production in 1857-
88 over 1956-57

‘Tourist Office in Foreign Country

524. SBhri R. R. Morarka: Will the
Minister of Transport and Commiini-
sations be pleased to state:

(a) whether a sum of about
Rs. 18,000/- was spent for some glass
fittings and a sign-board for a Tourist
©Office opened 1n a foreign country, and

(b) If so, whether the expenditure
oonforms to the instructions of the
Government of India?

The Minister of State in the Minis-
4ry of Transport and Communications
(Bhrl Raj Bahadur): (a) Yes. A sum
of Rs. 17,194.69 was spent on glass
slabs for the construction of a stair-
ese and on the installation of a neon
sign board in the Government of India

Tourist Office, Paris as detailed
‘elow:
R,
(" Expenditure on glass
for staircase 13.183 69
) Expenditure  on the
s Neon Sign Board 4,011 00
TotAl 17 194 69
(b) Yea
Late Rumning of Mathura-Delhi

Passenger Train

525. Shri Vajpayee: Will the Minus-
ter of Rallways be pleased to state:

{a) whether Government are aware
that the late-running of the Mathura-
Delhi Passenger 1365 Down train has
been causing a good deal of incon-
wvenience to the office-going public in
Delhi;

(b) whether it is a fact that on the

#th January, 1959, the passengers of
the train refused to allow It fo lemve

Faridabad as a protest against the
regular late running of the train; and

(c) if so, the steps taken so far or
proposed to be taken to run the traim
at right time?

The Deputy Minister for Railways
(Shri Shahnawas Khan): (a) It is
presumed that the reference is to
No. 365 Down Mathura-Delhi Pas-
senger train. The performance of
this train had not been satisfactory
during December, 1968, and January,
1959, which might have caused certain
amount of inconvenience to office-
goers travelling by thus train

(b) It 13 a fact that on 81.58, No
3685 Dn. Passenger was detained for
44 minutes between Faridabad and
Tuglakabad and for 2 hours, 12 minutes
at Tuglakabad by the application of
alarm cham apparatus by passengers

(¢) The following steps have beem
taken to mmprove the performance of
this train—

1) Thus train i3 being given
precedence over No. 19 Dowm
Dehra Dun Express when running
late

(n) Divisional Officers have
been given instructions to keep a
special watch on the running of
this train

(in) The performance of this
train 18 being specially watched
both at the Divisional and Head-
quarters' levels. All avoidabie
detentions are scrutinised and
taken up

Child Mortality in India
526, Shri D. C. Sharma;: Wil the
Minister of Health be pleased to state:

(a) whether it is a fact that the
incidence of child mortality in India
is on the increase;

(b) if so, what are the causes for the
increase; and

(c) the steps taken to check them?

The Minister for Health {(Shri Kar-
markar): (a) No.
(b) and (c). Do not arise.
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Procarement of Rice from Madhya
Pradesh

527. Shri Vajpayee: Will the Mums-

ter of Food and Agricultare be pleas-
ed to state:

(a) the total quantity of rice pro-
cured by the Central Government
from the Chhatisgarh area of Madhya
Pradesh after the decision to have
State trading 1n foodgrains; and

(b) the price at which rice NAas
procured?

The Minister of Food and Agricul-
ture (Shri A. P. Jain):

(a) About

1,10,000 tons.
(b) Rice was procured at the
maximum  controlled prices fixed

under the Rice (Madhya Pradesh)
Second Price Control Order, 1058, as
amended from time to tume

Payment for Uniforms of Postal
Employees

528, Shrimati Mafida Ahmed: Wil
the Mimnister of Transport and Com-
municatlons be pleased to state.

(a) whether Government’s attention
has been drawn to a news item pub-
lished in the “Statesman” (Calcutts
dated the 25th December, 1058) that
the refugee tailors who supplbed um-
forms for the lower grade postal em-
ployees of Post Master General's
Office, Calcutta have not been paid
their dues for two years; and

(b) if so0, the reasons therefor?®

The Minister of Transport and Com-
munications (Shri S. K. Patil): (a)
Due note was taken by the Postmaster-
General, West Bengal Circle, Calcutta
of the said news item and since the
same was misleading and incorrect, a
rejoinder was issued by the Post-
master-General, West Bengal Circle,
Calcutta and the Secretary, Refugec
Handicrafts, Calcutta in the States-
man of Calcutta dated 12-1-59 in
which the correct position was indicat-

ed. ([See Appendix I, annexure No.
131)

(b) The delay in making a tull pay-
ment is due to the accounts of the
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cloth supplied by the P&T Depariment
for making of umforms having not
been furmushed by the Secretary,
Refugee Handicrafts, Calcutta These
accounts could only be furmished on
16-1-58 afd the same are now being
examined by the Postmaster-General,
Calcutta with a view to settling finally
the outstanding bills

Godowns in Orissa

529. Shri Panigrahi: Will the Minis-
ter of Food and Agriculture be pleas-

ed to refer to the reply given to Un-
starred Question No. 450 on the 2Tth
November, 1958 and state:

(a) whether any decision has since
been taken with regard to the con-

struction of food godowns in Onsaa
State,

(b) whether food godowns have beeg
sonstructed in any other State of India;

(c) whether there had been any dis-
cussion with the Ornssa Government
with regard to the construction of
food godowns in  Orssa for storing
ﬂoodsrld ins purchased by the State;
an

(d) f so, the nature of such discus-
sion?

The Minister of Food and Agriecul-
tare (Shri A. P. Jain): (a) The in-
tention is to construct godowns at 32
or 3 places to provide mainly transit
storage for rice that may be purchas-
ed on Central Government account in
QOrissa.

(b) Yes.

(c) and (d). There have been
time
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Medical Staff in Manipur

530 Bhri L, Achaw Singh. Will the
Minister of Health be pleased to state

(a) whether the Centrally sponsored
schemes under the Ministry of Health
are carried out by newly appointed
staff in Manipur, and

(b) if so, whether the pay and al-
lowances for the staff in the Ant-
malanal and Anti-lcprosy  schemas
are the same in Manipur as in Assam
or different pay scales are fixed for
Marupur alone?

The Minmister of Health (Shri Kar
markar)* (a) and (b) The informa-
fion 13 being collected and will be
laid on the Table of the Sabha m due
course

State Corporation 1n Punjab

531 Shri Ram Krishan Wil the
Minister of Food and Agriculture be
pleased to <tate

(a) whether 1t 1s a fact that Punjab
Govirnment have decided to et up a
State Corporation with a view to
scale down prices of fooderains,

{b) if so whcther the Government
have received such scheme from the
Punjab State, and

{c) if so whether the scheme  has
been approved”

The Minister of Food and Agricui
tare (Shri A P Jam) (a) to (¢) No
such scheme has been reccived from
the Punjab Govirmment

Rohtak-Panipat Railway Line

532 Shri Ram Krishan. Will the
Minister of Railways be pleased to
state

(a) whether the Government have
decided to construct the remanry
portion of Rohtak-Pamipat Railway
between Gohana and Pampat, and

(b) if so, by what time the construc-
tion work will start®

FEBRUARY 19, 1080
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The Deputy Minister of Railways
(Bhri 8. V Ramaswamy): (a) No Sir.

(b) Does not arise

Ant! Leprosy Work

533. Shri Panigrahi: Will the Mins-
ter of Health be pleased to state

(a) the total amount of money
allotted during the 2nd Five Year
Plan period for undertaking various
an:-ieprow measures in the country,
an

(h) how much of this allotted
amount has been spent so far?

The Minister of Health (Shn Kar-
markar) (a) Total amount of money
originallv allotted for the various anti
leprosy measures i the country
during the 2nd Five Year Plan period
1s as follows —

Rs 1n Lakhs

1) Siaie 1 cprosy Schems
{n) Lstohlishment of Central

409 48

Liproy  Tuachmg and
Resoirch Institute 2K vo
foTal 437 48

(b) A sum of Rs 11 45 lakhs haw
becn spent till the end of January
this year from the provision made n
respect of the Contral Leprosy
Teaching and Re~carch Insts
tute  Thc information rcgarding ex-
penditure incurred by the State Gov-
ernments  for the State Leprosy
schemes 1s baing collected and will b=
laid on the table of the Sabha in due
course

Under-bridge at Cuttack Station

5§34 Shri Panigrahi: Will the Mini
ter of Rallways be pleased to state

(a) whether proposal for construei
ing an under-bridge near railway level
crossing at Cuttack Station has been
finalised by now,

(b) whether the Orssa Government
has arieed to bear its ghare of ex-
penditure for the proposed railway
under-bridge,
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(c) whether any progress has bcen
made so far in the work of acquiring
land for the same purpose; and

(d) when the construction work of
the said under-bridge is expected to
be undertaken?

The Deputy Minisier of Rallways
{Shri 8. V. Ramaswamy): (a) Such a
proposal was designed and estimated
but there has since been a change

(b) A plan and estimate was sent
to the State Government for their
acceptance Mceanwhile, a fresh pro-
posal of constructing an over-brndge
between Mahanadi and Cuttack Sta-
tion in lieu of the above under-bridg.
is under consideration of the State
Government, owing to reappraisal of
the most economical means of estab-
hishing a sutable road conncction
between the city and the national
highway

(¢) and (d) Do not arise

Refund of Cash Securities to Assistant
Station Masters on 8. E. Railway

535 Shri Kumbhar: Will the Minis-
ter of Railways be pleased to refer to
the reply given to Unstarred Question
No 1706 on the 17th December, 1850
regarding refund of excess amouni of
the cach security deposits to the
Asstt Station Masters on South Eas-
tern Railway and state*

(a) whether excess amounts were
refunded to the Asstt Station Masters
<concerned;

(b) whether any amount of intercst
was paid on this cash security depos:t,
and

(¢} if not, the reason thereof?

The Deputy Minister of Rallways
(Shri Shahnawas EKhan): (a) Neces-
sary instructions for refund werc
issued to the South-Eastern Railway,
and it 1s reported that these instruc-
tions are being implemented.

(b) and (c). No interest i1s admis-
mble under rules on cash security
deposit,
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Irrigation Projects in Bihar

536. Shrl Jhulan Sinha: Wil the
Minister of Irrigation and Power be
Rleased to state.

(a) the amount of expenditure in-
¢“urred and loss sustained by Bihar
In terms of money and land m con-
Yection with the DV.C schemer in
Bihar sponsored by the Central Gov-
“rnment up-to-date; and

th) the extent of benefits accruing
lo Bihar from these schemes?

The Deputy Minister of lIrrigatiom
And Power (Shri Hathi): (a) and (b).
The information 1s being collected and
will be laid on the Table of the House
In due course.

Bombay Vidharbha Region Agricul-
tural Tenants Act

537. Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
bleased to state

(a) whether there has been any re-
bresentation to modify certain provi-
sions of the Bombay Vidharbha Reg.on
Agricultural Tenants (Protection from
Eviction and Amendment of Tenancy
Lands) Act, 1958 in its application to
Manipur; and

{b) if so, the action taken thereon?

The Minister of Food and Agrical-
lure (S8hri A P. Jain): (a) No, Sir.

tb) Does not arise
Handling of Cargoes at Major Perts

538. Shri V. P. Nayar: Will the Mi-
nister of Transport and Communica-
lions be pleased to state.

(a) the capacity for handling cargo
at the major ports of India and the
actual volume of cargo handled in
each port during the year 1957-58;
and

tb) the steps, f any, taken to in-
crease the handling of cargo at Cochin
Port?

The Minister of State in the Minis-

try of Transport and Coemmunicatiens
(Shri Ra} Babadur): (a) The normal
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capacity of major ports for handling
cargo is at present as follows:—

(In millions of toms)

Calcutta 11.00
Bombay . 13.00
Madres .. 250
Cochin .o 2,50
Vizagapatam 2.30
Kandla . 130

The actual traffic handled by the
Major Ports during 1057-38 1s as
follows.—

(In tons)
Calcutta 10,156,347
Bombay 13,100,878
Madras 2,504,088
(In tons)

Cochin 1,799sh71

Vizagapatam 2,492,778

Kandla 844.255

(b) The following works have heep under~
taken to InCruase the cargo handling capa~
cty of Cochin Port —

Description of work Progress  of
work
(1) A scparaie coal berth Completed-

(2) Two additional  ware-
houses with a 1otal ares of
63.270%q fi. Completed

(3) Two ol Tanker Berths

(4) Black O1l Installation a1 the
Boat Train Pier Jeuy

Completed,

Completed.

(s) Four additional  wharf
be ng the Brnakulam

1 with  ancillary

facilities such as  ware-
houses, hanmt sheds mord
geuge ard metie gauge ral-
way sdings, electric cran-
es, eIc In progress,

(6) A second Coal Berth In progress

§7) Metre gauge faciities
Willingdor, Tsland, lnge

- Ernakulam
ﬁhnywwh:ml’-m « In progress.

1916

Appointment of whole-time Managers
for Rest Houses

539. Shri Vidya Charan Shukla:
Will the Minister of Transport and
Communications be pleased to refer to
the reply given to Unstarred Questiun
No 1440 on the 12th December, 1958
and state:

(a) which of the State Governments
have already initiated suitable action
oh the Central Government’s reference
telating to appointment of whole
lime managers in the rest houses near
important tourist centres as per re-
commendation of the Tourist Develop-
ment Council; and

(b) the location of the rest houses
1 respect of which the above recom-
mendations have been 1mplemented”

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). A
list of the rest houses suggested to
the State Governments for bemng
thrown open to the tourists and for
the appointment of whole time man-
agers therein s placed on the Table
[See Appendix I annexure No 132.]
Reply hus <o far been received only
from the Government of Uttar Pra-
desh who have stated that the circuit
houses at Jhansi and Agra could not
be thrown open to tourists as there
15 plenty of good hotel accommoda-
tion at these places This 1s bewng
verified Other State Governmeris
concerned were reminded on 30th
January, 1959

Regional Experimental Station for
Arecanut in Kerala

540. Shri Jinachandran: Will the
Mipister of Food and Agricultare be
bleased to state:

(a) whether there was a proposal to

open a regional experimentsl statioa
for arecanut cultivation at Ponnani im
Kerala;

(b) if so, what has happened to this
proposal;
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(c) whether there are any other
proposals for opening experimental
stations 1n Kerala or elsewhere; and

(d) whether it has been decided not
%0 shift the Headquarters of the
Arecanut Committee from Calicut?

The Minister of Food and Agricul-
ture (8hri A. P, Jain): (a) Yes, There
was a proposal to set up a regional
Arecanut Research Station at Ponnam
when Ponnani Taluk formed part of
the Madras State:

(b) After re-organisation of States,
Ponnan: became a part of Kerala
State and that Government selccted a
site in Panancherry village in Trichur
District 1in preference to Ponnam and
a Research Station has been set up
there

(c) Not at present

(d) At its  Jast meeting held at
Trivandrum on the 12th Januarv 1959,
the Indian Central Arecanut Commit-
tee took a decision to retain the Head-
quarters at Calicut,

Road Development in Kerala

541. Shri Jinachandran: Will  the

Minister of Transport and Commu-
nications be pleased to state:

(a) whether any aid was given to
Kerala Government during 1958-
89, so far, for road development work;
and

(b) 1f so, the details thereof?

The Minister of State in the Minis-
txy of Transport and Communications
(S8hri Raj Bahadur): (a) Yes, Sir.

(b) A statement giving the requisite
mnformation 1s placed on the Table,
[See Appendix I, annexure No 133].
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Power Station at Jubbal

546. Shri Padam Dev: Wiil the Minis-
ter of Irrigativn and Power be pleased
to state

(a) whether 1t 1s a fact that the
Government are considering a scheme

for developing the power station at
Jubbal 1n Himachal Pradesh,

(b) 1t so, whether Hatkot: Savra
areas will be supplied electricity from
this station; and

(c) when the scheme will be imple-
mented?
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The Deputy Minister of Irvigation
and Power (Shri Hathi): (a) to (c)
At the time of formulation of the
proposals for the Second Five Year
Plan there was a suggestion from
the Himachal Pradesh Adminmstraiioa
for the installation of a 500 KW hydro-
electric power station for electrifica-
tion of Rohru, Jubbal and other adjoin-
ing areas No project report how-
ever, for this scheme has so far bcen
received from the Himachal Pradesh
Administration The investigations re
quired for the formulation of project
proposals have not yet been carried
out

Electrification of Poona-Sholapur
Rallway Line

547. S8hri Sonavane: Will the Min's
ter of Railways be pleased to statc

(a) whether there 13 any proposal
before the Railway DBoard to extend
the electrification on the Poona-Shola-
pur line of the Central Railway when
the electric power from the Koyana
River Project is available; and

(b) what 1s the policy of Govern-
ment 1n the matter of electrification
of Rajtways?

The Deputy Minister of Rallways
{Shrl 8, V. Ramaswamy): (a) No, Sir

(b) Electrification requires heavy
capital expenditure, & £2Thon of which
is at present requred to be epent
sbroad for purchase of Rolling Btock
and other fixed equipment Prionty
for electrification is given to the sec-
tion where traffic density is high and
steam traction 1s unable to carry the
anticipated increase in trafffie Such
conditions have not yet arisen on
Poona-Sholapur line

Koyna Project

548. Shrl Jadhav: Will the Minister
of Irrigation and Power be pleased 1o
state:

(a) the amount to be spent on the
Koyna Project during the rest of the
Second Five Year Plan period; and

(b) the amount spent over the pro-
jeet up-to-date?

M1 (Al) LSD—4.

1922

The Deputy Minister of Irrigation
and TPower (Shri Hathi): (a)
Rs 18,59,00,000 (approximately)

(b) Rs 11,8564,000 t1ill end of
December, 1958

Regarding X-Ray Materials

549. Bhri V. P, Nayar: Wil the
Mimister of Health be pleased to siate
the quantity of X-Ray matenals re-
quired per annum and the indigenous
production of each of the important
items?

The Minister of Health (Shri Kar-
markar): No information regarding
the quantity of X-Ray materials re-
quired annually 18 avaslable However
the information regarding the value
of X-Ray matenals requred annually
are given below:—

X-Ray films Approximaute value
4 Rs. 60 lakhs.
X-Ra: uipment imate value

v eq 624 lakba,

X-Ray Developers are
muul'adumd in the
firms. MR

1 M/s Kesar Sugar Works, Bombay.
2 M/s Kodak Ltd, Bombay.

3 M/s Allled Photographecs Litd,
Bombay.

The average production of deve-
lopers of the above three firms for
two years 1957 and 1958 was T4177
gallons which can be incresssd sceing-
ing to demand. One firm produces &,
small Quantity of equipment from im-
parted cognponents

Acclident near Jasidih Statiom

550. Shri Spbiman Ghose: Will the

Minister of Rallwaya be pleased to
state

(a) whether 1t.1s a fact that on the
25th December, 1958, one Block Signal
Officer, one trollyman and one Khalasi
were killed by a running train while
engaged 1n repainng telephone and
rail hne near Jasidih Station, Eastern
Railway;
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(b) if so, the details thereof;

(c) whether it is & fact that the sa'd
officer left a widow aged 20 years and
father aged near about B0 years;

(d) whether any compensation has
been paid to the said widow and tne
relatives of the said trollyman and
khalasi; and

{e) if so, what 1s the amount of
compensation paid to each?

The Deputy Minister of Rallways
(Shri S, V. Ramaswamy): (a) and (b)
On 25th December, 1858 at about 11 30
hours one Assistant Maintenance Ins-
pector (Block), one Line Man and one
Khalasi were working near the new
Block Hut, (at Mile 205) between Jasi-
dih and Lahsbone Stations on the
Eastern Railway. Ac they =sw GL-2
Down train approaching on the Dows
line they shifted to the Up Line for
safety unmindful of the simultaneous
approach of 71 Up Parcel Express on
that line. The three persons were run
over by the Parcel Express and were
killed,

{c) The officer has left behind a
widow aged 18 years and father aged
T1 years.

(@) The sums due as Workmen's
compensation have been deposited
with the respective Commissioners for
Workmen’s compensation for disburse-
ment to the dependents of the deceas-
ed.

{e) The amounts deposited with the
Commissioners are:

(i) In respect of the Assistaut
Maintenance Inspector (Block).
Rs. 4000/-

(ily In respect of the Lineman
Rs, 3500/-.

(1) In respect of the Khalasi.
Re. 1800/-.

Kharagpur Raflway Workihep

Shri Sdbedh Hansda:
Shri 8, C. Samants:

Will the Minister of Raliways be
pleased to state:

(a) the total number of vacancies
reserved for Scheduled Castes and
Scheduled Tribes in Class IV services
in different sections of the Kharagpur
Railway Workshop, South Eastern
Railway which have not been filled
up so far; and

(b) the reasons for not filling up
the vacancies?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) It is
only in the category of Trade Appre-
tices that the number of vacancies
reserved have not been filled up in
the diffesent sections of the Kharag-
pur Wosllshop as shown below:—

5L

No of vac- No. of re-

Section ancics te-  servid vaca-
served ncies  fot
filled

T sé 3F Tse s
Loco 23 20 14 48
Carriage 21 19 12 17
Wagon 4 3 2 2
ToTAL 48 42 28 37

(b) The reason for the shortage is
that no recruitment to this category
was made after 1866. The shortage
will be made good when the next
recruitment to this category 1s made.

Drought in Khowal (Tripura)

552, Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the acreage of land that coyld
not be culuvated in Khowai sub-din-
sion (Tripura) due to drought in 1058;

(b) loss of crops resulting there-
from;

(e)thempsbkenumtoltﬂ;lh
drought affected areas; and
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(d) the nature of relief given to the
people of drought affected areas of
Khowai sub-division so far?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (@),
The information hes been called for
from the Tripura Administration and
will be placed on the Table of the
Sabha as soon as it becomes available.
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KEalkslighat Station

564. Shri Bangshi Thakur: Will the
Minister of Rallways be pleased to
state:

(a) whether it is @ fact that due to
want of godown or shed at Kalkalighat
Btation, huge quantities of rice sup-
plied- by the Government of India for
Tripura, are very often allowed 1o

by rain ete.;

g

The Deputy Minister of Railways
(8hri Shaknawas Khan): (a) and (b).
The existing goods shed is adequate
for normal traffic. Recently, due to
movement of Tripura traffic by all-rail
route, large consignments of rice were
received occamonally. They are re-
quired to be unloaded by the Tripura
Administration and are genersily
cleared by them without recourse to
storage in the railway's goods shed.
Those left over in the railway pre-
mises due to reasons such as limited
clearance, are protected with tar-
paulins by the railway. In the context
of the recent heavy receipts for
Tripura, the question of extending the
goods shed is proposed to be examined.

v

There have been no claims for
damage- frem the Tripura Administra-
ton.

Sugar Factories

555. Shri A, K. Gopalan: Will the
Minister of Food and Agriculture be
pleaszed to state:

{a) the number of sugar factories in
the country having their own sugar-
cane farms;

{b) the extent of these farms; and

(¢) the yield per acre in these
farms?

The Minisier of Feod and Agrical-
ture (Shri A. P, Jain): (a) 78.

(b) 2-28 lakh acres with 1-04 lakh
acres under cane in the crop year
1957-58.

(¢) About 32 tons of SBugarcane.
fewt whwy
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Shelters on platforms on Delbi-
Lucknow Section

557. Shri 8 A. Mehdl: Will the

Minister of Rallways be pleased tu
state.

(a) the progress of work done so far
to provide shelters on the island piat-
forms of important stations on Dell
Lucknow sections,

(b) whether there 1s a proposal to
provide a shelter on Rampur Station
this year, and

(c) if so, the work done so far?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Shelters
on 1sland platforms at Delhi, Ghazia-
bad, Hapur, Moradabad, Bareilly,
Shahjahanpur, Anjhy, Hardo: and
Lucknow already exist Work of pro-
viding shelters on island platforms at
Pitambarpur, Balamau, Tilhar 1s hept
pending due to conservation of steel

(b) and (c) A ghelter on the main
platform at Rampur already exists It
ts proposed to provide a shelter on the
1island platform and fabrication of
steel work is in hand The work is
likely to be campleted in another mix
months.

12.08 hrs.

DEATH OF SHRL SIDDAFPA
HOSMANI

Mr Speaker: I have to inform the
House of the sad deruse of Shn
Siddapps Hosmam who passed away
on the 14th February, 1959, at Haver:
at the age of 79

Shr1 Hosmam was a Member of
the former Central Lemslative Asgem-
bly m 1934

1 am sure the House will join with
me 1n conveying our condolences to
the farmily of Shr1 Hosmam

The House may stand in silence for
a minute to express its sOrTOwW

(The Members then stood i mnlemce
for a minute)

PAPERS LAID ON THE TABLE

NorrricATioNs UNDER Motor VEmICLES
Act

Thé Minister of State in the Minis-
try of Transport and Commanicatiens
(Shri Ra) Bahadur): 1 beg to lay on
the Table, under suh-section (3) of
section 133 of the Motor Vehicles Act,
1939 a copy of each of the following
notsfications —

(1) No B-TP/7/56 dated 25th
July, 1958 as amended by Notfi-
cation No B-TP/7/58 dated 3rd
December, 1958 making certamn
amendment to the Motor Vehi-
cles Rules for Manipur, 1951, pub-
lished m the Mamipur Gazette

(n) No 141/58 dated the B5th
December, 1958 published 1n the
Andaman and Nicobar Gazette

{Placed 1 Library, See No. LT-
1223/59 1
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MOTION RE THIRTY-FIFTH RE-
PORT OF BUSINESS ADVISORY
COMMITTEE

The Minister of Parliameniary
Affairs (Shri Satya Narayan Sinha):
1 beg to move

“That fhis House agrees with
the Thrty-fifth Report of the
Busmess Advisory Committee pre-
sented to the House on the 18th
February, 195"

Shri B. Das Cupta (Purula) I
move for the extensién of the tme

a number of hon Members who 1n &
representative capacity go imto the
Business Advisory Commuttee, and
take everythung into considerstion,

Shrimati Renn Chakravarity (Basur-
hat) This came to us this morning

Mr, Speaker: Copies have been sent
only this morning?

Some Hon. Members: Yes

Commuttee (Interruptions) Anyway,
what 13 hus amendment?

Shri B. Das Gupia: I want to have
the time allotted for item No 5 ex-
tended by one hour.

Mr Spesker: We have got two
hours already for it

Shri B, Das Gupta: It 12 an import-
ant Bill

by the Premdent

Mr. Spehker: Under the rules, the
Spesker has always got discretion to
extend the time allotted by one hour
Therefore, if I find that it is necessary,
1 shall do so

The question 1s

“That thuis House agrees with
the Thirty-fifth Report of the
Business Advisory Committee pre-
sented to the House on the 18th
February 1959 ™.

The motion was adopted,

1211 s
MOTION ON ADDRESS BY THE
PRESIDENT-—contd

External Affairs

bers, on the of the House.
I have read specially the speech of
Shn S Dange wnth its seemung
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vigour and vitality; it should be

|
!
1

to function in any other
way than is laid down in the Consti-
tution. Therefore, his annual Address
is necessarily not an analytical and

ly speaking; it is to be rather a simple
narration of what has been done; giv-
ing some idea of the major things that
Government is going to undertake, If
we have to start some other conven-
tion in this matter, I do not know how
it will it in with such ideas of our
Constitution and the President’s posi-
tion as have thus far been accepted
by us.

In the wvarious speeches made 1n
this House, many matters have been
referred to. I think there have been
several references to the case of Shri
Mathai., Many other subjects have
come up too, and more particularly
there has even been mention of some-
thing which had not been previously
mentioned in any context in this
House, that is, the possibilities of civil
war in this country. So the debate
has covered a wide field. I should
like, if I may, to refer to some of these
mattérs because to refer to every
point raised would make what I have
to say much too discursive and with-
out much point.

I would rightaway say a few words
about Shri Mathal’s case which seems
to have agitated a number of Mem-
bers opooste, and to which reference
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House and in the other House, I en-
deavoured to give answers to the
particular questions.  Naturally, I
could not go into the history of it or
give a long account of all connected
matters. When I found that because

because of the importance of certain
charges and insinuations made it was
desirable to have this matter con-
sidered in its wider conlext as a
whole comprehensively, I decided not
to give information piecemeal which
did not seem to satisfy Members, be-
cause some of the questions put to
me were rather extrmordinary, ex-
traordinary in the sense that they
were hardly questions; they were
somcthing more than questions. And
in the speeches made too, it scems to
be almost accepted that something
very grave has happencd—without
waiting for all the facts. Therefore,
I decided that it was better for thic
matter to be considered in all its
fullness by some one who could pre-
pare a report on it to be considered
#nd at that time it will be for us to
decide what, if any; further steps
should be taken in this matter. So I
asked our Cabinet Secretary to as-
certain all the facts that he could in
this matter from the various allege-
tions and charges made, whether in
any question in this House or in the
Press, if it was available, and
to me so that I would be in a
position to submit such a

my own report on it to yo
have done that. And because these
matters involve—these charges involve
—financial matters, it is my intention
when the Cabinet Secretary sends

i

E
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report or note to me on these sub-
jects, to send it to my colleague the
Fingnce Minister and separately to
the Comptroller and Auditor-General
80 that they may judge the financial
proprieties and improprieties of any
action thal had been taken.

When a verson has been in fairly
intimate contact with another, then,
two consequcnces flow. One is that
he is presumed to know him better
and more intimately and to be in a
better position to judge that man,
The other possible consequence is
that he might be rather vartial to
him. One is an advantage; the other
is a disadvantage. In any event, I
decided that this matter should be
considered without my own opinions
coming in the way. And, therefore,
as I said, I decided that when the
Cabinet Secretary submits-§ifs report,
I shall request my colleague the
Finance Minister to look into it and
to give me his advice in the matter
and separately I shall agk the Audi-
tor-General to consider whether the
proprieties were observed or whether
any improprieties were committed in
this matter. Because 1 want these
to be considered rather fully and be-
cause I want it to cover the period
since Mr. Mathai joined me—and that
was 12 years ago—it will take a little
time to get all these facts to be as-
certained.

I am not interested in what Mr.
Mathai did before he came to me;
but, ever since he came to me, natu-
rally my interest begins I may point
out—hon Members may not perhaps
know it—that he came to me very
considerably before there was any
talk of my being in any Government,
1 forget exactly, about a year and a
half before, I think, and there was no
question of his coming to a prospec-
tive Prime Minister or any govern-
ment official. And so, I have asked
the Cabinet Sccretary to do this, that
is from the time he came to me, to
have some brosd knowledge of the
sitiiation and more precisely in regard
td‘ the =actus] allegations made.

Shrimati Renu Ohakravartty
(Basirhat): Does it mean that the
period prior to that will not be en-
quired into—that the Rs, 2 lakhs or
Rs. 3 lakhs which he built up while
he was in the establishment of
United States Army will not be
quired into?

not going to enqure into that; that
is a separate matter—whether it is
to be gone into by somebody. 1 can-
not go on enquiring into everybody's
previous life. But, I am interested
and the House has a right to be in-
terested in what has happened sinece
he has been connected with me or in
government service.

"

Now I would like to add again that
I welcome the interest that Members
of this House take in a matter which
creates any doubt in their minds and
where they feel proprieties have not
been observed. That 1s nght But,
1 would with all respect say that I
have been ‘a little surprised at the
manner in which this question has
been pursued, and almost an element
of persecution has come in that
approach outside and here. because
that, I think, is the last thing which
hon. Members would desire. They
want the truth; they want justice
to be done. They want the standards
of integrity to be maintained. I am
sure no one here wishes that a kind
of witch-hunt should take place when-
ever some such thing comes ‘up to
our notice. There has been, in the
Press, Sir—and I am nol for the
moment complaining of anybody but
1 am stating a fact—a tendency for
matters to be sensationalised.

May I mention another simple in-
stance? The other day, in a periodi-
cal not famous for its reputation for
responsibility or truth, a letter waps
reproduced which Mr. Mathai had

written about 8 years . m
was addressed to m:* e Jogs

Nehru. Simply because m
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case is before the public, it was pub-
lished. I do not know where the
paper got this letter from; it was
hinted that it was got from a sweat-
meat seller; the sweatmeat was wrap-
ped up in it It may be. In this
letter which was reproduced, for
example, Mr. Mathai had saxd: The
Prime Minister has asked me to send
you a cheque for Rs, 5000 for relief.
He regrets he may not be able to
send it to you regularly.

Most hon. Members of this House
probably know Shrimati Rameshwari
Nehru, one of the respected persons
in Delhi city who, at that time more
especially and since, was devoting her-
self to the relief of the displaced per-
sons from Pakistan, especially women.
She was an honorary Adviser of the
Ministry of Rehabilitation. Of course,
the Ministry was helping these people
In cases where there was urgency
gshe came to me and said: I can't al-
ways wait for governmental slow
processes when urgent help 18 need-
ed. So, T used to give her some
money for which he gave me long
accounts And this Rs 5000 I gave
her for relief. This is the kind of
thing that is reproduced in this perio-
dical—to suggest that, since she is
the wife of a cousin of mine, 1 was
giving her a sort of pension from
government funds. (Interruption.)

I think I should like to go on now
to Mr. Masani's speech. I regret I
was not here, but I have read every
word of it in the official report be-
cause in the course of a varied ex-
perience in this House for the last 11
was a novel experience.

"

text? There was no sign of threst;
it was a caution. This is what I said:

“If Members feel I used a harsh
term, if I mentioned civil war,
that 15 what I feared. If any
serious attempt is made t0 come
to the peasants of Ranchi and
Chota Nagpur and tell them to
give their land, I say, whether we
like 1t or not, blood would be shed.
It is to warn the Government
against taking such a step, to
warn against taking steps which
may lead this country to a horri-
ble thing like this that 1 am
raising this question*

Surely, threat has nothing to do
with it.

Shri Jawaharial Nehru: I have also
got a quotation in inverted comas
from his speech with me. He refer-
yed to the question more than once.
He said that if this thing is done, that
i, co-operalive farming, it can only
pe by threat or by coercion.

“] do not hes:tate to say that if

a serious attempt is made 1t will

lead to civil war and bloodshed

and the death of thousands of
prople in this country, We will
never accept such a commitment.”

Shri M. R. Masani: One word 15
missing—‘unfortunate’. It is misging
;n the Prime Mnister’s text......
(Interruptions,) I wish the Prime
Minister discusses co-operative farm-
ing and not draw this rod hearing
geross the trail.

Shrj Jawaharial Nehru: The second
one was what the hon. Member has
duoted about his constituency where
he is so intimately connected with the
Adivasis.

He has said:

“Such people will never give
up their land with whatever slo-
gan you may approach them. 1t
Members feel that [ use & hﬁgﬁ
term, if I talk of civil war, I mean
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Shri M. R. Masani: It 15 an un-
corrected text; I have got it corrected

Shri Jawaharial Nehru: It goes
further:

“If any serous attempt ls made
to come to the peasants of Ranch
and Chota Nagpur and to tell
them to give up their land and to
get into the big co-operatives as
in Chuna, I may say, whéther you
Like 1t or not, blood will be shed ”

1 am glad to notice that he 1s in
a more chastened mood and wants to
correct his previous speech

Mr. Speaker: No hon Member 1s
entitled to put a new word mnto his
speech YInterruptions )

Bhri Jaipal Singh (Ranch: West—
Reserved—Sch Trnbes) May 1 point
out that any hon Member may re-
cite only the corrected text because
as you know things are sent to us
for cerrection Certain words are
missmg

Mr, Bphker: It was not brought
to my notice The hon Members will
kindly look into the rules No hon
Member 1s entitled to put a new word
into his speech or to correct any ex-
pression which he has used What-
ever 1t may be, 1t 18 left to the Speak-
er, if 1t 18 objectionable, to expunge
it, 1t 15 not for hum to say after
second thought that he ought to have
said so 8o, he must take the conse-
quence of whatever he has stated here

Shri M. BR. Masani: The text 1s in-

compiate The word ‘unfortunate’
was musa'ng I put 1t in because I
uttered it

Shri Joachim Alwva: Some of uws
were present when he talked of civil
war . (Interruptions )

Shrl Jawaharial Nehru: May I con-
tinue”

'llr.sm-.lthnotnecemwto
pursue this matter.

Shri Jawabarial Nebru: I am not
nterested in a particular word, H

1 may submut, if the hon Member
thinks that a word has been left out,
his word should be taken and the
word should be put in because some-
times words are left out But I have
to deal with the more basic position.
I was, I should confess, destressed at
this Lght-hearted reference to  the
possibilities of civil war Previously,
1 have heard of this word being used
not in this House but outside Now
from different channels it has crept
into this House and I thunk that 15 a
bad development because however
strongly we may feel about questions
and argue about them in this House
and outside, there ‘are certain basic
things which we must keep in mind
and we must not, I submit, say things
which aggravate the situation which
lead people's minds mnto wrohg
directions There 13 enough We
have to face enough difficulties—all of
us, I am not talking about the Gov-
ernments but the country., And while
1t 15 nght that we should enticise
cach other’s policies, to refer to this
kind of thing 1s, 1 submit, not to be
cncouraged

Now, why did the hon Member,
Shr1 Masani, get rather worked up?
Because of certain resolutions passed
at the Nagpur Session of the Congress
among them being one on land reform
and co-operatives There, m those
tesolutions, 1t was said that our aim
and objective 1s joint Iarming, tHat
we should aim at that but for the
present, for the next three years, we
should concentrate on service co-
operatives It was further emphasis-
ed that this business of co-operation
in the very nature of thmgs is a
voluntary business and if joint farm-
ing comes it will be with the comsent
of the people concerned. Now, Shri
Masam n his speech stated that ha
had always been in favour of the co-
operative principle but the wap and
what has been said in the Congress
resolution has nothing to do with co-
operation becawse the moment the
idea of jeint farming comes in it
mecans deprivation of the land from
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the peasant and therefore it 13 not co-
operation Further, that, if there 1s
jamt-farming at any stage, it must
necessarily lead to collecivism That
13 hus argument Collectipism then
leads to that horrmble state of affairs
which, according to him, exists in
Russia and China and elsewhere
Therefore, this 15 the shppery path
which leads down below to the low-
est depths This 1s the argument, I
hope I have put 1t correctly

Now that argument of course pre-
sumes so many things which do not
exist that it 15 a httle difficult to
answer t He glarts with this as-
sumption that where there 15 joint
farnmung, it coases to be co-operation
I have heard of many criticisms of
jomnt farmung but this 1s the first
time 1 have heard this principle
enunciated Then 1if there 15 joint
farmung, he says that it must lead
necessarily to collective farming which
also seems to me rather an odd state
ment to make Speaking for myself,
I do not broadly speaking agrec with
collective farming, I do not—and I
wish to be quite frank—but if some
people want to do 1t, let them do
it I will not come in the way but
1 shall not encourage them But I do
believe 1n co-operation and I do, firm
ly and absolutely believe n the
rightness of jommt cultivation Let
there be no doubt I do not wish to
hide my own belief< n this matter
1 shall go from ficld to flield and pea-
sant to peasant begging them to
agree to it Knowing that they do
not agree, I cannot put it 1n opera-
tton That 15 a different matter It
is for them to agree 1 am not sav-
ing that in this or any other matter
any common principle can be applied
to every country m the world 1 have
come to beleve firmly that to try to
generalise about all countries about
one policy, 1s not right We may
‘Have some general principles, natu-
rilly of approach, but each country's
facts and conditions have to be judg-
44 as they are and something else
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from another country should not be
imposed which may not fit n  And,
if I suggest something for the peasan-
try of India—whether 1 am right or
wrong, of course, is another matter—
it 18 because I think thst m the con-
ditions of India that th ng 1s desir-
able and profitable I cannot say in
this changing world what I may think
or others may thunk a few years later,
because we lhive 1n a terrific perod of
change

Now, Shr: Masani said somewhere
that he objects to anytiung being done
to change this traditional way of do-
ing thungs He saud somewhere ihat
he wants the traditional way of famly
farming, individual farmung, to con-
tinue Now, I am not agamnst tradi-
tion as such, but I thunk that the one
thing that we want m India 1s to get
out of tradition as much as posmible
We have had enough of traditions
here 1 do not mean to say about all
traditions —that would be absurd for
me to say—but we have become 1n
som¢ ways traditionalists, fundamen-
talists and al] that And, I must say,
howcver much I may differ from Shn
Masany, I did not think he was a fun-
damcatalist and a traditionalist n
that sene

50 let us consider this question on
the mernits, reahsing that whatever
we have to do in this sphere of co-
opiration must come from the willing
dsscnt of the people concerned, other-
wise, aparl from being good or bad—
I agree with Shri Masami—it 13 not
co operation 1t 1s somethung else If
that 1= agreed to then most of the
arguments that Shri Masan: gave us
falls to the ground.

He also stated with great vigour
that nowhere m the world has this
kind of farming ylelded better re-
sults Now, agamn, I think that i 1s
very unsafe to make théss general
statements I can give him instances
where it has besn known (o be a
success, but leave that out. He gave
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examples He gave us what had hap-
pened i Yugoslavia and Poland The
examples were that collective farming
was given up There, again, he will
see that, first, he combined two quite
different things He gave the exam-
Ple of one and appled it to the
other That 1s a cunous way
of argument That 1s, firstly, he
says that jont farmung of the kind we
have suggested is collective faroung,
and then he says that collecive farm-
ing failed somewhere else and there-
fore joint farming will fail here That
indicates a tremendous confusion 1n
his mind, whether 1t 18 some kind of
an unconscious confusion or conscious
confusion, I do not know

I am not judging Yugoslavia or
Poland or Soviet Union or China I
do not like many things that happen
m other countries I like other things
Sometimes in the context of things
one expresses ones opwnion but I am
always reluctant to do so because
unless something 1s a matter of high
principle, I honestly do not consider
myself competent to judge other
countries 1 do not know all the facts
and circumstances and context, and to
Judge by some odd facts that appear
i newspapers or a report 1 not
enough I do not want others in
other countries also to fall into the
trap of judging my country by some
odd facts or reports Therefore |
<annot sav whether Yugoslavia, Po-
land, Soviet Union or China for that
matter 15 acting rightly or not, pro
fitably or not They know best

But in India we have to deal with
a situation where the average holding
1s very very small The average for
India 15—I do not know—one acre,
maybe two Certainly, quite a vast
number of people do not even have
onc acre of land What are you to
do with that® It will be a completely
different proposition if the average
holding here was let wus say, 20
Acres or 50 acres That would make
us think differently
smeured of joint farming or anything
because of the name of it You ot
some: foothold to work there. to m-

proic the land But what can a per-
son who has a holding of one acre or
s0, as most people have mn India, do
with that land” Of course, he ean
improve 1t  And, as Shri Masami has
told us, we can give him better seeds,
give him water gfive him fertilisers,
give him better tools Certainly, gra-
dually we can give them to hum, and
in any event he ought to be given
those things But having given all
these, what?” Then there are certan
improvements m the land which he
can profit by f he had larger pieces
to plough, to cultivate A one-acre
land wil! always keep its owner m
semi-starvation If 1t 1s a good sea-
son he may get a little more to eat
but, then agmin he relaxes There 15
no future for him m that Of course,
w¢ have at the present moment too
many people on the land and they
must be engaged in other occupations,
namely, industry, whether 1t 15 g
industry, middle mdustry or cottage
industry—that 1= another matter But
they have to be engaged and the bur-
den has to be lessened That 1s true,
and everything has to be done to help
in greater production in the land. But
I do submut that—whether 1t 1s from
the point of view of a theorelical
approach or otherwise-~in the condi-
tions 1n India joint farming 13 the
right objective to aim at

Again, I add definitely that means
by consent, not otherwise, and, apart
from the theoretical wview, if you
examine the practical question here
you will be led to the same conclu-
sion I know very well that peasants
ar¢ conservative, farmers are conser-
vative and they do not easily change
their own habits if I want them to
change 1 will have to put examples
of .uccess before them, not a thegre-
tical speech If 1 tell them that ther
neighbour 1s succeeding 1n this, that
W I' convince them more than any-
thing else So, ultimately this Ques-
tion hes in the hands of farmers ¢
India, no in my hands aor Sk
Masam'’s hands [ should do my best
fo convince them of a certaws course
of action.
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But, in the meanwhile, when we say
that for the next three years we
should concentrate on service co-
operatives, that itself indicates that
we are proceeding not hurnedly Give
the full ttme They must have their
service co-operatives No Act 18 go-
mg to be passed by Parhament If
they themselves want to change 1,
who can prevent them? Indeed, I
ask you, who can prevent a co-ope-
rative society today from deciding
that they shall do joint cultivation”?
Nobody can prevent 1t There 1s no
question of coexcaon There 15 no
question of a new law The society
itself decides to do 1t In fact, many
have done so, quute a number of them
So, 1 do not understand this The
subject of co-operative farming may
be discussed, whether there 13 wvirtue
in it or not You may even say, well,
it 1s suited to wheat farming and not
so much to rice farming These are
matters to be considered—I can un-
derstand that But what has sur-
prised me 1s this fierce approach of
Shn Masam: Shri  Masani knows
even less about farmng than I do
I do not pretend to know much ex-
cept that it has been my privilege
to be connected with the peasants of
my State for many, many years
Somehow I felt that that reaction had
little to do with joint cultivation It
was a reaction agmnst something.
some fear, which lay behind it as 1t
comes out repeatedly What lies be-
hind or beyond, the future, I do not
knew, ncither Shm Masami But |
do know this, that things are happen-
:ing wmn the world and in India which
are changing the face of our country
and will change it tremendously We
~annot carry on the old traditions,
whether they are in land or in mndus-
try or in se many other thungs

The problem before us 15 so bhig;

the entire problem of carrying the
400 milhons of the Incdian people
forward 13 so tremendous that in the
course of our journey we shall have
to undergo many transformatiens

Now, coming back to jont cultiva-
tion, I should just hke to give a few
facts as to the present position of co-
operatives In regard to the small
village co-operative socleties, mnot
Jjoint farmung, I am giving the num-
bers At the end of 1850-51, the num-
ber of these societies was 116,000. At
the end of 1956-57, the number was
159,000 At the end of 1958-50, the
number was 178,000 These are the
village ones, not the big ones. The
membership of village co-operatives
was, in 1950-51, 514 lakhs, :n 1956-57,
91 lakhs, mn 1957-58, 110 lakhs; m
1858-58, the estimate 15 138 lakhs,

To come to the large-sized co-ope-
ratives, at the end of 1956-57, there
were 1,915, 1n 1957-58, 4,529 and in
1958-59 6318

Then, 1t may interest the hon Mem-
bers to know the amount of rural
credit that was given by these co-
operatives I mught mention that 80
per cent of this was given by the
village co-operatives, 1 mean the
loans The big ones gave only 20 per
cent In 1850-51, it was Rs 22-9
croles, in 1955-56, it was Rs 40 62
crores , In 1956-57, Rs 63 33 crores;
in 1957-88, Rs 96 crores and in 1958-
59 Rs 130 crores All this indicates—
I do not say it 1s stupendous advance—
a4 solid advance of co-operative socie-
ties, more especiallv of small co-
operalives

Acharya Knpalani (Sitamarfu)
Are these credit societies or service

societies?

Mr Speaker: Multi-purpose

Shri Jawaharial Nehru: Many of
them are credit societies, but nowa-
days, we try to make every society
that is formed a multi-purpose one.
These include all kinds

Comung to joint co-operative farm-

soceities 1n India at the end of 1987-58.
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But I would hke to add that this
term ‘co-operative farmung’ has been
used somewhat loosely. Sometimes,
the land is held by the society, the
ownership 15 of the society and yet
cultivation is carmed on individually
in some cases If thus type of farm-
ing societies 1s excluded, that is, if
those societies where cultivation 1s
carned on separately are excluded,
the number of joint and collective
farming societies and where cultiva-
tion 15 undertaken jomntly, 1s 1,357,
consisting of 866 joint farmung socie-
ties and 391 collechve farming
societies These are the present figure

It 1s true, and I would like to make
this clear, that some of these sacieties
were formed with the intention of
circumventing land reform legislation

Shri C. K. Nair (Outer Dell)
What 1s this collective farmung”
Agamn, that dangerous word 1s used

Shri Jawaharlal Nehru: I have got
a report where each of these collective
socleties 15 separately discussed They
differ But broadly speaking, I take
i1t that it means—where they use the
word ‘collective’—that the land 1s held
by the community, that 1s, each
individual has not got a separate
share 1 take 1t hike that I suppose
it s so

I do not say that all these 1,300 odd
societies are very good societies or
very successful ones or models of
jomnt farmung But in every State,
there are examples of successfu] jont
farming societies They have arisen
in the last two or three years and they
have arisen really not because of any
tremendous pressure from anybody
but because due to various reasons the
farmers have decided to do so There
15 a report of the Programme Evalua-
tion Orgamization of the Planning
Commussion on Studies m Co-operative
Farming which was issued two and a
half years ago, where all these socie-
fies are separately considered and
evaluated Further studies are being
organized now by the Planning Com-
mssion,

The other question in which some
doubt has arisen has been raised by
some people There has been some
critiism about the ceilings on land.
This question has been under discus-
sion not mn this House but outside,
and certainly in the Congress organi-
zation for a number of years and in
the Planning Commission The hon
Members know that the Planning
Commission, in their reports and five
years plans, have repeatedly recom-
mended 1t In fact, some States have
already taken action on it

The first point I would hke to
submut 1s that these decisions, whe-
ther on co-operative farming or on
ceilings, did not suddenly come out of
samebody else’s head These things
were discussed, argued for years We
have been criticized, and perhaps
nghtly enticized, as going too slow m
this matter Anyhow, they have been
considered, special commttees were
appointed not only consisting of
members of the Congress but of
eminent economists from outside who
made these recommendations which
were again discussed So, the deci-
sions arrived at were preceded by a
very great deal of discussion and com-
sideration of each aspect of the ques-
tion

One thing I would Lke to say about
Shr1 Masani's speech He made a
statement which seemed to me rather
remarkable He said “Is it not a
farce to talk of co-operation and
targets” I hope I understand the
English language adequately, but I
do not understand what this question
means Why should we not have
targets and also have co-operation?

13 hrs,

Shri M. E. Masani: Mr Gomulka
has specifically proved that you can-
not have targets when you want it to
be voluntary, because you are then
planning the rate of growth of human
consclousness

Shri Jawaharial Nehru: The hon.
Member seeks refuge under Nir,
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Gomulka's name, of course a very
eminent person, no doubt, but I wish
nevertheless that he takes refuge in.
a common sense approach even more.
It is perfectly true—if I am asked how
do you expect the Indian peasant to
grow in political or economic or other
consciousness, how am I to put a
target on that? But I can very
definitely put a target on a fleld’s
production. I may not reach it; that
is a different matier, but it is a most
ordinagy thing to be done.

In fact, that applies to a single
individual fleid. Leave out co-opera-
tion, cAn we ar cAn we unat gut o
target on a farm of 10 acres or what-
ever the acreage may be? [ do not
say that it is a precise target and it
must be attained But it 15 arrived
at after some calculation and you put
s per cent or 30 per cent

tever it may be. If we can
put it on an individual field, why
cannot we put it on 10 or 20 fields
joined together and call it a co-opera-
tive? I do not understand it. Other-
wise, one must say that one can never
put a target, regardless of co-opera-
tion, on any piece of land, as to what
they are going to produce That is
surely an extraordinary statement to
make, opposed to all scientific, statisti-
cal, and every kind of approach.

Shri M. R. Masmani: The target I
referred to was the target that 3,000
co-operative farms should be brought
into existence by the end of the Second
Five Year Plan and 600 must be
brought into existence by the end of
the financial year 1068-50 It was
that target of the rate of co-operativi-
sation that T mentioned, and not any
target of production

Shri Jawaharial Nehru: Either the
hon. Member believes in planning or
he does not. I submit that today there
is none that, 1 know of, whether in
the capitalist world, the soclalist world
or the communist world, who does not
belidve in plaing. ‘The approsth to
planning may be different; it is admit-

ted Butthnmtyou’hn,y'u
must have targets. The targets may
be attainable or not.

It T may rather give an example to
the hon. Member, nobody can say
whether the next child of a certain
married couple is going to be a son
or a daughter. But statistically, you
can say that in India, there are likely
to be so many sons and s0 many
daughters. In each individual case,
you are completely uncertain. There-
fore, targets are put to know what
we want to do. It involves some
calculation to some extent as to what
can be the produce by the use of so
much better fertilisers or better seeds,
better manure, more labour and all
that; this can be calculated, though
not with accuracy. But when you
spread this out over a large figure,
then the inaccuracies become less.

What Acharya Kripalanisays in thig
House or eisewhere always has to be
listened to with respect, because he is
not only one of our most respected
elder statesmen, but a dear col-
league and comrade of ours in the
past and I hope in the present toeo.
Acharya Kripalani said that I had
made appeals for co-operation, but
this kind of appeal had no particular
value, because the appeal was for
co-operation at the level of consulta-
tion and not at the level of execution
He said,

“Opposition parties cannot be
asked to make themselves res-
ponsible for policies in the execu-
tion of which they have no part
or lot.”

He said on his own behalf{—he made
1t perfectly clear—and not on behalf
of his party that there should be,
therefore, a national government. I
have no doubt that under certsin eir-
cumstances, a national Government is
desirable to a larger measure, because
after all, when we consider these
{nemendous problems that face ns’ 1
hope no one can allow himself ¢ be
narrow-minded enough to think ®n
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party lines. It has been our privilege
to work on mighty tasks and it 1s our
privilege now in this House to face
enormous challenges and problems
and work out solubon. And, we
must adopt the method which takes us

farthest That 1s the only test or
yard-stick
But when [ consider Acharya

Krpalanu's proposal] of a national
Government, my mund 1s not quite
clear as to what he means and what
this thing 1tself called ‘national Gov-
ernment’ 1s supposed to be or 1s hikely
to be¢e He himself in the course of
his apeech, talking about his own
party, the Praja-Socialist Party, said
that the PSP has a policy statement
which precludes it from co-operation
with the Congress or the Government
in the political field Then agamn, a
national government  presumably
means a government representative of
various parties Which parties> In
this House, apart from the majonty
party, there are three or four major
groups and some Independents, who
perhaps are not in any group Those
m the opposition may present a solid
fromt, ms 1t sometimes does against the
Government, but it 1s well known that
the fissures between the different
groups 1 the opposition are deep and
wide and possibly, 1t may be even
more difficult for them to function
together than 1t 1s for the present
Goavernment to function with any one
of those groups So, all these difficul-
ties arise

One has to try to work, not (the
routine work of admmistration but
the big work that faces all of us
Whether it is planning or the execu-
tion ¢f the Plan, there has to be a
certain measure of umited approach,
not altagether I mean, but 1f there 1
a basic difference in the approach
itaelf, then that would sumply mean
each group coming in the way of the
other, no result being visible. Acharya
Kripalanj, in the goodness of his heert,

that peaple, .when faced wish
serious problems, will naturally took

at it in the right way and come to
some kind of broad agreement But
that does not happen Leaving out
people who may not be honest, in
politics, even amongst honest people,
there are strong differences of opinion.
Now, if I may venture to say so, what
would happen to me if I have Mr,
Masam 'n my Government? If we can
behave peacefully towards each other,
we shall at any rate be trying all the
time to convert or to prevent the
other person from going in a certan
direction There will be a stalemate
and nothing will be done So, there
has to be some kind of common
approach to problems That common
approach & hammered out, of course,
in Parhament, the Planning Commis-
sion and elsewhere As a matter of
fact, many of these things are capable
of common approaches

Now, I submit, if the tume comes
for what 1s called a national govern-
ment, well, obviously if the time
comes and if the people are i the
mood for 1t. let us have a national
government But agam I submut I
do not quite understand what the
national government would be Would
it mean all the parties mn this House
functioning together® Patently not.
Because, some of them are so far
removed from each other that there
18 no common ground

Acharya Kripalani: May I submit
here that there 15 more difference
among Congressmen about some of the
dommant policies that are adopted at
the Congress than some of those who
are on this side?

Shri Jawaharial Nebhru: The
Acharya 1s nght in what he has said.
In the wide fold of the Congress there
are many differences of opinion. Bat
1t 1s no good pownnting out to me these
differences m the varwous parts of
India. Because, the policy ladd

tions of old policies to be framed;
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is true. But once it is laid down,
péople accept it. If they do not
accept it, and if it is a matter of
principle, well, then there i1s a break
and the person goes out of the orga-
aisation. That hag been the history of
the Congress, as Acharya Kripalant
knows very well,

Acharya Kripalani: He does not go
out of the Congress. He is a drag on
the Congress.

Shri Jawaharial Nehru: He is a
drag? Yes, that is so. But I wes
merely referring to the early days of
the Congress when people like our
respected friends of the Liberal Party
left the Congress, Those who do not
leave, they become a drag too. That
4ds 30. These are but consequences of
our history, the Congress history. I
do not wish to take much time of the
House on this. I just wanted to point
out the difficulty one has to face

Now, Acharya Kripalani knows that
among the various groups and parties
in this House, 50 far as national policy
is concerned, probably his party is
nearer to the Congress than other

yparties here,

Acharya Kripalani; And Commu-
nists too.

Shri Jawaharlal Nehru: They are,
in fact, people who have been in the
Congress. Now, there are others, therc
is another party, rather faintly repre-
sented here—-not faintly, I am sorry,
but in a very small number—which
hag laid down, whose leader has laid
down the policy of permanent, not
revolt of the Trotsky type but per-
manent civil disobedience or perma-
nent satyagraha, whatever it is.

Shrl Braj Raj Singh (Firozabad):
Til injustice is going on.

Shrl Jawaharlal Nehru: That is
exactly what 1 say—permanent inter-
ruptions, permanent processions. Now,
what are we to do here? Take, for

egample, the ity of Caleytta, which,

I think, now can be called the city of
processions. It is always essy to find
cause for a procession, But I am told
that if there is nothing at all even then
there is a processioh. Now the recent
agitation in U.P, about cane price, this,
that and the other, it is a little diffi-
cult; I am not going into the merits
of it, but I am merely saying these
approaches do not fit in. But what I
submit to Acharya Kripalani's consi-
deration 1s this: everything comes
when the time 1s ripe for it. I thought,
and I do think still, that there are
large number of openings for co-
operation, apart from what might be
called governments] co-operation. I
am not ruling out anything, because
we have to prepare the ground for it,
because we cannot have an artificial
thing.

Today take, first of all, the planning
as such, which I sybmit is the most
!mporiant stage, vital stage. Insofar
as implementation goes, implementa-
tion naturally is looked after by the
Government, but ultimately the imple-
mentation goes to vast numbers of
officials and the like. It goes through.
Then there are the stages. All these
difficulties are there. But one esn
lnnnet.iintely have co-operation in the
planning stage; one can have eo-
opegation in the implementation stage,
various levels. Take community deve-
lopment blocks.

Shri P. R. Patel (Mehsana): May I
submit that is not done at the district
level. That is the monopoly of the
Congress people. How can you say
there is co-operation by others?

Shri Jawaharlal Nehru: I did not
say about the district levgl, It may
be so If it is not there, it should be
done. I do not know what he mesans
by co-operation at the distriet level.
I can understand the community deve-
lopment block; 1 can understand the
panchayats, the co-operatives. So far
as co-cperation iz concerned, it may
surprise Shri Masani to know that we
have laid the greatest stress on both
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the panchayats and the co-operatives
to function, apart from official pres-
sure even offical gudance, I would
say, except where it 15 necessary. We
want them to be self-reliant entities.
Now, if we build up co-operative
effort at the top, the planming in ats
various stages, it grows; it grows and
a t me may come when we can have
it much more, of course.

I have taken much time of the
House But I should hike to give
some information which the hon.
Member, Shri Ghose asked for when
he was talking about the Berubari
Union yesterday. First of all, may I
ssy that we realise fully the depth of
feelings in such matters? It 15 quite
natural, especially in Bengal. So far
as we are concerned, I can assure hum
that we shall examine this matter, we
shal] have 1t examined again from the
constitutional and legal point of view
and other points of vew also. It 1s
rather difficult for me to deal with
this matter while dealing with what
he said about consultation—because,
honestly T find that I hold a different
opinion about what has been expressed
elsewhere Now I am not saying that
snybody 1s deliberately saying some-
th ng that 1s not true But I can say
that there has been a grave misunder-
standing about it Of course, in a
matter of this kind it 1s inconceivable
to me that one can come to any
deelsion without the conzent of the
representatives of the Government
concerned

But there 1t 1s I do not w'sh to
pursue this matter further But he
wanted some figures and I shall give
them to him—sorry, 1 cannot find
the paper that contains the figures—
here is gomething.

According to the previous agree-
ments arrived at and the Bagge Award
certain exchanges took place on the
15th January Many of these things
had been agreed to previously—by
‘agreed to" I mean that the Bagge
Award said so. According to th's ...

Shri Bimal Ghese (Barrackpore): It
iz there.

Ml (Al) LSD—$

1954

Shri Jawaharzial Nelum: Bagge
Award 13 here,

An Hon. Member: Exchange took
place thug year?

Shri Jawaharial Nehru: Exchange
took place on the 15th January., Tha
area 1 India’s possession and handed
over to Pakistan 1s 26 4 square miles.
The area in Pakistan's possession and
handed over to India 15 13'2 square
mules That has been done.

About the others, that s, the Cooch
Behar enclaves, the area in India's
possession to be handed over to Pakis-
tan 15 29 square mules and the area
in Pakistan's possession to be handed
over to India 1s 18 square miles,

So far as the Berubari Union is
concerned, the area 1s 43 square
mules and there 1s about half a square
mule in the 24 Parganas.

Shrimati Rena Chakravartfy: The
pomnt we would like to know is whe-
ther Pakistan ever raised this ques-
tion of Berubar:t as a duspute before
the Bagge Tribuna] at all and of it
did not do so, why this matter was
raised as a dispute or accepted by our
Government as a dispute to be
resolved

Shri Jawaharlal Nehrm: It was not
raised before the Bagge Trnbunal
That 15 true But 1t was raised
repeatedly and, in fact, many of the
border troubles that have occurred
have been on this border in fturther-
ance of that dispute They are trying
to come in. But I hope thus House
will consider thig matter in all ite
aspects fully later

1 have dealt with various mattdls
but really what I should like to have
deait with was the major approach
of the President’s Address, that I,
about our planning, about our Third
Five-Year Plan, about what we have
done and what we intend to do. May
1 say that in spite of all the errors of
which we may have been guilty and
in spite of all the disasters—natural
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only thing. Other things have to be
taken into cons‘deration. But the
major fact that we have to face is that

us where we are, that is, to prevent
us from sliding back. Therefore for
any real progress it has to be beyond
the 2 per cent increase per annum. I
believe our average has been about 6
per cent in the past few years.

Shri Bimal Ghose: Before the last
two years.

Shri Jawzharial Nehru: Yes, before
that. During the last two years it has
been pulled down, but I think if you
take the whole period it may not be
less. During the last two years it has
been less, specially agriculture Any-
how, there is a basic fact that we
have broadly to go ahead at about 6
per cent. per annum, both in the
average of agriculiure and industry.

In regard to industry, one can fairly
easily calculate 1t, in the sense as to
how much investment you put in and
you get back. In regard to agricul-
ture, it is a httle more dificult to be
precise. But from all indications,
apart from the indication_of good har-
vest which we have, the work we
Pave done in the past is bearing fruit
now. The community development
movement has now been geared up to
agricultural production specially and
it is producing results, and otherwise
also. More important than all, I
think, is our efficiency in the States,
Our State agricultural departments
have—I say so with hesitation—
become at last very fully alive to what

3

"
i
gifix

put in land too
the idea of giving that new perspec-
tive in land that the Resolutions
relating to this matter were passed by
tne Congress.

Now, 1 want to say a word or twe
about the so-called public sector.
sometimes I have cnticized the pri-
vate scctor—not really the private
séctor but some persons who said that
tney spoke on behalf of the private
géctor There are some people whe,
perhaps, in spite of what they do, are
not vary helpful to the private sector.
perhaps they create prejudice against
it by thewr public utterances. I mean
to say some people in the private

Shri P. R. Patel: Should they not
give any opinions?

Shri Jawaharlal Nehru: I merely
say that by their activities they some-
fymes create an adverse impression on
tpe public mind. They are welcome
to do that as anybody is. There is
grecdom of speech in this country
even though the speech may not be
1081cal or intelligent. But I do believe
tpat on one side everything seems to
pe judged by this fact, namely, have
you natiopalised this or are you going
¢o nationalise this. With great res-
pect may I say that these are rathes
jmmature approaches to these pro-
plems?
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Nationalising a few more things may
be good or bad. We do not know. It
depends on the things themselves. But
today, as 1 understand it, we have to
increase our production and increase it
in a way so that mmovolr controls
are not added to—to diminish mono-
poly controls—and a strong socialist
basis 1s gradually built up; that is,
the dynamic points in our country are
controlled by the State. I believe they
are largely controlled by the State;
I do not say completely, but they are
largely controlled, and they will be
more and more controlled Maybe, of
course, all kinds of things happen
which sometimes result in pressures,—
foreign as well as herc—but I think
we are m control. To say that any
foreign Government can compel us to
do something 15 not right, 1t 1s wrong
W~ may agree to something in the
balance, thai 1s a different matter; we
decide as to whether 1t 1s agreeable
or not To say that the private sector
exercises pressures on us is very
much less true The private sector can
do much, but it cannot deliberately
deflect Government from its policy.
I think the private sector people
realise that adequately—I do not say
every one of them, but broadly; and
I will say this, although I have criti-
casel them greatly, some of them, that
the great majority of them have tried
their best to co-operate with Govern-
ment

The point is that some kind of brave
gestures by wus against the private
sector, against the other, do not help
at all. Let us examne each pont,
and as 1 said, we feel that the private
sector has a great domain to work on
in India; they can do a great deal
Just to push out the private sector,
I think, would be utlerly wrong,
harmful and injurious to the country
at the present moment and for a con-
siderable time to come. But I do not
want it to py any kind of a dominat-
ing role in our economy. I want more
Particularly many of its evil features

to be controlled, because there are
evil features; and 1 want especially
that this kind of monopolies should
not be encouraged and, should, in fact,
be discouraged That is the present
approach, and that, I believe, is the
broad approach of the Planning Com-
mission.

Therefore, it becomes important how
thus approach to the Third Five Year
Plan has become the most vital of
our subjects for consideration today.
It governs the next two years of the
Second Plan, and it will obviously
govern the future, and in that matter
particularly, as well as in many oth=rs,
I want the largest amount of consulta-
tion. It 1s a very big thing—what
kind of Third Five Year Plan we
build, because on that depends the
basic thinking of the country, of the
Planning Commission, of this House,
of the country, and it is not a matter
as you know, as the House knows, of
putting together a number of projects
That is not planning; it i1s something
deeper than that that we are en-
deavouring Therefore.

Raja Mahendra Pratap (Mathura):
You must be tired, Sir, but do not
fimsh without saying a word for
World Federation.

Shri Jawaharlal Nebru: The hon.
Member has been good enough to
remind me that I have spoken enough.
Thank you, Sir.

Shrl Jalpal Singh: May 1 seek a
clarfication from the Prime Minister
on his epexegesis on co-operation in
the field of agncultural production.
He has stressed, I am glad to hear,
that 1t has to be on the basis of volun-
tary co-operation Now, I find m my
own State, the Government of Bihar
have what they call the Land Consoli-
dation Act where compulsarily they
have sought, without any success what-
ever so far, certainly not in the south
eof Bihar, to consolidate, with the
result that they have had to with-
draw it. Is consolidation a precursor
to the future pattern of co-operation?
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Why is it not being done on a volun-
tary bmsis? I am talking of Bihar.

Shri Jawaharial Nehra: If joint
farming was to be in a village, then
cbviously consolidation was not neces-
sary, but as joint farming is not coming
immediately, it is 1mportant that there
should be comsohdation. It is essen-
tial that they should go on. It will
help, anyhow it wnll help. Consoli-
dation has to be compulsory because
otherwise. . . .

Shrl Jaipal Bingh: But pecple are
resisting. What do you do then?

Shri Jawaharial Nehru: That is a
different matter. When we say “com-
pulsorily”, it simply means a law is
passed to that effect. In bringing it
into effect there should be co-opera-
tion, understanding, talking to them
and all that, because the hon Member
will understand that consolidation does
not mean depriving a person of land,
but bringing his piece of land together
with others in the same area Of
course, this should be done with a
great deal of mutual co-operation and
goodwnll, but there has to be a law
behind it; otherwise, 1t could not be
done at all. ,

Shri Jalpal Singh: My contention 1s
that if there 1s voluntary co-operation,
no law 1s required, but here we have
to resort to legislation m order to
carry out his 1deas

Shri M. C. Jain (Kaithal): Resist-
ance might be due to the ignorance of
the people.

Mr. Speaker: Order, order Enough
has been said on this.

There are as many as 208 amend-
ments to this. Does any hon Member
want me to put his amendment”

Bhri Naushir Bharuchs (East Khan-
desh): No. 15.

Shri Braj Raj Singh: 84 to 87.
Shrli M. B. Masani: 208 and 209.
Skel P. R. Patel: 199 to 203.

Shri ¥Yadav (Barabanki): 32 to 47.
Shri Panigrahl (Purl): 48 to 83,

Shrl Jagdish Awasthi (Bilhaur): 8Y
to 75.

8hri D. R. Chavan (Karad): 121 te
133

Shrl Jadhav (Malegaon): 18 and 18.

Shri B. Das Gupta (Purulia): 175 fo
198.

Mr. Speaker: Some amendments
have been moved. Hon. Members are
referring to some amendments which
have not been moved, 15 is moved,
87 is moved. 84 was not moved, it
does not appear here. 199 and 203
have been moved.

Shri P. B. Patel: 1989 to 203, inclu-
sive

Mr. Bpeaker: All right.
Shri M. R. Masani: 208 and 209.

Mr. Speaker: Yes. Then, 32 to 47,
49 and B3

Shri Panigrahl: 48 to 83

Mr. Speaker: Very well _Then 67 to
75

Shri Jagdish Awasthl: They are in
my name. I have given notice on
the 16th.

Mr, Bpeaker: 87 to 75 have not been
moved at all

Shri Jagdish Awasthi: I have given
notice 1n writing on the 16th, and they
have to be taken as moved. I do not
know what has happened to them

Mr. Speaker: I did not allow any
amendments to be moved after the
discussion started, since hon. Members
who had spoken already would not
have an opportunity to speak on them.
Therefore, 1 have disallowed these
amendmenis which came in.

Shri Jagdish Awasthi: I have given
in writing that my amendmvents should
be moved on the 10th.
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Me, Speakes: I am not going to
allow. I have disallowsd them.

Shei Jagdish Awasthi: I bave no
been informed like that.

. Speaker: All right. I
h:f“o:mi:ghimnw It is not as if I
must go on writing letters to
Members.

Hon. Members who have tabled the
amendments must be aware of the

Shri Jadhav: I had submitted them
before the discussion began.

Mr. Speaker: On what day?
Shri Jadhav: On the same day.

Mr. Speaker: After the motion was
moved?

Shri Jadhav: Before the motion was
moved.

Mr. Speaker: 1 did not get them
before the motion was taken up.

Shri Jadhav: I passed on the chit at
the Table.

Mr. Speaker: I rejected it because it
came to me afterwards, What 13 the
meaning of giving notice after a
motion or resolution is started? How
is the hon. Member who moves the
motion or resolution to wddress him-
self to those amendments and answer
in advance® He has no m«:ﬁ :
thurd opportunity. So ls the case
respect to other hon. Members who
want to participate. It is a strange
thing.

Shri Braj Ra} Singh: You were
pleased to allow 19 minutes time for

giving an Indication of the amend-

ments, afier the speech of the hon.
Mover.

Mr. Speaker: That only means that
hon. Members are only entitled to pick
and choose from those amendments
that have already been tabled.

Shrimati Remm Chakravarity: What
is the position with regard to my
amendments, namely amendments

Nos 01 to 101? Were they moved in
tume?

Mr. Speaker: The hon. lady Mem-
ber 1s a lttle too mmpatient. Now, I
come to amendments Nos. 87 to 75. 1
have disallowed them.

As for amendments Nos. 91 to 101,
they have been moved

Shri D. B. Chavan: What about
amendments Nos. 121 to 133?

Mr. Speaker: They have not been
moved.

Shri D, B, Chavan: I submitted them
on the same day.

Mr. Bpeaker: It it was on that day,
it 1s useless. How many times am I
to answer hon. Members?

Shri D R. Chavan: The motion was
being discussed, and wyou gave us
fifteen munutes’ tune

Mr. Speaker: Hon. Members do not
seemn 1o follow what 18 happening here.
Another hon Member, namely Shri
Bra) Raj Singh raised the same matter
and said that I had given them fifteen
minutes’ time; and I told him that
those fifteen minutes were for the pur-
pose of cnabling hon Members to pick
and choose from those amendments
that had already been tabled, they
may or may not ke to move them;
it was anly for the purpose of giving
them time to choose that I allowed
those fifteen munutes.

Shri D. R Chavan: They bhad
already been tabled.

Mr. Speaker: Those amendments
were not given
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Shkrl D. B, Chavan: Those amend-
ments were moved, and for that pur-
pose, the chit was given.

Mr. Speaker: The hon. Member did
not move them.

Shri Jadhav: They were passed on
to the Tuble.

Mr, Speaker: Amendments Nos, 121
to 133 are not there.

As for amendments Nos 118 and 119,
I am allowing them

Shri B. Das Gupta: What about
amendment No. 1757

M, Speaker: It i1s not there

Shri B. Das Gupia: What about
amendments Nos 175 to 198*

Shri P. R. Patel: What mbout
amendments Nos. 1990 to 2037
Mr. Speaker: I have noted them

1 shall now put the amendments in
the order. I shall put all these amend-
ments together.

Shri Naushir Bharucha: No I want
division on amendment No 15 It reads
thus:

“That at the end of the motion, the
following be added, namely:—

‘but regret that the Address does
not disclose any intention on the
part of the Government to check
extravaganece in travelling allow-
ances of Ministers, while Members
of Parhament are being denied
barest bus transport facilities to
and from Parllament on ground
of economy'"”

Rs. 20 lakhs are spent for Minis-
ters

Mr. Bpeaker: The hon. Member
would not have an opportunity to
speak again.

Now, I shall put amendment No 15
to vote:

The question is

“That at the end of the motion, the
{ollowing be added, namely:—

‘but regret that the Address does
not disclose any intention on the

Those in favour may say ‘Aye’.
Some Hon, Members: ‘Aye’.

Mr, Speaker: Those against may
say ‘No".

Several Hon. Members: ‘No’.
Mr Speaker: The ‘Noes' have it.

S8hri Nanshir Bharucha: The ‘Ayes’
have it

Mr. Speaker: After all, I heard only
two voices 1n favour.

Shr: Naushir Bharacha: I request
that a division must be allowed

Mr. Bpeaker: During lunch-hour we
do not divide. Therefore, the House
will take up this matter at three o’clock
or half past three of the clock.

hri M. R. Masani: What about the

r amendments’ When will they
be put to vote®

Mr. Bpeaker: They will be put
together

Bhri M. R Masani: At what time?

Mr. Speaker: We shall start at
3rM

Shri M. R. Masani: All right, Sir.

Mr, Speaker: Or, we may start at
330 pa, I shall dispose of all the
amendments, one after the other,

Now, the House will take up the
next item.
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WORKMEN'S COMPENSATION
(AMENDMENT) BILL,

The Deputy Minister of Labour (Shri
Abd AH): I beg to move:

“That the Bill further to amend
the Workmen’s Compensation Act,

1923, as passed by Rajya Sabha,
be taken into conmderation”™

A comprehensive revision of the
‘Workmen's Compensation Act has been
in contemplation for quite a long time
now, and the wvarious proposals for
amendment have been considered and
examined, Two important proposals
for amendment relate to the revision
of the current rates of compensation
and an enhancement of the wage lhmt
in the Act from Rs 400 to Rs 500
These two proposals were referred to
an Actuanal Commuitiee for assessing
their impact on the finances of the
industry The Commuttee has submit
ted 1ts report recently and it is being
examined The present Bill incorpo-
rates & number of other proposals for
amendment I do not propose to go
into the detais of all these proposals
but will touch upon some of them
only very briefly

At present, a mmnor gets a relatively
small fixed amount by way of com-
pensation in the event of death o1
permanent total disablement resulting
from employment injuries whereas the
rates of compensation for an adult 1n
similar circumstances are calculated on
the basizs of his monthly wages The
Bill seeks to remove this distinction
and place adults and munors on the
mme footing in the matter of calcula-
tion of rates of compensation

Now, a workman suffering tem-
porary disablement is not entitled to

amount due at the rate of € per cent.
per annum. The Commussioner may
also award penal compensstion up to
80 per cent of the amount due if the
delay m payment is, in his opinion,
without justification We hope that
these provimions will go a long way
in ensurmg prompt payment, and the
workers will be spared the hardship
which 1s mnevitably caused by undue
delays m payment of compensation

We also propose to extend the exist-
ing time-hmat for fihng claims from
one year to two years The hmitation
period of 8 months applicable in the
case of masters and seamen 13 being
increased to one year The Commis-
sioner for Workmen’s Compensation 18
also being given further powers to
condone delays in preferring clums in
suitable cases m the case of masters
and seamen also

The present provision for the maxi-
mum penalty for falure on the part
of employers to furmsh reporis,
returns etc 1s Rs 100 This 15 bemng
mncreased to Rs 500

In order to make it easier for the
workmen and their dependants to set
the process of law mn motion, the Bill
provides that the inspectors of fac-
tories and tmunes would also be able
to prefer claims on their behal! when-
ever authorised to do so in wntng

By another amendment, 1t 15 being
provided that if the employer trans-
fers his assets during the pendency of
compensation proceedings or before
the amount due by way of compensa-
tion has been actumlly pad, such
amount would constitute the first
charge on the assets of the employer

As regards the three Schedules
attached to the Act, the first one at
present contamns a2 list of 14 mjuries
which are deemed to result m perma-
nent partial disablement We propose
to replace 1t by a more comprehensive
Schedule which has been taken from
the National Insurance (Industrial
Injuries) Benefit Regulations of the
United Kingdom.
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Schedule II to the Act gives a list
& persons included in the definition
of ‘Workmen’. We are amending this
Schedule by enlarging the scope of

some of the existing entries and adding
some new ones.

Schedule ITI contains a list of 12
éccupational diseases for which com-
pensation is payable under the present
Act. This is also being appropriately
amended.

I do not propose to take the time
of the House by going into the details
of all the proposed amendments. It
will be clear to the hon. Members that
the main purpose of the amendments
s Y0 broaden Yne scope o Ine Ack,
remove some anomalies, discourage
delay in payments, improve the pro-
cedure, minimise litigation and make
it easier for the workmen to obtain
compensation in good time. Even
though we have not been able to bring
forward any proposal for a general
revision of rates of compensation, the
workmen suffering injuries listed in
Schedule I will receive compensation
on a more liberal scale as a result of
the present proposals.

1 commend the Bill for the con-
sideration of the House.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Workmen's Compensation Act,
1823, as passed by Rajya Sabha,
e taken into consideration”

Shri L. Achaw Singh (Inner Mani-
pur): 1 beg to move:

“That the Bill be referred to a
Select Committee consisting of
Shri T. B, Vittal Rao, Shn K. K
Warior, Shri Yadav Narayan
Jadhav, Bhri Jagdish Awasthi,
Shri S. M. Banerjee, Shr1 Bhakt
Darshan, 8hri D. R. Chavan, Shri
Hem Raj and the Mover with
instructions to report by the 1st
April, 1959."

Mr. Speaker: Has he taken the con-
sent of all the Members?

ghel L. Achaw Bingh: Yes, but I am
beré of the Treasury Benches.

Mo~
Mr. Speaker: That is all right
Whichever names he has given he has
tagen their consent.

ghri L. Achaw Singh: Yes.

ghrl V. P. Nayar (Quilon): There
are Dersons to volunteer.

Mr. Speaker: In all motions for
e fa SRlad, Rammittes, vvery
section of the House must be repre-
gepted; otherwise a few people alone
cant Eive notice for themselves. The
House sends it to a Belect Committee
go that when it comes back it may
rely upon its report.

#hri Naushir Bharucha (East Khan-
desh): Sometimes it is not possible to
approach Mcmbers opposite and get
their consent; otherwise, it would
defeat our own purpose of referring
a Bill to Select Committee,

pr. Speaker: Hon Members must
meke.an attempt. If they refuse to
pe there, it 1s a different matter. They
do not make an attempt at all. I will
excuse him this time. But in future
the rule 1s that a Member who moves
a motion for reference to a Select
Cgmmittee must approach all sections
of the House, whichever may be the

ups—according to the importance
ot it—and if they refuse to serve on
the Commuittee, that is another matter.

Shrl V. P. Nayar: All sections are
represented in the proposed Select
committee. I find the names of Shri
Heém Raj and Shri Bhakt Darshan also.
g¢ T think almost all the groups have
been covered.

Mr. Speaker: That is afl right.

Shri L. Achaw Singh: In moving
tpls amendment, 7 want to speak on
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some of the controversial clauses and
peints rafzed in the discussion and in
the debate in the other House alse.
The existing Act 18 35 years old. From
time to time some amendments have
been made here and thers. But sull
the Act is outmoded and there has
been 2 long-standing demand for modi-
fication of this Act. For example,
there are a number of defects, namely,
inadequate quantum of compensation,
delay in setthng cases and exclusibn
of a large category of occupational
diseases According to my informa-
tion, 70,000 workers sustain injuries
every month while at work In view
#f the fact that India is being incrcas-
ingly industrialised and more and
more complicated machineries are
being installed n the factories, occupa-
tional hazards are sure to increase till
the workers have gained the required
technical proficcency So there 15 a
greater need for having a very com-
prehensive legislation on the subject
of compensation

The purpose of successive amend-
ments to the mam Act 1s to enlarge
its jurisdiction by enactment of em-
ployers’ lability laws In America,
for example, the laws made the
employer responsible not only for his
own negligence, but also for that of
his supervisory staff Despite the
broader responsiihity under em-
plovers’ hability laws, hitigation over
industrial Injuries generally resulted
unsatisfactonnly for the employee
Persons injured by accident ma, have
& remedy by a suit for damages against
their employer in the civil court, but
the law applicable there 1s inequit-
able because the employer may evoke
defences to defeat the claims to com-
pensation.

Mr. Speaker: The hon Member will
have 20 minutes and other hon Mem-
bets will have 15 munutes each

8hri L. Achaw Singh: So the aum of
a workmen's compensation law 1s to
Temove the uncertamties of htigation
at common law and to ensure a defl-
nite scale of benefits regardless of fauilt

Intheughtofthehteatdmhpv
ments mn social security legislation, our
law 1s most inadequate It 1s not
exhaustive There are also a number
of provisions in the existing law and
the amending Bill which are contro-
versial and need closer scrutiny at toe
bands of a Seclect Committee Firat
of all, the quantum of compensation
was fixed mn 1923 It has been related
hmﬁmdnottotheccsto!hmz
index In fact, the cost of hiving has
increased and the earning capacity af
the workers has also increased Here
no account has been taken of the
ncrease 1n the price index fixing
the amount of compensation So in
thiz respect, a very careful study is
required

Regarding coverage, there is still an
anomaly The Statement of Objects
and Reasons says that the wage Lumit
has increased from Rs 300 to Rs 400
per month But according to the
Industrial Disputes Act, the definition
of ‘Workman' covers his salary upto
Rs 500 But that definition is not
here m this Act So I ask, why thu
diserimunation? There 18 every neces-
sity to change the defiution of
‘Workman' in this Act so that he may
come within the wage it of Rs 500

14 hrs.

I would like to say {hat the Act i
not adequate to meet the nceds of the
dey This 15 a very important legis-

lation dealing with sorial secunmty.
But it falls short of the ILO Conven-
tion, No 17, to which we are also a
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necessary because the wage level of
the workers in India is very low and
the various tribunals in our country
bave decided that provident fund
should also be considered at the time
of considering the wages and that
bonus iz nothing but deferred wages

According to the Act, the State Gov-
ernments are also empowered to
extend the provisions of the Act to
other classes of workers whose oceu-
pations are considered hazardous. But
most of the State Governments do not
€0 ahead because there is a Central
Act. It is for Parliament to make a
list of these occupations and the
classes of workers as exhaustive and
elaborate as possible

1 have observed a very notable
omission in this Act and that is about
transport workers. The Royal Com-
mission on Labour in 1031 stated.

“The development of motor
transport on an organused scale
has given rise to another class of
workers whose inclusion 13 neces-
sary We recommend the inclu-
sion of all person. engaged in the
operation and maintenance of
mechanically propelled vehicles
which are maintained for the
transport of passengers or for com-
mercial purposes ™

Then comes the waiting period. Ac-
cording to some amendment the num-
ber of days in the waiting period has
been reduced to three. In spite of
that 1t has worked against the inter-
ests of the workers You will find that
burns and cuts in glass factories heal
within the waiting period and there
15 no reason why they should not be
paid compensation for those days for
waiting

1 do not find that the List of occupa-
tional diseases is as exhaustive as it is
necessary. It is necessary to amend
that list

Lastly there iz the clause that seeks
4o protect the interests of the work-
men pntitled compensation in the
event of the employer transferring his

assets before discharging his liabl-

lity under the Act. The question is

whether it is advisable to make it

applicable only to immovable property.

Some concerns generally do not have

a substantial portion of their assets
8o,

have not been well attended to and
there are no agencies also for render-
ing legal and other assistance to the
worker in securing compensation in
those areas

1 would like to mention also that in
some of the distant areas, for example,
iIn my own territory, the rules are not
framed and in the Government P.W.D.
in the Press and the State Transport
and 1in other Government undertakings
the workers are not conscious of the
existence of these beneficial Acts This
15 one of the defects

In view of the statements and argu-
merts put forward by me about some
of the provisions of this Bill, I feel
that this should go to a Select Com-
mittee consisting of the Membars
whom 1 have named.

Mr Speaker: Amendment moved

“That the Bill be referred to a
Select Commuttec consisting of
Shri T. B Vittal Rao, Shri K

K Wanor, Shri Yadav Narayan

Jadhav, Shri Jagdish Awasthi,
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Shri Naushir Bbarncha: Three
hours and one hour.

Mr. Speaker: We shall see if there

is any time left for the third reading.
8hri Vittal Rao.

Shri T. B. Vittal Rao (Kbhammam)
Mr. Speaker, Sir, there are a few
amendments 1n favour of the workers
m this amending Bill; but 1 must
express my disappomntment.

In 1855 when a non-official Bill by
Shrimat: Renu Chakravartty was dis-
cussed in thiz House, we were given
to understand by the then Labour
Minister that a comprehensive legis-
lation was thought of and was being
brought forward But, today, we find
that that comprehensive legislation has
not been brought forward In the
informal talks we had with the Deputy
Labour Mmster we were told that a
comprehensive legislation will be
brought forward later on

This Act which was amended last
some 12 or 13 years ago ought to
have bheen drastically amended A
new legislation should have been
brought forward keeping in view the
objective of socialist pattern of society.

14.08 hre,

{Mr Drerury-SPEAKER n the Charr |

The other day, I was reading a book
Labour Laws in Indic In the preface,
Mr Menon, who was a former Secre-
tary of the Government of India in
the Ministry of Labour and who is
today the Director of Internstional
Labour Organisation writes

“Any labour legislation would
indicate the objective the Gov-
ernment has."

Keeping that as the test, I find that
this Bill falls far short.

This Bill affects 34 lakhs of workers
employed in the Railways and in the
industrial establishments, mines and
plantations. Therefore, this should
sericuusly engage the attention of the
hon, Minister and the Government.

The first time that I ever heard of
workmen's compensation was when
my hen. friend Shr1 Ramananda Tirtha
addressed a meeting of workers which
I atiended some 20 years ago. There
was an agitation for a drastic amend-
ment of this legislation. Schedule IV
of thus Act is not at all amended. The
maximum rate of compensation pay-
able to the dependant of a worker in
case of death of the bread-winner or
the worker is Rs. 4500. In case of
permanent disablement it 13 Rs. 6,300
that 1s for one who i3 drawing a salary
of Rs. 300 or so Can anybody imagine
that with the cost of living obtaining
today 1t would be a sufficient protect-
1on for the family of the workers in
case of disablement®

Looking to the figures of deaths 1n
the mndustry, in the year 1954, for
1000 workers employed 1t was 31; 29
wn 1955, 27 in 1956 The permanently
disabled as a result of those accidents
has been 1'20 1n 1054, 1 24 in 19855
and 1 00 in 1956. The temporary dis-
ablement 1s 16°1 in 1954, 17-8 in 1955
and 16°76 1n 1956 per thousand work-
ers This statement shows to
what extent these work-
ers are exposed to these risks. I have
worked out the figures of compensza-
tion given by the Ministry of Labour
in their annual report on the working
of the Workmen's Compensation Act
The average compensation per death
comes to about 2,000 per worker. That
1s the amount paid to the dependent
The average rate works out to Rs. 517
for permanent disablement and for
temporary disablement, Rs. 34&. We
can understand how meagre this
amount is When we go deeper and
analyse further the statistics, they are
very revealing

Now, 29 per cent. of the total scci-
dents involves people who are getting
below Rs 50 as thewr monthly earn-
ings. It is 61 per cent. in the case of
persons earning Rs 50—100 per
month It is 9 per cent. for those
drawing between Rs. 100—200. It ix
one per cent. above Rs. 200. The
schedule has to be seen in this cobi=
text. Let me take the maximum siah
n the lowest category; let me take the
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Bs. 45—50 category. What does the
dependent of a worker get if the
worker dies m an accident?! He gets
Rs 1,500/-. In case of permanent dis~
ablement he gets Rs 2,100 If he
gets less salary, he will get less.
This defimitely shows that this Act is
not a sufficient protection. In the next
higher group of pecple getting Rs. 50—
300, who account for 61 per cent. of
the acaidents, they get only Rs. 3,000
in case of death and Rs 4200
in case of permanent disablement.
This clearly shows that this Act does
not afford the protection that a worker
must get, a worker who 18 increasing
the wealth of this nation 13 entitled
to get more

With regard to this Act and van-
ous other amendments to this Act, we
are told that the implication of
the burden on the industry is being
worked out. Let me turn to the total
figures paid by way of compensation
to the workers In no year it works
out to more than Rs 50 lakhs—that
18, compensation paid to the workers
under this Act for fatal accidents, per-
manent disability and temporary dis-
ability But what 13 the total wealth
that these people produce?” In the
maneral industry alone today we got
more than Rs 100 crores, not to speak
of other things Sixty per ccnt of the
total national income comes from the
industrial and mineral production We
are told that the national income 1s
about Rs 11,000 crores and so this
share comes to about Rs 7,000 crores
Out of this, these people are getting
Rs 80 lakhs I do not know what
mmplications are being worked out.
This clearly 1indicates that our Govern-
ment has a pro-employer attitude

In the amending B:ll, one most
important thing that 1s the rehabilita-
tion of the disabled 13 not provided I
am afrald that not much 19 being
done in this direction—for instance,
rehabilitation by providing artificial
limbs for those who have lost
their limbs and giving them some
sort of a training so that |In
later years they may be gamnfully
amployed ¥ come from the area of a

their hands above the arm or thewr
legs. Unfortunately they get a very
meagre compensation and some part

they roam about unemployed and beg
m the streets, I think those who pro-
duce our national wealth should be
treated in a better way Few had been
sent to any artificial hmb centres. So
many years have passed. Only the
other day in reply to a question the
hon. Minister has said that 12 people
had been sent to the artificial Iimb
centre in Poona out of about 400 peo-
ple who had lost their limbs during
these 3—4 years, and that they will
be sent 1n batches Thus also has been
expedited because probably a question
was put i Parhament But in this
Bill, no provision 15 made for the reha-
bilitation of those people who lose
their himbs

Some increase in the percentage
of compensation for the loss of
Iimbs has been included in the sche-
dule The cmployment schedule has
also been mecrcased But it does not
cover all Several workers are
left out of this I do not know why
they should nét be included All the
occupational diseases have not been
included I do no tknow why 1 can-
not understand the non-inclusion, for
instance, of the occupational disease
to which the worker m a rayon factory
1s subject to We have been urging
for a speedy survey A team has been
appointed, they have gone into it and
I do not know when they will submit
their report Working in such fac-
tories has a very deliterious effect on
health ‘There are about 33,000
workers in these factories. Years pass
by and nothing is done for them Even
in industries where a study has been
made, it hag not been done. ¥For
{nstance, there are the battery indus-
tries and 80 on. 1 do not know what
implications on the industry should
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have to be worked out if this sche-
dules is enlarged. Simply because we
have been asking the Government to
bring forward legislation, they seem
to have brought it forward with some
amendments. There can be no expla-
unation beyond that. An amendment
of this Act was under contemplation
and actually a memorandum was cir-
culated to the State Governments as
long ago as 1853. The comments of
the State Governments have been
received. They were before the Gov-
crnment for a pretty long time, and
yet the Government have not thought
it wise to amend it in a comprehen~
sive way.

With regard to the submission of
returns, thewr own report which has
been published a few months ago i1n
the Indian Labour Gazette reveals a
very sorry state of affairs. Though
a statutory obligation iz placed on the
employers for submission of these
returns, they do not submut any
rveturns. I can quote instances. To
Woest Bengal alone 3315 forms for sub-
mission of returns were 1ssued but
an'y 800 returns were received—that
is, less than 25 per cent. But, yet,
these employers go  scotfree and
nothing 1s donc Very seldom any pro-
secution 15 launched. I do not want
that there should be prosecutions, but
you must have some measure by
which you will be able to make these
people submit these returns,

Shri Abid All:
would you suggest?

What measure

Shri V. P. Nayar: Exchange places,
and we shall do it

Shri T, B. Vittai Rao: You grant
loans and other things They should
be debarred from getting a'l these
concessions if they do not submit their
returns. This is the state of affairs,
and the Labour Ministry, whether in
the States or in the Centre, I am sorry
1o say, is not alive to this at all. Why
ean't they find out the reason why
these employers are not submitting
their returns? They must find out
whether there are genuine reasons or
they are doing it deliberately as they

evade in some cases the payment of
compensation. Some sort of a penal
provision should be there

With regard to these occupational
diseases, the State Governments are
authorised to make rules. They take
thear own time to frame the rules. In
Andhra Pradesh, silicosis is declared
as a disease for workers m gold mines.
There 13 a small gold mine in Andhra
Pradesh; probab'y the Minister does
not know. The rules for award of
compensation under this Act have not
been framed there, with the result that
the workers in that gold mine are not
ehgible to any compensation though
they suffer from silicosis. The Min-
1stry has done nothing about it. I
can quote severa] such instances. They
say that labour legislation is a con-
current subject, we will have to leave
it to the State Governments and they
will make the rules. When they do
not frame the rules, the Central Gov-
ernment also remains complacent.

Stri Abid All: What to do?

Shri T. B. Vittal Rao: Instead of
asking that, if I were in your place, 1
would have quit that place. In case
I am not able to make the State Gov-
ernments do i, I would not occupy
that place in the Labour Ministry.

Mr. Deputy-Speaker: Individuals
can't change places; it is the whale
biock that has to be changed.

Shri T. B. Vittal Rao: If I were the
Labour Minister or the Deputy Labour
Minister and if I were not able to
persuade or use my good offices for
the speedy framing of the ru'es under
this Act, 1 would have quit that office
as Shri Gin did a few years ago and
made Government to revise their
attitude.

Sir, the Industrial Disputes Act was
passed in a great hurry. We also
agreed not to refer it to a Select Com~
mittee and allowed it to be passed in
a hurry. 1t was passed in 1956, We
are now in 1930, BStill the rules under
certain sections of that Act have not
been framed by the Andhra Pradegh
Government. We have asked for the



1979 Workmen's Compensation FEBRUARY 10, 1000 (Améndment) BiR

[Shri T. B, Vittal Rao}

intervention of the Central Govern-
ment. We have asked them to use

that We now understand that the
rules have been drafted but they have
not yet been finalised Under the
this Act also the State Governments
are given powers to frame the rules

Mr. Depaty-Speaker: There is a
Commuttee on Subordinate Legislation.
I the hon. Member were to write to
them they would atonce proceed with
it and see that the rules as required
are framed.

Shri T, B. Viital Rao: Even in res-
pect of State Governments?

Mr. Deputy-8peaker: They will
ask the Central Governmnet to move
in the matter.

Pandit Thakar Das Bhargava (His-
sar): The law can be amended
enjoming upon the Central Govern-
ment to frame the rules

Shri T. B. Vittal Rao: 1 thought
that we could approach that Commit-
tee only in regard to rules to be fram-
ed by Central Government.

Mr, Deputy-Speaker: We!l, I shall
look into it.

Shri Y. B. Vittal Rao: On many
occasions we have impressed upon the
hon Mimister the deswrability of
enhancing the rate of compensation
payable to miners The work in the
mines 1s more arduous and hazardous,
Barring, of course, some port and dock
workers, the rate of accidents amongst
the muners is nine times more than in
other cases. Therefore, we requested
the Government that at least in the
case of miners who do an arduous
pature of work they should be paid
double the rate of compensation. This

I cannot understand why the employ-
er'’s contnibution to the provident fund
should not be there. Employer's con-
tribution to the provident fund is not
taken into consideration for the pur-
pose of computing the compensation
to be pmad To include this, Sir, are
the implhcations of financial liability
on the industry to be worked oud?
Several industries have got their own
msurance There will not be any lia-
bility on the industry as such Yet,
this 15 not being done

Ther. has becn a reduction in the
waiting period Ongmally 1t was
seven days, it 15 now being reduced
to thrce days I remember Govern-
ment had taken a decision or they
info d us through some of the
papers circulated to the central trade
union orgamisations while they nvit-
ed comments on the draft amendments
to the Workmen's Compensation Act
in the year 1955, that they were going
to reduce the waiting period from
seven days to two days 1 find that
still the waiting period 13 put as three
days

Not only that. I can’t understand
why a worker who is involved in an
accident should not be paid from the
very date of the accident. Why should
there be waiting period? For instance,
in the amending Bill it iz said that
only if the injury is for more than 14
days he will be eligible from the date
of the accident, and he will not be
:!!li.glble if the period is less than

t.
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With these foew words, Bir, I urge

draw Rs. 500 and less”. Why should
they make it Rs. 400 in this Work-
men’s Compensation Act? Why should
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Shri Naushir Bharucha (East Khan-
desh). Mr Deputy-Speaker, Sir, L
am not surprised at the discontent
expressed agawnst this Bill, because 1t
was expected that when an amending
pill came, the quantum payable by
way of compensation to workmen
would be considerably enhanced. As
geveral hon. Members have already
mentioned, the quantum payable is so
low that I am reminded of a poemw
whxch‘l learnt at the school:

“Alag, that bread should be so dear,
And flesh and blood so cheap.”

This quantum was fixed as far back
88 1923, Certainly it was revised later
oh, but even today, having regard to
the value of money n terms of com-
modities, what 1s the compensation
that one gets? The maximum is
Rs. 4500 A railway driver earning
round about Rs. 300 gets about
Rs 4,000 or Rs. 4,500 as compensation
when he meets with an accident an@
it results in death. What his depen-
dants can do with it can well be imag-
wned. So, the most crying need is the
revision of this scale of compensation.

I really fail to see in what respect
the provizions bave been made libersl.
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Herse and there, of course, an element
of genercsity has been introduced, but *
by and large, there is no modification
of the original Act in & manner that
will satisfy us. Take, for instance, the
question of occupational diseases and
hazards. No doubt the list has been
made g little more comprehensive, but
far more is left out of the occupational
diseases and hazards. It is true that
the State Government will be empow-
ered to add to this schedule, but I
would ask the hon. Minister-in-charge
as to why a comprehensive study has
not been made of the numerous indus-
tries, why medical opinion haz not
been consulted and a comprehensive
list prepared and incorporated in
this amending Bill. There is no answer
to that. 1t is lefi indefinitely to the
State Governments.

The only welcome feature of the
Bill is that where a workman has
worked under succeeding employers
and when it becomes extremely diffi-
cult to find out whether he contracted
the occupational disease under one
employer or the other, they are all
made collectively responsible. It is a
good thing in so far as it goes. ot
course, some employers will try to
wriggle out of it. As soon as a work-
man is discharged, they will call upon
him to submit himself to a medical
examination and have him pronoune-
ed free from occupational disease in
which case it becomes cxtremely diffi-
cult for the employee to obtain redress
against that employer. Barring this
one minor amendment, by and large,
the workman does not get any benefit
out of this amending Bill. In fact, I am
inclined to think that this clause, as it
is worded, is likely to create trouble,
because how far back can one go?
Simply because the man was employ-
ed 25 years ago in the same occupation,
should that employer also be equally
responsible? How far back one can
g0, one does not know. But even for
that small mercy, one ig grateful

The most important thing is that
compensation is so meagre today that
N is really ridiculous. Today i you
eount the value of the rupee, it is equal

to four annas comparcd to pre-war
prices. An hon. Membur said that the
compensation works out on an average
to Rs. 2,000, which means Rs. 500 for
a precious life in this age when our
Government says that it is after a
socialist pattern of society. The value
of life is next to nil in this Work-
men's Compensation Act. That is a
tragedy which the House must view
with human sympathy. In the BEST,
where our buses used to knock
down people, my main demand from
‘he General Manager used to be that
an adequate amount of compensation,
apart from immediate medical treat-
ment, must be given to the victim
irrespective of whether it is his fault
or anybody else's fault. After all,
people do not rush into buses just for
the fur of it, but in spite of their best
care. So, they have to be adequately
protected.

After all, what is going to be the
total burden on the industry? Assum-
ing for a moment that the rate of
accidents resulting in death is three per
1,000 workme: and assuming that
there are about 30 lakhs of people
emploved. the total number that will
be killed in accidents in factories will
be about 10,000 a year. So, the com-
pensation will be round about Rs. 2
crores. Is it seriously contended that
the industries in India cannot pay
more than Rs. 2 crores by way of
compensation for death? I certainly
think that no serious attention has
been paid to this aspect. It is simply
stated that thcy have got to analyse
the incidence of this burden on the
various industries as if the industries
are going to crack under the weight
of this burden. I think a human
approach is completely lacking in the
amending Bill that has been placed
before this House.

Mr. Deputy-Speaker: Order order.
An hon. Member has passed four times
between the hon. Member who
speaking and the Chair.

Shri Namshir Bharucha: Then there
is the question of liability af the



of 50 per cent As the hon Member
who spoke before me said, who cares
for 6 per cent interest? A workman
who 1is injured needs money imme-
diately and badly Even 12 per cent
anterest has no charm for him He
needs money when he 1s ailing, when
he has to wincur medical expenses
The value of money at that time is
the greatest and this 50 per cent
penalty, if he gets 1t after six months
or one year, it has very lhittle meaning
for him I think some sort of penal
provision must be attached to it that
he 1s criminally hable to at least one
month’s simple imprisonment, though
I am not sure even that type of pro-
vision will have any effect Because,
I know 1t for a fact that in my con-
stituency the mills are closed down
where provident fund amounts have
been swallowed by the employers No
criminal action has been taken up till
now even though I approached the
Chief Minister of the State and the
Labour Minister of the State, asking
them to mnstitute criminal proceedings
This 1s the athitude of the Govern-
ment towards the workers So, who
18 going to care for the payment of
interest 1n the amount of compensa-
tion? 1 think thew are palliatives
whith wi | have no effect whatsocver

Then, comung to another clause that
compensation should be the first charge
on assets transferred by an employer,
so far so good I am glad that has
been introduced But is the hon Min-
1ster aware of the fact that often
fraudulent employers—I know 1t in my
constitucncy—have created bogus
mortgages and the whole company
has been mortgaged to the hilt to the
morigagees” What happens to that’
Accidents will take place in due course
even if the assets are mortgaged the
assets have been transferred long
before What happens to such cases®
1 submit somr wav must be found
whereby the employers must be made
to deposit with the Commussioner for
Warkmen's Compensation certain
amounts out of which workers ought

to be pad compensation. It should
not be left to the vicissitudes or the
financial fortunes of the undertakings
where the employees are serving

There 1s ane aspect to which a
reference has been made by one of
my friends here There 13 no-provi-
sion regarding the supply of artificial
lambs and there 1s no provision for
compu'sory costs by the employer for
medical treatment Often it happens
that the cost of medical treatment, if
it 1s to be 1eally adequate and effici~
ent, far exceeds the amount of com-~
pensation that the worker can get,
apart from the fact that subsequently
he becomes more and more dependent
1 am ot Yhe opinmon that the time has
come when the entire eost, including
the cost of artificial imbs, must be
made a first charge on the working
expenses of an undertaking Until we
take firm steps and deal with accidents
and loss of limbs 1n a very humane
way I am afraid, merely tinkering
with the Workmen's Compensation
Act here and there 1s neither going to
satisfy this Hou ¢« much less the
workmcn for whose henefit this Act
15 supposcd to be enacted

I am not in favoui of having diff
crent 1ates of compensation My hon
friend Shri T B Vittal Rao said that
there should bo larger compensation
for mincis and others But that 1
hikely to (reate complications in the
working out of the compensation If
the miners octcupation 15 hazardous—
certainlv 1t 1s—there are other occu-
pations which are equally hazardous
Their fore to 1educe all those hazard-
ou~ occupations to a common denomi-
nator to work out such a scheme would
be extremely difficult The proper
procedure would be for the miners to
claim higher salaries 1n view of the
greatel rick that they are daily incur-
ring

But apart fiom that I submit that
the Bill, ay i1t stands, merely tinkers
with the Workmen's Compensation
Act It does not amend it Not that
we are not welcoming it because
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whatever small mercy is shown 13
certainly welcome We shall certamnly
wote for it But 1t falls far short of
our demand The Bill has not given
anything new  Only the collective
responsibility is introduced and a petty
penalty of 6 per cent Interest to 1Is
imposed

1, therefore, submit that the Work-
men's Compensation Act, which was
framed at a tume when the nights of
workmen were dimly understood, and
even the very lenient provisions of the
1023 Act were resented by employers,
an Act which was framed in those
days 35 ycars ago, has to be changed
and I think a time has come when we
should completely re orientate our
outlook towards workmen working in
our factories And if the workmen
are given a greater sense of security,
I am sure they will be able to work
better for the benefit of greater indus-
trial production In the light of this,
while 1 say that though I am certainly
cdisappointed with the Bill as 1t stands
today because 1t does not touch the
pressing problems facing the work-
men, I do hope that in the near future
the Government will bring 1n a more
comprehensive amending Bill which
they have promised so often in Par-
liament and for which this House has
been waiting so long

Shri Bose (Dhanbad) The Work-
men's Compensation Amendment Bill,
though 1t has defects and drawbacks
as stated by my hon friends, 15 a great
improvement on the original Act It
15 a step forward and not backward,
and I have no doubt that the workers
all over India will welcome this Baill,

. for the benefits they will derive from
at

The Workmen's Compensation Act
was ongwmnally passed at a time when
- people had no nght to vote It was
really passed by the upper classes who

; Were the owners of factaries, mills etc.
Therefore, 1t had many defects It
was confined to a few workers and
there was no provision agamst indus-
trial diseases Although we were

shouting, we had no voice then It is,
therefore, natural that people should
like to have this Act on the model of
the advanced countries But, at the
same time, we must realise that we
have to proceed step by step All of a
eudden we cannot burden the industry,
which 1s also not as advanced as i
the western countries, with the provi-
sions of the Act which they have got
mm Europe

As regards the rate of compensation,
it was stated just now that it was very
low I know that m Eurcpean
countries and other advanced coun-
tries, the rate 13 calculated in duffer-
ent ways Here 1t 15 on a slab bams,
from Rs 250 or iis 500 and soon In
the European countries 1t 1s calculated
on the longevity basis The calcula-
tion 1s on how long a worker is hkely
to live Therefore, there was no
difference between minors and adults,
as 1t was here Now that difference
has been removed I am grateful for
that This is an important point The
mmors will get the same benefit as
the adults

15 hrs

There has been criticism on othe:s
points also The Bill seeks to pro-
vide to remove the distinction
between an adult and a munor for the
purpo<e of compensation only and to
bring. down the waiting period from
seven days to three days In this re-
gard 1 also feel as to why there
should be a waiting period of three
days I thmk in the Employees In-
surance Act there 1s no such waiting
period mentioned These dmly wage
earners have not enough money to
carry on the maintenance of their
famuly for three days So, this may
be removed, if not today gradually

Then the Qquestion which Shm
Bharucha pomnted out 1s also a very
important question, that is, if the pay-
ment 1s not made on due date the
penalty that has been imposed, would
not be enough. I quite agree, but
then we cannot continue to disbelieve
the owners as a set of scoundrels We
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have also to believe that they also
have a feeling for the workers who
die or who are mmjured They must
provide for them If there are some
who have no feeling, I thunk, they will
be penalised If he does not improve
matters then I think Government
should take further action But taking
all the mill-owners and the mine-
owners to be scoundrels and that they
wnll decetve or cheat the labourers 1s
also not good for the labourers Ulh
mately the labourers wall suffer if we
take that attitude

Shri M. C Jain (Kaithal) In that
case there was no necessity for this
aw

Shri Bose. That will not help the
labour Even 1if they get after three
or four months, they will get some
more money Meanwhile they can
arrange for a loan from a union or
from some other place That 1s hap-
pening now-a-days The union
advances money to the families of the
injured workers When the money 18
recelved from the cowit they have to
deposit the money with the union
They repay the money to the union
So this law as 1t 1> is not bad It
should be accepted as 1t 13 I think
this penalty of interest will be suffi
cient to impress on the owners that
they should pay their dues within due
date

Then the other things that have
been donc arc that more workers and
more diseases have been mcluded My
hon friend {alked of silicosis 1n
mming  Therc '3 only one type of
mine, that 15 mica mine, where this
disease has so far been discovered
Medical opmion normally 15 asked for
by Government I  wae associated
with some of the qQuarre: But med-
cal men are not sufficiently tramned in
these industrial diseases That 1s also
one dufficulty of the Government Only
in mica mines they have found that
silicosis 1s there It is the worker in
mica mines who gets it. In coal mines
silicosis iz not there There are one

or two other diseases, They are not
mentioned there, Medical opiniom
also 13 that 1t is not due to the occupa-
tion of mmning It may be had any-
where, not in the mine alone but out-
gide also That cannot be taken as an
industrial disease, ’

Under these circumstances I think
the Bill should be accepted as it 18
withput any amendment for the pre-
sent As I have said, the original Act
was passed under a different con-
dition and of course, it was a  half-
hearted measure The rate was very
jow But gradually it has been im-
proved The rate has been doubled
more workmen have been brought
wdrer e YWane nioes wd  nre
diseases have been brought under it.
All these things have been done. This
Bill as I have said before, In spite of
its defects and drawbacks has remov-
ed many of the lacunae and workers
all over India will welcome it There
1s no doubt about it

As regards the other demands put
forward by my hon friends, I thmnk,
in every Bill there are defects and
amendments have got to be carried
out But that should be done
gradually This 1s not the time for
that The industry, I think, 13 not in
a position to pay as much as in  the
furbpean countries With this I
Support the Bill

Shr Hem Barua (Gauhat) Sir en
Acting a labour legislation today 13
hound to be a complicated thing—
ag.uin t the background ot the develop
ing industrial economy that we aie
faving in this country This 1s proved
by the fact that the orginal Act of
1923 underwent three different stages
of amendment ‘The first was in 1929
the second was in 1938 and the third
was in 1946 Now we are having an-
other amending Bill on this anvil of °
this House

Becaugse of this change in our In-
dustrial set up and the developing in-
dustrial economy, as I have already
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said, this 13 bound to be a complicated
thing. But at the same time the Iaw
has to be prepared according to the
needs and situations of the times. One
shon. Member said that this Bill is not
a comprehensive Bill. I feel like
agreeing with him because it has not
serjously taken the new  situation
into account that exists in our
ecountry.

Now we are using new mechanical
devices and new mechanical process-
#s., There is development in techno-
logy and we are putting extra em-
phasis on the development program-
me of the industries of our country.
These apparatuses or development in
dechnology have affected our psycho-
logy in a sense. Since it has affected
our psychology, it has produced a new
set of social values and social 1deas as
well. So, whenever there 13 legisla-
tlon regarding the welfare of the
working class population in this
country, it should be taken into ac-
eount, that is, these mounting forces,
she social ideas and the social values.

1 want to congratulate the Govern-
ment for one thing They have
amended section 18A of the principal
Act By an amendment they have to
raise the wage himit to Rs 5§00 That
13 qute in the filness of things in
view of the fact that the working
class population 1s becoming more
and more conscious and 1s becoming
greater in number  Their number is
increasing This Bill 15 welcome
‘because of another thing, and that is,
that 1t 15 going to embrace a wider
range of workers That 1s the erying
need of the times and the Govcern-
ment would do well by raising the
wage limit in the orimmnal Act to
Rs 500 1n this amending Bill

Now I come to the waiting period.
There is a lot of controversy about
the waiting period. In this amending
Bill the Government has put it as
three days. The ILO convention laid
<down the waiting period to be as three
days. At the same time in the memo-
wandum that the Government of India

1998

prepared in 1955 and circulated in
December of that year, also they said
that the waiting period should be
three days. As far as I remember
the British law has a waiting period
of three days. Now there is a serious
attempt on the part of the Govern-
ment, no doubt to fit itself to the
standard laid down by the Interna-
tional Labour Conference. This is a
welcome thing But at the same time
there 1s a hesitation all the country
over today as the trade union organi-
sations are engaged in an agitation I
think they are right to a  very great
extent when they say that the waiting
period should go entirely. It must be
abolished  That is what they suy.
The agitation 15 spreading and I
think there 1s some reason, why some
reason, ther~ is positive reason in
this demand of the working class
population for the waiting period to
go entirely Let me quote from the
report of the Rege Commuttee publish-
ed in 1946, page 53.

“In the glas» factories the com-
monest accidents are those arising
from cuts and burns, most of
which heal up within the waiting
period "

They suffer from cuts and burns, and
they heal within the waiting period,
ang because they heal up within the
waiting period and because the Gov-
ernment has fixed a waiting  period,
thesc people are deprived of the
benefit of this law, They are deprived
of the benefit of getting compensation.
It might so happen that during this
waiting period they are confined to
their beds they lo<e thewr daily wages,
they suffer and they have to foot the
medical bills and all sorts of things,
but on the other hand, they are de-
prived of the benefits of compensa-
tion, and that is why the working
population today, orginised as it s
under different trade union organisa-
tions, is rightly agitating for a total
abolition of the waiting perfod, and I
would request the hon. Minister to
seriously consider this aspect of the
question.
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It is also true that occupational dis-
eases and accidents are incressing At
the same time, there are new types of
occupational diseases coming into the
industral map, and it is in the fitness
of things that the new type of occu-
pational diseases should emerge
because there is a change in our
climate because of industrialisation of
our society; at the same time, new
industries are springing up, new
mills are springing up, new techno-
logy is springing up and a new set of
social values 15 also springing up, and
because of this, it is quite in the fit-
ness of things that there would be new
types of occupational diseases I
would say it is no use trying to
borrow a list of occupational diseases
that they have in foreign countries;
it is no use transporting bodily a Lhst
of occupational diseases that obtain
in the U, K. or the USA or in France,
and superimpose it on our country
without teking the needs of the
country or the force:z of the country
into consideration

There 1s another thing In those
countries 1ndustrialisation was a
gradual process, and after a series of
developments 1t has come to a pitch
In our country I would say industira-
lisation 15 not a gradual process 1n
the sense that we are taking rapid
strides in order to develop our indus-
tries, and so it 15 quite natural that
new types of occupational diseases and
accidents mount up

I would ask the Government to
have a research section in order 4o
evaluate accidents and the causes of
accidents as well.

In 1939 the number of accidents per
thousand of workers employed was
20-56; in 1856 it is 44'56—it has more
than doubled. In 1856-57 the com-
pensation  paid for death was
Rs. 82,677 and the total compensation
that was paid during 1856-57 was
Rs 273180, In 1057-58 it was
Rs. 442425, Accidents are increasing,
they are mounting up, there = no
doubt about it, but then there might

be an argument that because of the
efficiency In inspection accidents are
discovered, or that the ernployees, the
man-eaters, in order to adjust their
psychology to the crying need of the
times, have become more humani.
taran and have taken to regular
notification of accidents, .

The administration of the Act also

is a problem. You might ask me why
I put any emphasis on the adminis-
tration of the Act, but we have to
consider the rule-making laws pro-
vided in the amending Bill itself. This
18 a fact that the employers do not
notify the accidents, I would say 1n
most cases I do not say that every
employer refuses to do it, but in most
cages, according to statistics, the em-
ployers do not notify accidents at all.
Even under the Factories Act it is
obligatory that the employers must
notify accidents, but it is generally
honoured more in violation than in
observance

Now, I would hike to quote once
agan from the Rege Committee about
the working of the Act and the safety
measures It says:

“Secondly, 1n spite of the statu-
tory obligation, a number of em-
ployers do not submit the annual
returns and to that extent the
statishics are incomplete "

Thise was pubhished in 1948 For ins-
tance, 1n Madras in 1948 the total
number of establishments was 35717
and the returns that the Government
got was only from 4320 establish-
ments In this connection again I want
to quote the Indian Labour Gazette,
Apml 1948

“Many State Governments, how-
ever, cannot be said to be reflect-
ing the true position regarding
industrial accidents occwrring
during any year.”

In West Bengal, for instance, 3,315 re-
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This Bill suffers from a lacuns alsc.
It has not properly defined *“serious
bodily mnjury”, This might be cons-
trued in any way. The purpose of the
Iaw must be to deter the employers
from creating conditions where acci-
dents might occur, This provision for
compensation must work as a deter-
rent and must also be an encouraging
factor to the employers to adopt more
and more safety measures, There
might be some people who might say
that we have 1o depend on the good-
ness of the employers. We want to
depeng on their goodness, but at the
same time the edge of goodness has
1o be sharpened by some sort of legls-
lation and compulsion as well in this
country.

When 1 say that the number of acci-
dents 15 increasing, there mught be
some people who might say that 1t 5
Que to the efficient working of the ns-
pectorate that these are discovered
In 1954, according to the Indian
Labour Year Book 1954-55, there were
83,772 factories and the factories that
were inspected were 28941, In the
State of Assam, for instance, till the
other day there was only one factory
inspector agawnst at least 1000 or 800
factories—] forget the exact number.
That was the condition there, 1t is
humanly impossible But f Govern-
ment argues that they suffer from lack
of staff, that can be met by another
argument If they suffer from short-
age of administrative staf, why not
they man the inspectorate properly
and with adequate personnel?

Now, what about these diseases
about which I have already spoken?
There must be some pravisions for
medical examination The employers
must be made to have these medical
men even on a part-time basis, of
necessary, for the discovery or for the
examination of such occurrences. But
;nu fing that there 15 no provision like

There is another important thing
thls connection. Whenever an occupa-
tiona) disease is discavered in the case

of a particular worker, he gets com-
pensation. But how are we to rehabij-
litate him? There 15 the problem of
rehabilitation also. It 1s sald that
when a worker works in a glass fac-
tory, he generally suffers from cata-
ract in the eye. For instance, a man
suffers from cataract m the tye; the
cataract 13 removed, and he gains his
eye-gight again; of course, s rye-
sight might not be as powerful as ke
used to have before gettng the
disease. But then he gains his eye-
sight, his mbs are all right; he 1s
robust; he 15 capable of hard work,
and he is energetic 8o, he has to be
rehabilitated; 1t may not be in a glass
tactory again, but mn some other in-
dustrial concerns he can be employed.

There must be some provision m that
behaif al<o

I find from the proposed amend-
ment that clerical staff are being omit.
ted from the purview of this com-
Pensation The wording in clause 18
13 as follows

“employed, in any mune as defin-
€d in clause ()) of section 2 of the
Mines act, 1952, n any
operation or 1 any kind of work,
other than clerica] work, incidental

ar connected with any mining
operation ”

1 cannot understand this, because as

man who has to work at
might have to go down into the pit
and work there as well; and if he
meets with an accident there, what
happens to hum?

prehensive one, U
comprehensive, and meets the march-
ing forces of the time and the needs
of the time, it would be as It is, a bit

of lemslation that goes only half-way
and does not

1
£
é
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MOTION ON ADDRESS BY
PRESIDENT—contd

Mr. Deputy-Speaker We will now
take up amendments to the motion of
thanks to the President for his Ad-
dress
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[Mr, Deputy-Speaker]
The question is;

“That at the end of the motion,
the following be added, namely.—
‘but regret that the Address
does not disclose any intention
on the part of the Government
to check extravagance in travel-
ling allowances of Ministers,
while Members of Parliament
are being denied barest bus
transport facilities to and from
Parlu':l:enton ground of eco-

The Lok Sabha dwnded .

No. 1 AYES [15°35 hre.
ghri Gulkwed, Shri B K. Mevany, Shri M R
Beck, Shri Ignace Ghodasar, Shri Patehainh Matin, Qem
Eharuchs, Shn Nuushir Godsors, Shri § C Patal, Shei PR
o shn B Jadhav Shn Singh, Shri L Achaw
Deb, Shn P G Juipal Singh, Shn Bagea, Shal
Deo, 5t P X Eamal Singh, Shn Takore, Shrt M B
Dige, Shn Mahanty, Shn Valvi Shm
NOES
T Halarnavis, Shri Naysr, Dr Sushula
Mw’m Harvani, Shrl Ansar M.S‘lﬂlm
mm.m ussm Hansds, Shr: Subodh Nebru Shrimati Ume
Aniradh Siha, Shn Juin, Shri AP on
g Jum, SEN M C Osa, Shni
Babedur promp Thelen Suiks, Shat Padam Dev, Shn
"‘"""sm v Kashwal, S Palaniyandy, Shn
Bangshs Thekur, Shn Kben, Sk Osman Ah b
i S B Khun, Shri Sadath AR Pattsbhi Raman, Shri C.R
Barupe i Rotakagally, Shn Prabbalar, Shri Naval
Basppa, e - Kripalanu, Shrimats Such#th Radbamoban Singh, Shry
Bhurgars, sm““ Krnichoa, Shn M R. Radha Raman, Shri
'“'ls'"m"' pe Lachhs Ram, Shry Raghubur Saha, Shry
Mmﬂm Lachman Singh, Shr Raghunsth Siogh, Shre
- Lasm Bai, Shumat, Rem Knshen, Shri
mm.ﬂm Malt, ShnN B Ram Saran, Shn
CI: ta, Shri Muithus, Sardar Ramsawamy, Shn K S
Chettia, Shrl R- Remansthan Manacn, Skn o
e Mandal, Dr Pashupets Rane, Shri
Tion: BN Mansyangadan, Shn Rso, Shri Jaganatha
Dt T Mehds, Shri S.A. Roy, Shri Bubwanath
ahel Morars Mebta, Shrs J.R. pscdartaerarimye
Desat, P Mehts, Shrimat] Krishna Samants, Shri S C.
m’”"'smm Misra, Sk RR. Sarbadi, Sha Ajit Smghr
Db, S Mbutebsid Mohiuddin, Shn Sas, Sbei P.0.
Dublish, Shn Morarks, Shri Stankarsiya, Stn
Dwivedy, Shn M.L M, Sbri C.K. Sharma, Puadit X.C-
= I, Stn Naie, Shri Kuttikrishnan Siddacsnpspon, Sbek
Gandhi, Shei MM Masjeppa, Shri Singh, Shri D.N.
Guga Cevi, Shrimet Narssimban, Shri Singh, Sbrl H.P.
Senpets Raeo, Sbri Nathwand, Stri Sioka, Shri B.P.
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Sirka, Shri Gejendre Presad Subbareysn, Dr P Tiwan, 5hri RS

‘Sioha, Shel Sauya Nargan Sumat Prasad, Shri Tiwary, Pandit DN
Slabe, 5b Sutyendrs Necayes Swarsa Stngh, Sardar Unores Slagh, Shn:

Siva, Dr Gangadhars Terig, Shri AM Upadbyays, Shri Shiva Dast
“Snatak, §hel Nardeo Thirumals Reo, Shri W.lson, Sbn TN

‘Somenl, Shel Thomaes, Shri A B

Sonswane, Shn '

The motwn was negatived

Shri D. C. Sharma (Gurdaspur)’
Xindly add my name to the Noes'

Mr Deputy-Speaker: It 1s too late

now
1538 hrs.
[Mr. Sreakeg in the Chair ]
My. Bpeaker: The question is

“That &t the end ot the motion,
ihe following be added, namely —

Dr. M, B, Aney: 1 want to record
my vote for ‘Noes' As I have not
been allotted a semt I could not vote.

Shri B. P. Sinha (Monghyr) Sir,
my colour has not come

Mr. Speaker: Dr Aney has voted
against What about the hon Mem-
ber there® Has he voted for or
against?

Shri B P. Sinha. I voted against, it
does not appear here

‘but regret that Government

has failed to control the nsing

prices of foodgraing and also

failed to lay dewn a definite

price polll’.'y ra

Drossion No 2]

Awssthi Shn Jagadub
‘Baneryee, Shn S M
Barua, Shn Hem
Beck, Shri  1goace
Bharucha, Shrt Nevshir
Braj Raj Smgh Shn
Chakravartty Shruman Reow
Chaudhun Shn T k
Daagupts, Shn B
Dasarsths Deb, Shr
Deh Shn PG

Abdul Laieef, Shni
Alva, Shn Joscham
Ambalam, Shei Subbish
Anty, Dr M S
Aairudh Sinhs, Shry
Bahsdur Singh, Shn
Bagenyl, Shel P B
Bangshi Thakur, Shri
Barupal, Shri P L
Basappa, Shri
Bhargava, Pandit Thakur Dss
Bhrbal Singh, Shn
Boroash, Shei P C
Bose, Shrt

Breha Perkmb, Ch

Mr Speaker: So, 1t 1s another plus
The result of the divimon 15 Ayes

35 Noes 118

AYES

Deo SinP K
hge, Shn
Ghoduamr, Shri Fatehsioh
Ghossl Shri
Godvora, Shn $ C
Halder Shni
Jadhav, Shn
Taps! Sing Shri
hama! Singh Shry
Kodiyan Shn
Misam Shei MR
Matn Qam

NOES

Charurveds, Shri

€ havds Shn

Chettiar, Shri R Ramansthsn
Dalut Sungh, Shn

Damani Shn

Das, Shn K K

Dax Shn N T

Desm, Shn Moramn

Dindod, Shei

Dinesh Singh, Shn

(1541 hrs}

Nayar, Shn VP
Pandey, Shri Sanu
Paoigraln Shn

Reo, Shn TB WVittal
Reddy. Shni Nap
Singh, Shn L. Achaw
Saten Shni

Supeker, Shn
Thakore, Shri M. R
Valni Shn

‘Wanor, Sha

Yadav, Shri

Gangs Devi Shrima
Ganpat: Rem Shn
Ghosh, Shn Atulys
Hajaraavis, bhn
Harvenmu Shri Ansar
Hansda Shn Subodh
Hukam Singh, Serdar
Jun, Shri AP
Jun, SbnM C
Thulan Siahs Shr
Kaslowal, Sh
Khan Shri Osman 4h
Khao, Shn Sadath Al
Kottukspally, Shn
Krushos, Shrt MR
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Lachin Fam , Shed Oma, Shel Singh, Shri DN

aactman Singh, Shti Padam Dev, Shni BSingh, Shei H. P.

Lasmi Bal, Shrimati Pulsniyandy Shri Sighs, Sbel B, P,

Maitl, Shri N. V. Patel, Sushrl Manibsa Sinha, Shri Gajendra Prased
Majnthis, Serdar Pattsbhl Raman, Shei CR. Siohe, Shrl Setys Narsyea
Manaen, Sho Prabhaker, Shri Mawal & Siohe, Shei Satyendra Namne
Misndal, Dr. Pubupsty Radbamohan Singh, Shei Siva, Dr. Gangadhars
Maniyengadan, Shn Redhs Ramsn, Shri Soatak, Shr Nerdes
Mahdi, Shri S.A. Raghubur Sahal, Shri Somani, Shn

Mekita, Shri J.R. Reghunath Siogh, Shri Sonswane, Shn

Mehta, Shnmst Krishna Rem Kruhan, Shei Subbaraysn, Dr. P
Muars, Shri R.R. Ram Saran, Shri Sumat Prassd, Shn
Mohfuddin, Shri Ramaswamy, Shri K.S. Surya Prasad, Shn
Motatks, Shr Ranbur Singh, Ch. Swazan Smgh, Sardar
Nair, Stn CK Rane, Shn Tang, Shn A.M.

Naar, Shri Kuttikrshnan Rao, Shri Jaganstha Thirumels Reo, Stri
Nanjapps, Sbay Roy, Sbn Bishwansth Thomss, Shri AM.
Narsumhan, Shn Suigal, Sarder A.S. Tiwani, Shn R S.
MNarsyanassmy, Shr R Samanta Shri S.C. Tiwary, Pandit D.N
Mathwaai, Shn Swhadi, Shri Ajnt Singh Tripath, Shrl V.D.

Nayar, Dr. Sushuls Sen, Shn P. G. Umrso Singh, Shri

Nebru, Shri Jawaharlal Shankaruys, Shn Upadhyays, Shr Shiva Dutt
Nebru, Shnmat: Uma Sherma, Shn D.C. Wilson, Shr LN,

Naw, Shn Siddananjapps, Shn

The motion was negatived

Mr. Speaker: I suppose I can put all
the other amendments together.

Bhri M. E. Masani: We would Tlike
to have separate voting, Sir

Mr. Speaker: Should we take up the
time of the House?

Shri Jaipal Singh: Sir, 1 am rather
in a fix. I find that below the
Ayes and Noes the total is noted there
as 150. I submit that the last line
may be incorrect. Any hon. Member
ean be present here and he need not
operate this thing at all. So, the last
figure does not necessanily indicate
that s0 many are present. I can
understand present and voting

Mr, Speaker: We are not going by
the last Aigure. We are only concern-
ed with Ayes and Noes. The other
¥ for checking up.

Which is the amendment of Mr.
Masani?

Shri M. R. Masani: Nos. 208 and 209.

Some Hon. Members: We want to
hear the amendments, Bir.

Mr. Speaker: Hon. Members must
jave the Order Paper with them.
There is other pressing work befors
the House. Shri Masani made a big
<peech about that; how can anybody
forget that?

Mr. Speaker: The question is:

That at the end of the motion, the
following be added, namely:—

vand expresses the hope that
the reference to co-operation in
paragraph 11 of the Address has
no reference to the proposal to
institute joint ‘co-operative”
farming in place of the system of
peasant family farming.”

The motion was negatived.
Myr. Speaker: The question 1s:

That at the end of the motion, the
following be added, namely:—

in paragraph 11 of the Address
has no reference to the proposal to
impose a ceiling on agricultura}
holdings.”

The motion was negatived.
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Mr. Speaker: I will now put all the
sther amendments to vote.

*Amendments Nos. 1,32, 3 45 5: 6, 7 8,
9, 10, 11, 12, 13, 14, 16, 17, 33, 34, 35, 36, 37,
38, 39, 40, 41, 42, 44, 45; 46, 47, 48, 49 50,
2;' 52, 53, 56, 57, 58, 59, 60, 61, 62, 63, 64,

s 76, 77, 78, 79, 81, 82, B3, 84, 85, 86,
%), 89, 9o, 91, 92, 93, 94, 95, 96, 97, 99, 103,
101, Io2, 103, 104, 105, 106, 107, 108, 109,
110, 111, 112, 113, 114, 115, 116, 117, 118,
119, 120, 134, 135, 136, 137, 138, 139, 140,
141, 142, 143, 144, 145, 147, 148, 150, 151,
:g:: 153, 154, 155, 156, 157, 158, 159, 160,

, 163, 165, 166, 167, 168, 169, 170, 171,
172, 173, 174 175, 176, 177, 178, 179, 180,
181, 182, 183, 184, 185, 186, 187, 188, 189,
190, 191, 192, 193, 194, 195, 196, 197. 198.
199, 200, 201, 202, 203, 204, 205, @nd 206
were put and npegarived.

Mr. Speaker: I will now put the
original motion to wvote.

The question 1s:

“That the Members of Lok
Sabha assembled in this session
are deeply grateful to the Pres-
dent for the Address which he
has been pleased to deliver to
both the Houses of Parliament
assembled together on the $th
February, 1959”

The motion was adopted

15448 hrs,

WORKMEN'S COMPENSATION
(AMENDMENT) BILL-—contd.

Mr. Speaker: The House will now
continue further discussion of the
Workmen's Compensation (Amend-
ment) Bill. Shm P K. Deo

Shri P, K. Deo (Kalahandi): Mr.
Speaker, Sir, in view of the rapdly
expanding industrial activity in  this
country, the Workmen's Compensation
Act needed a through change. Even

*“The original Nos, of the amend-
ments moved on 13.259 in brackets at
the end of the text have alone been
reproduced at the stage of final dis-
posal.”

though such changes are long over-
due, it is a pity that up till now Gov-
ernment has not come forward with
a comprehensive legislation. At long
last, Government comes forward with
this amending Bill with slight im-
provements,

Though the amending Bill falls far
short of the expectations of the wor-
kers and the prime needs of the day,
I support it It is not a fact that Gov-
ernment are not aware of the short-
comings of the original Act, It was
in 1953 and again m 1955 that Gov-
ernment circulated certain memoranda
suggesting amendments to the Work-
men's Compensation Act. It was cir-
culated to the various State Govern-
ments and the various employers’ or-
garusations and various {rade unions
for their reactions 1 am surprised to
find that most of those amendments
which were suggested in those memo-
randa do not find a place in  this
amending Bill.

In the 1955 memorandum the maxi-
mum limit of wage to be eligible for
compensation was suggested at
Rs, 500/- But, 1in this amending
Bill I find that the maxi-
mum Llmit has been kept at
Rs. 400/. Of course, the memoran-
dum was sent in December 1855 and
1955 was the pre-general election year.
Like all election promises that are
to be violated, naturally, those amend-
ments which were suggested in 195§
do not find a place in this amending
Bill

In the original Act, the limit of wage
was fixed at Rs. 300/~ per month. With
all humility, I beg to submit to this
House that the maximum limit should
be fixed at Rs. 500/-. What is after
all Rs. 500/-7 What is its value with
the low purchasing power of the rupee
when you compare it with Rs. 300/-
of 19237 The payment of compensa-
tion arises mainly out of accidents
and occupational diseases.

QOur hon. Prime Minister has many
a time rightly said that we are pass-
ing through two revolutions, that is
the industrial revolution and the-
atomic revolution. With the increas-
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ed tempo of industrialisation the num-
ber of accidents and occupational
diseases are growing in magmtude and
are beoming more and more frequent
In the case of the industmal wevolu-
tion in western countries it was a
slow and a gradual process, whereas
in this country it is a rapid stride If
the House will consider the number
of accidents that have taken place or
industrial injuries that have been
inflicted on the workers, hon Mem-
bers will surely understand how the
accidents and  occupational diseases
have increased In 1839, the injury
per thousand workers was 2056 and
n 1956, after 17 years, it was 44 per
thousand workers In 1956-57, the
total amount of compensation paid
was Rs 2 73 lakhs and in the next year,
in 1937-58, it was Rs 4 42 lakhs From
this we can very well understand how
these accidents have increased latelr
The amendments proposed in the 19%%
memorandum circulated by the G
ernment do not find a place in this
amending Bill

Under the original Aitt 12 be eligible
for compensation the period of wait
ing was seven days The Governm~nt
has now reduced it to three day. 1
cannot understand why theie should
be anv waiting period at all  As soon
as an njury 1s inflicted, compe.a
tion has to be paid then and there be
cause the worker needs it for his
medical expenditure Even though it
1s mandatory on the part of the
various concerns to subrmut wvarious
returns to the Government, they al
ways neglect 1t In the various 1e
ports supplied to us by the Govern-
ment, you will find that these estab-
Iishments do not submut their rcports
regularly They even evade payment
of Government dues, what to speak
of the payment of compensation to
the labourers especially when Indian
labour has no bargaining power 1
feel that every type of accident,
whether 1t 1s munor or major, fatal or
non-fatal, resulting in partial or total
disablement should be reported to
the Government and they should be
compensated then and there

limes 1n a year. In 1954, the total
number of registered factories was
about 33,722 and only 28,041 of them
could be inspected In my State of
Orissa, tn 1054, only 210 factories were
inspected out of 449 registered fac-
tories From thus you can very well
understand how effectively this Aect
1s being worked out? Further, these
inspectors are not also conversant with
the labour laws nor are they well
educated They generally neglect to
make periodical and regular visits to
the factories It should be the policy
of the Government to have an ade-
quate number of vigilant inspectors to
visit these registered factories, at least
three times a year The compensa-
1 un 1ates must be regularly pa:d and
they should be calculated according
to the earnmg capacty of the
labourer A younger worker who 1s
nturally expected to put in  more
vears of active service and earn more
income for his dependents should be
paid more m comparison to the other
workers The Second Five Year Plan
suggests the expansion of the Central
Labour Institute and the setting up of
regional museums of industrial safetv
ind welfare of labourers 1n the various
regions of this country 1 do not know
what progicss has been made in the
construction of these labour museums
and how far thcv have been 1hle to
obviate the various accidents that
are taking place I feel that these
accidents have greatly increased 1n
their magnitude and 1n their frequency
of late In this connection, I would
be failing in my duty if I do not bring
1t to the notice of the House that such
workmen's compensation cases had
been dragging on for three or four
vears 1 would hke to cite case No
105 of 19568 in the Rourkela steel plant
—the case of Dhanmat: and four other
labourers versut the Hindustan Stael
(Private) Limited 1In thus particular
case, four labourers were killed at the
time of the construction and the com-
Pensation has not been calculated so
far because they were contractors’
Iabourers and such labourers do net
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generally get the benefit of compensa-
tion under this Act and in this parti-
cular case, the contractor, Mr R N
Sinha, could not be found out as he
has absconded Lastly, I would submit
that with our rapid programme of
of the atomic power houses
and e various wtomic reactors, we

be exposing our labourers to
radiation and to varioug amounts of
radioactivity They would be sus-
ceptible to various kinds of new types
so this should find a
list of occupational
diseases The Labour Minister must
seriously consider that they should get
adequate compensation at the right

E

i

Shri Jaganatha Rao (Koraput)
Mr Speaker, this 15 a wholesome
measure in the field of labour welfare
But 1 feel that this Bill does not go
too far For the last 30 years and
more, the Government had been try-
ing to come forward with an amend-
ing legusiation but for some reason
or the other this legislation could not
better

ing legislation But before we think
of any cure, we have to think of
prevention of crimes We find m
recent years there has been a steep

15 sought to be amended by reducing
what 15 called the period of waiting.
But I fail to understand why there
should be any period of waiting at
all Section 3 in the parent Act says
that in respect of any injury result
which does not 1n the total or partial
disablement of a workman for a
period exceeding seven days, employer
shall not be hable to pay compen-
sation The period 13 now reduced
to three days Does it mean that
if a worker 1 not disabled for a
period of three days, he 15 nyt en-
titled to compensation® Supposing
he receives an injury, he may not be
able to do his job, then should he
not be paxd compensation’ Why
should he be deprived of that? Ithink
that view has not been canvassed, and
1 would request the hon Mnister to
consider that aspect of the matter

16 hrs

In the amending Bill the perod
within which a claim can be prefar-
red 18 increased from one year to two
years 1 have a feeling that this
amendment does not go far in favour
of the workmen It 1s more advan-
tageous and benefiial to the em-
ployers Even under the parent Act
there 15 a provision that if within thus
period of one year a claim 15 not pre-
ferred for sufficient reasons the Com-
mussioner can condone the delay and
admit the claam Why should we
extend 1t to two years? Again there
15 a provision for extendng the
period for sufficient causes I weould
prefer lessemung the period so that

labourers which will benefit them

I quite appreciate clause 4(a) which
enjains the payment of interest on
compensation that 1z due to the work-
men if the amount 15 not paid in time.
Likewise, I appreciate the penalty
that 13 now sought to be 1imposed
But the basis of compensation
section 5 of the principal Act,
is not now touched in this
seems to me to be rather

it
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There 11 no valid or reasonable basis
for calculating wages. Clause 5(a) of
the principal Act reads:

“where the workman has,
during a contmuous period of not
leas than twelve months imme-
diately preceding the accident,
been in the service of the em-
ployer who 1s lable to pay com-
pensation, the monthly wages of
the workman shall be one-
twelfth of the total wages which
have fallen due for payment to
him by the employer in the last
twelve months of that period,”

‘Why should only one-twelfth of the
dote] weages be tzken nio considers-
tion, why not the total wages pay-
able to him? Likewise, 1n  sub-
clause (b) 1t 18 said

“where the whole of the con-
tinuous period of service imme-
diately preceding the accident
during which the workman was
mn the service of the employer
who 18 hable to pay the compen-
sation was less than one month,
the monthly wages of the work-
man shall be the average monthly
amount "

In sub-clause (c¢), which 1s now
sought to be amended, 1t 1s said

“in other cases, the maoanthly
wages shall be thirty times the
total wages earned in respect of
the last continuous period of
service "

Thare 15 no rational basis for thus
classification for calculating wages
for payment of compensation

Clause 10 seeks to incorporate
section 14A 1n the parent Act which,
I think, 18 a very salutary provision—
compensation to be first charge on
assets transferred by the employer
before the compensation 1s paid

Again, T cannot well appreciate the
bams for the difference between Sche-
dule I and Schedule II. In Schedule

capacity is given for loss of arm
above the elbow, loss of arm below
the elbow etc I cannot understand
the basis of thus. If a worker loses
his limb, he becomes unfit.
he losey his arm above the
below the elbow that arm
useless I am afraid this aspect has not
been considered by the hon, Minister
while bringing forward this amend-
ing legislation There are also several
other items like loss of toe, amputa~
tion below the knee, amputation
below middle thigh and so on If
there 18 amputation below the knee
or above the knee, the leg becomes
useless Therefore, I think that as-
pect has not been conudered

H

Schedule II cnumcrates the classes
of employment wherem occupational
diseases are contracted I quite see
that some new employmenty have
been mcluded such as construction,
maintenance, repairs, demolition of
buildings, dams, embankments etc.
But, agamn, there 1s a snag In the
case of a bullding, only where the
building has a height of 12 feet or
more from the ground the worker con-
cerned will be entitled to compensa-
tion f he contracts an occupational
disease Likewise, if a dam or an
embankment n, 12 feet or more 1n
height from the lowest to the highest
point, only in such cases, the worker
1# entitled to compensation if he
contracts an occupational disease T
cannot understand this What 1s the
basis for this? Suppose a8 workman
who 1s employed in the construction
of a dam contracts an occupational
disease, apart from the faot that the
dam is 12 feet or 10 feet high, and if
the conditions there are such that the
workman contracts an occupational
disease, he should be entitled to com-
pensation irrespective of the fact that
the dam measures 12 feet or more

Agein, in Schedule III, Part B,
some diseasey have been enumerated
In the lhght of new industries that
have come up and are likely to come
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up in the near future, I think a
thorough survey should be made to
see what are the industries in which
there 1s a vulnerability of an occupa-
tional disease being contracted by the
workmen, and such diseases should
be included m Schedule III,

Apart from thwm, 1 would like to
point out that the Employees’ State
Insurance Scheme should be extended
to all the industries Now, it is
applied only to some industries,

Schedule II describes the clauses of
employment where the workman 1s
entitled to compensation for
contracting an occupational disease,
But certamn classes of employment
have been excluded For instance, {
shall read sub-clause (1) of Schedule
II:

“(l) employed, otherwise than

in a clerical capacity or on a

rallway, in connection with the

operation or maintenance of a lift
or a vehicle....” ete.

In sub-clause (1), one finds “employ-
ed, otherwise than in a clerical capa-
city, in any premuses” etc Suppos-
mg a clerk 13 employed 1n a coalmine
or in a factory, he also works in the
same surroundings asg the other work-
men, though the incidence or the
chances of contracting the disease may
be less. Nevertheless, the clerk also
who is working within the premises
or within the factory should have
the same benefit as other workmen.

Aguin, the words “accidents amsing
out of the and in the course of em-
ployment” have not been defined. Thus
clause has been the subject of di-
vergent decwsions of High Courts.
Bupposing the worker who is employed
in a coalmune is asked by the employer
to do some other job; for instance,
it he 1 asked to go to the ralway
station to get a parcel, and while
going there on the way he meets
with an accident, can it or can it not
be said that he has met with an
accident in the course of employment?
Buch contingencies have not been
taken into consideration. I feel that
in this matter of welfare legislation

We should have a more comprehen-
Sive measure The workmen who
have contracted occupational diseases
Or who have met with accidents should
be rehabilitated.

My friend Shr1 Vittal Rao was sug-
Besting that disabled workers should
be supphied artificial hmbs. That 1s
Qute correct Supposing after medi-
€a] treatment the worker 1s again
found fit, he should be re-employed.
Sume such measures will have to be
considered

I hope the Labour Minister who 18
2 labour leader will loock into these
matters If I remember anght I
Tead :n the press that ke was kumeell
S0me years ago a workman. So, he
knows the conditions of labour much
Mgre than any one of us. I there-
fore hope that the hon Minister would
consider these aspects of the matter
and come forward with a compre~
hensive legislation a1  the earliest
Pussible time

Shri S. M. Banerjee (Kanpur): My
hon friend, Shri Vittal Rao, pownted
oyt that this House expected a com-
Prehensive amending Bill and he had
amply spoken about the defects of the
existing Bill I will confine myself
t4 certain aspects of the original Act.
Many speakers have spoken about the
Tates of compensation. In 1023, our
Couniry was ruled by the Britishers,
Who thought that the value of an
Indian bfe can hardly be Rs 3,000 or
Rs 4,000 at the most. I ask the hon.
Minister, does our national Govern-
Ment also think on the same lines?

Throughout the country, in the 1n-
dustries, most of the workers are
Eetting a salary between Rs. 28 to
Rs, 50 or Rs. 60. What are the rates
of compensation? Between Rs. 27
and Rs 30, compensation for death in
Rs. 900 and for permanent total dis-
ablement of adults Rs. 1,260. From
Rs. 30 to Rs. 85, the rates of compen~
Sytion are Rs. 1,050 and Rs. 1,470 res-
Pectively. So on it goes up to Ra. 50,
8t which the rates of compensation are
Rw, 1,500 and Rs. 2,100 respectively.
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Telegraphs,
it rose to 10-96 in

the miscellaneous group,
12'82 in 1954, it rose to 24-18

in 1956. This clearly shows that the
accidents are on the verge of increasc.
In 1857 or 1958, there might be a
in some industries and the

hon. Minister has stated many times
in this House that enough safety

place in the mines. The example of
Chinskuri disaster is before us. The
other day, the hon. Deputy Minister
defended the Chief Inspector of Mines
and gave him a big certificate. That
discussion is coming up in the House
and I do not want to enter into that
controversy now. But I must submit
that the mine-owners are not being
prosecuted. Considering the number
of accidents and the number of vio-
lations of this Act, the number of
prosecutions is far less. I do not
know why Government is feeling
shaky in punishing those who are
guilty and who are responsible for
these disasters in coal mines,

Many Members have mentioned
sbout the occupational discases,

cases, merely because the cause of the
disablement or death iz not properly
diagnosed. This is the condition ‘and
we want that something more should
be done about the

before this House, if not
tomorrow, at least after some time,
with a comprehensive Bill which will
have the support of all the Members
of the House, irrespective of party
affiliations.

About the non-submission of returns
many figures have been mentioned. It
is not only in Bengal, Madrag and
Bombay but in almost all the States
the returng have not been submitted
to the Government

Then there is the delay about the
payment of compensation. There is
the instance of an accident which
took place in May 1957 in a particular
mine in Andhra—the Universal
Mineral Company, No compensation
has heeq‘pmd even till today in Feb-
ruary 1350. The union representa-
tives went even to the extent of re-
questing the owner to pay something
less. But he did not agree. This &
just one case which I wanted to bring
to the sttention of the hon. Minister.
There are hundreds of thousands ef
such cases where even after such
accidents as losing one’s life or
manent disability, people are
compensation. Now w|
denied compensation
tiation by the Union
to the compensation
months. Then he is
compensation. But it one
or, in some cases, more than
years. I want to know
Minister the total figures of
where compensation was sanctioned
by the Compensation Commissioner
before demands were made. Unles

L
feidl
TN

]
g
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wo know these fgures, it will be im-
poasible for us to know whether there
is proper vigilance on the part of the
Governmant to see that the employers
pay the compensation m due time or
not,

Lastly, I would only request that
the *amendment of Shm T. B. Vittal
Rao and Shr; Wanor about changing
the amount from Rs. 400 to 500 be
In all faurness,
Rs. 500 should be the lmmut.
Already, 1t 18 there in some of our
labour leguslations 1 hope this will
be accepted, because todey a middle
class man gets only Rs. 500 We can-
not term a man who is drawing only
Rs. 500 as of the upper middle class
because of the spoaring prices and the
increased cost of hiving index. Bo, this
amendment should be accepted and
the rate of compensation should be

i

E

I would submt for the information
of the hon Minister that the figures
given by me and by my friends clear-
ly show that the rate of accidents 1s
on the verge of increase and so there
should be some check on the safety
measures Last but not least, the
rate of compensation must be increas-
ed. The lives of Indians today mn
terms of money would be more than
Rs. 3,000 to 4000 Since our own
Government 1s n  power, I would
request them to bring in another com-
prehensive Bill to meet all the re-
Quircments of the country.

Shri Aurobindo Ghosal (Uluberia):
Though I do not expect that the
workers will receive any tangible
benefit from this amendment, stll 1
am glad the Government, eleven long
years after they came mto power,
have felt the necessity and the ur-
gency to bring an amendment to a
vital legislation like the Workmen's
Compensation Act, which was ongi-
nally passed in 1928,

Of course, it has already been men-
tioned that since 1953 attempts have
been made several times to bring
forward a comprehensive legislation

on the question of workmen's com-
pensation. It has already been stated
that in December, 1953, a memoran-
dum waz prepared by the Central
Government and was circulated to the
State Governments for their com-
ments On the basis of their com-
ments, 1n 1955 again another memo-
randum was prepared. In 1956 a
non-official Bill was also introduced
m the Lok Sabha In 1858 1 my-
self had introduced a non-official
Bill on the same subject. It is still
pending

Injunes for which compensation is
granted arise out of accidents which
may broadly be divided into three
categornies, namely, inguries aris-
ing in the process of normal work,
snjuries ansing out of accidents which
are solely due to the nature of the
job and injunes arismng out of acci-
dents on account of other reasons.
As regards the first type of accidents
I would like to submut that they are
large in number and can be avoided
if two steps are taken The flist is
that safety measures are taken and
the second is that some tramning is
gven to the workers

As regards safety measures, we
know from our experence that safety
measures are mostly violated by the
employers and that there 1= a lack
of vigilance by the Inspectorate of
the Labour Department Recently
there was a conference on safety in
mines and I had the opportunity to
attend i1t It 15 1n our experience—
we came to understand that—that so
far as rules and regulations are con-
cermned, they are quite adequate If
they are observed many of these
accidents would have been avoided.
But the difficulty i1s that there is a
lack of vigilance on the part of the
Inspectorate and there is also under-
staffing of the Inspectorate to camry
on mspection of factories and mines,
That 15 one point.

The second point 1s that some train-
g in mndustry must be given. It is
also prevalent in all other countries.
In England in the coal mines some
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lectures are given before a worker s
sent underground There is also a
provision that a new worker should
be sent to work with a tramed worker
for giving him traming That sort
of measures should also be adopted 1n
our country If the safety measures
are observed and if some tramming mn
industry 1s given to the workers then
many of the accidents can be avoided

Ag regards the accidents which
arise out of the nature of the job, 1
submt that apart from the occupa-
tional diseases some disablement 1s
caused which has a cumulative or a
long effect. For example, blindness,
deafness, asthma, tuberculosis and
paralysis also occur because of the
nature of the job I would Ilike to
give one mstance of that A man
used to work in dazzling lLight in the
night After 15 years of work he
went bund  When we filed a case
before the Workmen’s Commuissioner,
he refused to give any compensation
on the ground that it was the condi-
tion of hig service Fortunately
enough in the High Court we got the
decree and the High Court Judge was
kind enough to extend his imagina-
tion to the point that there were
accidents every day behind the retina
of his eye and that blindness has
a cumulative effect So, he was
granted compensation So, mv sub-
mission 18 that instead of leaving this
things on the sweet discretion of the
judge there should be a provision so
that this type of disablement, hke
deafness in the case of those who work
mn unusual sound or who work in a
place which 15 full of dust and thus
contact diseases Ike paralysis and
asthma, 15 also covered There should
be scope for giving compensation to
those workers also

As regards the third kind of acc-
dent, 1 beg to submit that these arise
out of human fatigue Because of the
introduction of rationalisation and
also because of the ncreased mecha-
nisation of the works, the workload
iz bemng imposed on the workers

Naturally, due to hurnan fatigue, wor-
kers are more prone to accidents, and
no survey has been made of it, though
we have referred to it several limes
in the labour consultative committees
also So, a survey should bes made in
order to evaluate the jobs and fix
workloads so that accidents due .to
human fatigue can be avoided

The number of accidents has been
tremendously increasing day by day
Statistics have been already supphed,
and 1 do not wish to deal with this
point But I may submit that pre-
viously m clamm cases a quasi-judicial
procedure was being followed, but
nowadays the procedure of the civil
court 15 creeping into it, and naturally
there 18 undue delay m the disposal
of the claim cases

Rehabihitation of workers is  also
an 1mportant matter, because we find
in our experience that a worker dis-
ai led 1n a factory 1s not found work-
mg in the same factory later on,
though the nature of his injury 1is not
very serious So, m order to  give
umployment to these disabled workers,
a separate wing may be opened in the
cmployment exchanges This should
be considercd by the hon Ministes

As regards the realisation of dues,
it 1+ very difficult In my personal
cxperience I have found that a wor-
ker who became blind got a decree
for R 1200 but as the employer did
not pay, the decree was sent to the
Collector for realising by certificate
procedure, and it took four yesrs to
get 1t, and he had to spend about
Ry 400 on fees and other things for
getting the amount. The provision of
w1x per cent interest is not a sufficient
ly deterrent element in the matter
of speedy realisation So, I submit
that aspect should also be considered

As regards injuries mentioned 1o
Schedule I, already Shr: Jaganatha
Rao has pointed 1t out, and I also do
not understand the basis for comput-
ing the rate of compensation, whether
it is the utility of the limb or the
measurement of the lmb If the
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lmb 15 lost above the knee or beiow
the knee, what is the difference at
all? Therefore, our basis should be
not the measurement but the utility
of the mb If the limb has lest its
utility, it is no use having different
percentages for computing compen
saton ,

In the claims cases, the onus i1s on
the worker to prove there was an
mjury The onus gshould be shifted to
the employer In the West Benga)
Labour Gazette issue of June 1957
an page 27, it has been stated

“In the matter of procedure fur
determination of claims under the
Workmen’s Compensation Act of
1928, some amendments mught
facilitate matters more to the
benefit of the workmen and also
of the employers In claim cases
the onus 18 on the applicant to
pirove the accident and the injury
It 1s difficult for the workmen or
their dependants to find out wit-
nesses By law the onus might be
placed on the employers to dis-
close all evidence as to how the
employee was engaged during the
period from his joiming the work
tll he left the premuses of em
ployment or was removed to any
hospital If the disclosure prima
facie makes out that the accident
causing the injury did not arwse
out of and in the course of the
employment, then the applicant
would be asked to adduce evidence
on the point”

There 15 also another passage 1n
that same issue on page 26

“In cases before the Compensa
tion Courts questions sometimes
arise whether the accident to a
workman during his journey to or
from the place of work can be
said to arise out of and in the
course of employment”

There are judicial controversies and
also confusion on this point There-
fore, this ghould also be clarified in
the Act,

I also understand thet this sort
of an Act 15 a very important social
measure In spite of the improve-
ments that are being made, I am
afraid that Government are mowving
at such a slow pace that 1t would be
difficult to cope with the present in-
dustrial expansion. I hope, therefore,
that 1n the immediate future, a com-
prehensive Bill would be brought for-
ward in this House

Shri Warior (Trichur) I have to
make only two points When we speak
about industries, the most important
industry that we have to take into ac-
count 1s agriculture, and plantations
torm a major part of the same In
the plantations, we are using all sorts
of insecticides, pesticides, weedicides
and fungicides All these are poiso-
nous And people are affected by
these paisons and gradually they suc-
cumb 1o various diseases, and at tames,
death also Many cases have come to
the notice of the Government of
Madras as well as the Government of
Kerala where the use of follidol has
resulted m the death of some persons
But those workers are not covered by
this Act

There 15 also the work of palm tap-
ping, in the agncultural sector Of
course, palm tapping 1s included 1n the
schedule, but what about areca-nut
tapping, coconut-tapping etc® Do
these things come within the ambit of
this Act or not? If they do not come,
then they must also be included, be-
cwse there are wvery tragic cases of
accidents in which these labourers are
involved They fall down from the
tall trees but there 1s no compensa-
tion paid to them, and there 1s no
machmery also for that purpose
There are no trade umons of theirs to
get them this compensation, and Gov-
ernment also do not come to their
help That 1s a very tragic thing
mdeed Therefore, they must also be
covered by this Act

Then, I come to the quarries
Usually, there are mining inspectors
in the quarries in the mining aress,
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But where there are 20 mining inspec-
tors, the quarries are laft fres, and so
many accidents sre occurring in
Quarries also on account of huge
feiling down oa the workers, or
aocount of the use of gun-powder
other things. Of course, they
the schedule, but at the same

not given the benefit
tion, because there a
to implement it, and
the workers who suffer
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conatructions that are going on in the
land. 8o, they must also be covercd
In the fingl analysis, what 1 wish

observe is that apart from amend-
ments being made in the body of the
Act, it is the schedules which have to
be mainly looked into and revised, in
view of the expanding economy, and
the expanding industries both on the
agricultural side and on the mechan-
cal side. If that is not done, then this
Act will not be beneficial to the vast
majority of the workers. Only the
few categories mentioned in the sche-
dules will be getting the benefit of
this Act, if at all they get.

8
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Shri AbM All: 1 did net say that.
I asked what should we do.

not be coercion, it may not be sending
their Army there, but it may be some
other meana.

Shri T. B. Vittal Ras: Labour Minis-
ters’ Conferences.

Shri Warjor: Yes, This can be given
publicity to.

Shri Braj Raj Singh (Firozabad):

His good offices may be utilised.
\

Shri Warior: Good and bad offices
also, bad offices 1n the sense that if
they are recalcitrant, they can take
some action against them.

So there i1s no gainsaying the fact
that there is power vested in the
Central Government er the State
Governments. The State Govern-
ments must adhere to the principles
enunciated in the Bill and it is up to
them to carry them out. If they do
not, there is the all-powerful Central
Government. If the Central Govern-
ment also finds it difficult wnd cannot
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Shri Abld All: There is no quarrel.

amending Bill,
as it is in terms of benefits
workers, should be made a proper
Bill so that the actual benefit will go
to the workers,

Shri Nanjappa (Nilgiris): I  have
two amendments to the Bill.

Mr. Speaker: I will allow the hon
Member an opportumity in the next
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Shri Nanjappe: 1 will take only a
few munutes. The first is relating to
accidents occurring due to poisoning

exfoliation of the skin, inflamamation
of the skin and other diseases. I am
not exaggerating; one comes in one's
daily practice of medicine across such
cases for treatment. In these days
they are not few; there are a number

number of such cases is also great.
These people must aiso be given pro-
this BilL

There are a few cases wherein there
1s delay in the payment of compensa-
tion. There is one case even now
pending regarding the Electricity de-
partment of the Madras Government.
They bave awarded the payment a
year and a half ago; but, yet, the party
was not paid the amount. On some
excuse or other the payment
delayed.

With these words I thank you
allowing me to make a few observa
tions,

Shri Abid Ali: The discussion
ly centred round issues
not being submitted,
limit being increased
compensation to i
waiting period of three
delay in the payment of compensa
and 1n deciding these
the arguments sdvanced had
to do with the subject-matter
Bill before the House and I was
prised to find some |hon.
going to the extent of saying
some of the clauses were detrimen
to the interests of the workers an
were more in favour of the employers,
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One of the instances pointed cut was
that because we have increased the
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here and tell us that we are influenced

by employers and, therefore, are not
doing justice to the workers

It has been said that because of
agitation from some of the trade union
organisations  belonging to the Op-
position parties these amendments
have been brought forward It 1s far
from the truth The proposals
originated from us and there were dis-
cussions As hon Members know, dc-
tailed memoranda were formulated
and circulated to all India organisa
tions of workers and employer. and
State Governments also After several
discussions and conferences 1t was
thought ¥nal, as the other wo llems
about which I made mention in my
opening remarks would take more
time, this amending Bill may in the
meantime, be brought forward and
accepted by Parlhament and be
brought into force

A suggestion has now been madt
that this should be referred to a Seleci
Commuttee 1 may inform the hon
Members that a sumlar suggestion
was made In the other House and, at
that time, 1 was feeling that, perhaps
during the last session this amending
Bill may be passed by both the Houses
and, therefore, requested hon Mem
bers of both Houses taking active inte
rest m labour matters to sit in an
informal commuttee They were good
enough to come We had detailed dis
Lussions

As 1t 18 known, the original amend
ing Bill contained 5 days wailin,
period That was on the basis of th¢
ILO Convention Most of the hon
Members are asking us Why hawe
you fixed these5days® It is not our
brain wave, 1t 18 the unammous dec
sion of the ILO According to that we
fixed fivedays Subsequently during
the course of the discussion in the
commutiee, it was unammously agreed
to reduce it to three days and some
hon Members who spoke today were
present there and now they come
here and cmticise us I leave it to

them to decide to what extent they
ar® wrong or right

Now about Rs 400-500 category,
it wes very unfortunate that some
hon Members could not take -the
trguble to listen to the opening re-
merks Thev would have saved al
the trouble thev have taken in level-
hn€ so much cniticism if they had been
kind enough to listen to what I smud
in the morning while requesting the
House to consider this Bill I have
said that two important proposals for
amendment relate to the rewvision of
cusTent rates of compensation and an
enhancement of the wage limit in the
Act from Rs 400 to Rs 500 and that
these two proposals were referred to
an Actuarial Committee for assessing
their 1mpact on the finances of the
Industry The Committee hads sub-
mitted its report recently and it 18 be
ing examined The intention 1s {0 ex-
amine this report with the utmost

and decide the 1ssue and submut
a Pill for the consideration of Parha
ment as soon as possible

With regard to returms, a large
number of them are submitied and
some are not submitted It does not
meéan that where the returns are not
suptnitted the workers do not  get
compensation No worker goes
without getting compensation which
15 due to him What 15 the trade
umon orgamsation doing? When the
returns were submitted last tume,
more than 30 lakhs of membership hag
be¢n claimed by the four central trade
unson organisations 'The hon Mem-
ber has stated that about 32 lakhs of
workers are covered by the Act If
so most of the workers are covered
by the trade union orgamsations and
certainly they should be taking care
of this matter as well The inspec-
torate, the factory department etc
should be alert, about that nobody can
say anything But there is some res-
porsibility on the trade unions offi-
cigls as well There may be some
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delay in payment but no worker who
* is entitled to any compensation 13
denled even 1t the trade union does
not take care of hun Qur depart-
ments are there and we as individuals
also take an active interest in these
matters FEven a post-card received
recewvess attention 1t deserves

Shri Braj Raj Singh: Is 1t a fact
that people get compersation some-
times after their death?

Bhri Abid All: That 15 for God to
decide, not for me, if somebody claims
compensation and in the meantime
dies, certainly his relations must get
it.

Shrl Braj Raj Singh: Matters are =0
delayed

Bhri Abid Ali. Some cases are
delayed I have already mentioned
The attempt 12 that these cases should
be speedily disposed of We make
efforts, wnite to the State Governments
and other departments which can be
mftuenced by us  Whenever the
Labour Minisiers' Conferences are
held and when these items are there,
these matters are also discussed ‘The
hon. Members have said that the State
Governments are not domng their job
wel It » not for us to decide whe-
ther they are doing their part of the
Job well They are also democrat-
cally elected, by the same elcitorate
that elected us They have got their
legislatures also I expected the hun
Members to say that 1t 15 for those
members Thev have also got then
members and these questions can b
raised there Suggestions can be
made Certainly, 1t m not that all th.
State Governments n all matters are
neghigent There are some difficulties
also Ome hon Member said that the
Labour Minister should resign if any
State Government 18 not carrying out
any suggestion Then, m that case,
every day, the Labour Minister will
heve to resign

Shyi Hem Barua: We want you to
‘ontinue and prosper

Shri Abla AlN: Certainly, the
natwon should prosper Compensation
should be liberal, and I have already
mentioned about it

My good friend from Bombay said
that 6 per cent interest as compensa-
tion will not be enough Six per cent
compensation has been mentioned n
addition to the 50 per cent penalty
amount If the Commussioner 1s satis-
fied that the employer has been neg-
lecting the payment and is unduly
delaying payment, then the amount
that we have fixed 1s to the extent
of 50 per cent of the amount due to
the worker as compensation So, the
81X per eent compensation is 1n addi-
tion to that The Commussioner can

allow that  So, that percentage has
been fixed ' .

There have been prosecutions We
are not dictators here The law has
been passed by Parliament and 1 ad-
ministered by the States In case any
employer or a large number of em-
ployers do not carry out their part of
the job and where prosecutions are
justified the prosecutions are launch-
ed They take time, of course as
everybody knows But what else can
we do?

One hon Member said, “Stop all the
help of Government” Can 1t be
done? It 15 easy to make such a sug-
gestion, but what wall be the con-
sequences?  Suddenly, the factories
will be closed Do hon Members
seriously suggest that because some
relurn has not been submitted, the
factory should be closed and the
workers, either should be laid off or
retrenched or dismissed or discharged?
What 1s the suggestion® I cannot
undersiand how a responsible person
belonging to a responsible trade union
organization could go to the extent of
saying that for a little default on the
part of the employer all the workers
in the factory should go home

A question was asked as to why
more industries are not bemng includ-
ed I may request the hon Members
to glance over the Act again They
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will Aind that the State Governments
by notifioation can apply the Act to
industries, as it has been provided for
in the Act. That can be done. For
that purpose, it 3 not necessary to
amend the Act

Mention was made about transport
workers: [ myself belonged to the
transport workers’ union The trans-
port workers are covered by the Act
They get compensation under the
Payment of Wages Act,

Shri 8. M. Banerjee: To which union
does the Minister belong?

Shri Abjd AN: In 1952, before 1
came here, I belonged to the BEST
Woicers Oohon m Bombay

Shri 8. M. Banerjee: Ex-President.

Shri Abid Ali: I am very happy
Then, about quarries, the workers in
the quarries also are covered by the
Act. About sewage workers a sug-
gestion wasz made that these are em-
ployees of mumcipalities But the
mumcipalities do pay compensation
About the Mines Department, the hon
Members said that I gave a good certi-
ficate to that department the other
day. Certainly, 1f they deserve a
certificate 1t must be given

Shri 8. M. Banerjee: At the cost of
human life,

Shri Abid All: Not certainly at the
cost of human life One hon Mem-
ber said that when he attended a
Safety Conference 1t was felt there
that the accidents were increasing and

placed before that conference were up

a0

ggures. The total number of accidents
m the year 1956 was 75,793, in 1906,
tye number was 81,8140.

Bhri T. B, Vittal Bae: What 15 the
figure for 10547

Shri Abld All: That can be seen

Bhri T B. Vittal Rao: In 1935, the

was the highest. That i1s why

1 wanted the 1954 figure, There was
ng other motive.

Shri Abid Ali: 1 am not attnibuting
anY motive I am only placing the
correct figures before the House. The
nymber of accidents in factories was
36,741 in 1955 and 20446 in 1086.
gimilarly n plantations, the number
of accadents was 3659 in 1983 and 915
n 1936; similarly, in railways, the
pymber was 19,831 in 1985 and 12,019

1
m

Shyl Braj Raj Bingh. The ecredit
gots to the Minsiry

Shri Abid All; Certamnly, to the
workers and to the public also.
Everybody 1s contributing to all that
happens, good and bad If some
fryends are determuned to be un-
ressonable and say everywhere every-
thyng 1s bad, nobody can help 1t

About artificial limbs, that is not the
fusction of this Act This Bill does
not deal with that The hon. Mem-
befs know that the Employees’ State
Insurance Corporation have opened a
department. In regards to the coal
mines alko, they have got & regular

t. Some people have been

-
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a different set of machinery
and the liability will also increase two
or three times.

Then, 1 do not remember ever using
the expression “comprehensive legis-
lation™.

Shri 8. M. Banerjee: All-embracing.

Shri Abid Ali: Wherever amend-
ments are necessary, we bring before
Parliament amending Bills I do not
know from where the hon Members
have got this idea that for everything
there should be a comprehensive
Bill. Nobody has told me up to this
time what that comprehensive Bill
should contain. Everybody says that
a comprehensive Bill is not coming.
When some other Bill comes, they will
agein say that it s not comprehensive.
8o, it should be known that there is
nothing of that kind which is &mown
as a comprehensive Bill, in this con-
nection at least

About shops and commercial es-
tablishments, I have already submut-
ted that State Governments are em-
powered according to the main Act to
add to the schedule whenever they
think it 1s necessary.

17 brs.

My hon. friend from Kanpur said
that we have not collected informa-
tion with regard to the amount not
paid. Now, how can that be possi-
ble? If in case any amount has
wit been paid, then certainly trade

uruon organsations should collect in-
formation and bring that to our
notice. And when complaints come
to us that amount has not been paid,
our efforts are in the direction of
getting the amount due to the
workers paid. And that is the end
of it We are not maintaining
figures of amounts not paid. It is
not possible, nor 1s 1t necessary.

Therefore, I would request hon.
Members not to criticise the working
of these laws but to have a little
more connection with the trade union
organisations and be more interosted
in the welfare of the workers. Then
I am sure that 90 per cent of the
things said today will not be repeat-
ed and everybody will be thankful to
them.

Mr. Speaker: 1 think the Minister
has covered all the points. Now is
it necessary to refer it to the Select
Commuttee Is the hon, Member
pressing his amendment?

Shri L. Achaw Singh: I am not
pressing my amendment.

The cmendment was, by leave, with-
drawn.

Mr. Speaker: 1 will now put the
motion to the vote of the Howme.
The question is:

“That the B:ll further to amend
the Workmen's Compensation Act,
1923, as passed by Rajya Sabha,
be taken nto consideration.™

The motion was adopted.

17.02 hrs.

The Lok Sabha then adjourned ill
Eleven of the Clock on Friday, Feb-
Tuary 20, 1939 /Phalguna 1, 1880
(Saka).
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A of each of the following
was laid on the
‘Table under sub-section (1) of
Section 133 of the Motor Vehu-
sles Act, 1939 :—
&) No. B-TP/7/s6, dated 25th
July, 1958 as smended
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Manipur. 1951, publish-
ed in the Mmguer

ﬂi;Nn-u:rss, dated the ﬁh
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in the Andaman and Nico-
bar Gazette.
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REPORT OF BUSINESS AD-
VISORY  COMMITTEE
ADOPTED . . - 19299

Thrty-fifth Report was adopted

MOTION ON ADDRESS BY
THE FRESIDENT . 1930—64,
2006—13

BILL UNDER CONSIDERA-

TION . . . - 19652006,

2013=42
The Munister of Labour
{(Shn A All) moved that
the Wi
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Aom. 1959/PHALGUNA 1, 1880
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d ion on the mo-
Further lmmdm
Parliamentary Privilege
gllmemoved by Shn Nsushir

Bhnli\’l‘gln and also considera-
tion of other Private Members®
Bulls,



